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Sayyed Mohammed Sabir Usman

Union of India & Ors.

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

Original Applicaiton No.98/2019 (WZ)

Vs

INDEX

....Applicant

... Respondents

Sr.No.

Description

Annexure

Approval letter issued by MCGM vide Letter of Intent
U/No.Dy.Ch.E./BP/2730/City dated 10/08/2011
and Layout Approval dated 16/01/2015

Annexure-1

Environment Clearance issued by Environment
Department for Government of Maharashtra vide
Letter # SEAC-2010/C.R-531/T.C.-2 dated
03/05/2013 and Revised E.C by Ministry of
Environment, Forest and Climate Change For

Government of India vide Letter # 21-208/2017-IA-III

Annexure-2

Letter of Consent From Maharashtra Pollution
Control Board vide Consent Order No:
Format1.0/B0/CAC-cell/EIC-MU-6590-14/E/CAC-
4581 dated 22/04/

Annexure-3.1

Revised Letter of Consent From Maharashtra
Pollution Control Board vide Consent Order No:
Format1.0/B0/CAC-cell/UAN NO.

0000039482 /CE/CAC-1812000170 dated
30/11/2018

Annexure-3.2

Approval by Chief Engineer of Technical Committee
for High Rise Building vide Letter # CHE /HRB-
495/DPWS dated 19/05/2014 and CHE/HRB-
691/DPWS dated 14/02/2017

Annexure-4

CFO Approval for Full O.C. dated 18/10/2019 vide
File No: CHE/CTY/0830/C/337(NEW)-CFO with

Plans

Annexure-5

Sector 1A Fire NOC Certificate vide File #
CHE/CTY/0896/C/337(NEW) dated 27/11/2019

with Plans

Annexure-6
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
Original Applicaiton No.98/2019 (WZ)

Sayyed Mohammed Sabir Usman ....Applicant
Vs
Union of India & Ors. ... Respondents
INDEX
Sr.No. Description Annexure no 1
1. Approval letter issued by MCGM vide Letter of Intent 1

U/No.Dy.Ch.E./BP/2730/City dated 10/08/2011
Layout Approval dated 16/01/2015
Master Layout Drawing 16-01-2015

Master Layout Approved letter_05-02-2019
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Master Layout Drawing 05-02-2019
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No.EB/E468ICIAL

MBAI
No. EB/B46BIC/AL 4+ 1611) 15
To,

M/s. Spaceage Consultants wrrw s (7.1, ) 7-3
B 100, tiaiisl Bulkdsa e R i .7, Jud,
Mulund-Goregaon Link Road YR AR, £ A T,

Mulund (West), fam o, A= i, de A,
Mumbai - 400 080. (5%, 7% - ¥oo o3,

Subject: 1 Proposed Tentative la cluster redevelopment under
DCR 33(8) on plot bearing C.5. Nos. 3571 to 3576,
173572, 3577 to 3592, 3601 1o 3616, 1/3609, 4394, 4386,
3871 to 3677, 1/3673, 3653 to 3670, 3638 to 3652,
173643, 113644, 173652, 3628 to 3637, 1/3626, 3627, 4186
lo 4188, 4179 to 4184, 4199 to 4220, 4232 to 4250, 4251
lo 4263, 4280 to 4291, 1/4281, 4275 to 4279 4292 to
4297 42009, 1/4299, 4300, 4303 to 4305, 4308, 1/4308,
4308, 4310, 4312 to 4314, 1/4308, 4315 to 4326, 4264 to
42068, 4270 to 4272, 4273, 4274, 4161 to 4178, 4221 to
4231, 14227, 4327 to 4341, 4342, 4343, 4358, 4361 of
Bhuleshwar Division, situated at Maulana Shaukatali Road,
S5V P. Road, Mutton Street & Ebrahim Rehmatullah Road
known as “Bhendi Bazaar®, Mumbai.

2 Proposed Phase | layoul for cluster redevelopment
under DCR 33(29) on plot bearing C. 5. Nos 3571 to
3576, 1/3572, 3577 to 3592, 3601 o 3616, 1/3609, 4304,
4306, 3671 to 3675, 1/3673, 3627 to 3670, 1/3643, 1/3644,
1/3652, 1/3626, 4186 to 4192, 4178, 4180, 4184 to 4187,
4190, 4201 to 4220, 4245 to 4254, 4256 to 4250, 4280 to
4295, 4299, 1/4299, 4303, 4304, 43054358 of Bhuleshwar
Division, situated at Maulana Shaukatali Road, S.V.P.
Road, Mutton Street & Ebrahim Rehmatullah Road known
as "Bhendi Bazaar®, Mumbai

Ref  Your letter dated 23.12.2014.
Sir,

With reference to the above, | have to inform you that the tentative layout for
antire Cluster and Phase-1, layout of the above mentioned property submitted by you is
hereby approved subject to terms and conditions registered wNo. TWS-4/388-2015

dated 9.1.2015.
Copy of approved layout plan along with the terms and conditions is returnad
herewith as token of approval.
Yours faithfully

Dy. Chief Engineer
[Buliding Propasal) City

BPCIA Clusier DevalcomanfiB488-C doc

LERENE] |
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No.EBIB468/CIAL

No. EBI6468/CIAL 4+ 16/1)15

Copy to: 1. The Owner
L M/s. Saifee Burhani Upliftment Trust (5.B.U.T ),
Ezzi hall, 47/49 Raudat,
Tahera sireet,
Bhendi Bazar, Mumbai-400 003.
Architect/ LS.
Collector of Mumbai, Old Custom House, Mumbai 400001
AC. (C)Ward
A C. (Estates)
Dy.A.C. (C) Ward
E.E. (DP) City
H.E.
ChE(S.P)
. E.E. (T&C)
.Ch.E. (Rds & Tr)
12. Chief Officer (MHADA / M.B.R.R. Board)
13 AE. (Survey) City
14. E E. {SWD) Planning City.
13. Under Secretary U.D.Departiment, Government of

ToTomNOtE WM

Maharashtra.
16. Dy.Chief Engg. (D.P.)/Revision of D.P. {Town Planning)
A~
o ol* i f

'}_ Dy. Ch. E. (BP) City

BPCIA \Chusies DevalopmantiBeis.-C doa
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UNDERTAKING

Mo EBSEA6R/C/A

T =rsrd - R

o, o

The Municipal Cummissiunir,_ﬂ — I}E”&d "'_5 [y
Far Greater Mumbai, ; ! -
hunicipal Head Offica, L= AN

Mahapalika Marg, Fort
Mumbai— 400001

Subject : -
1.Proposed Tentative layout for cluster redevelopment under DCR 33[9) an
plot bearing C5. Kos. 3571 ta 3576, 173572, 3577 to 3592 3601 to 3616,
173609, 4394, 4395, 3671 to 3677, 1/3573, 3653 to 3670, 3638 to 3652,
1/3643, 1/3644, 1/3652, 3628 to 3637, 1/3626, 3627, 4186 to 4158, 4179 o
4184, 4199 to 4230, 4232 to 4250, 4251 to 4283, 4280 tn 3291, 1/4281, 4275
o 4279, 4292 to 4297 4259, 174299, 4300, 4302 to 4305, 4308, 174308, 4309,
4310, 4312 to 4314, 174309, 4215 ta 4326, 4264 to 4268, 4270 to 4272, 4273,
4274, 4101 to 4A7R, 4221 to 4231, 174227, 4327 to 4341, 4342, 4343, 4358,
4361 of Bhuleshwar Division, situated at Maulana Shaukatali Read, 5.V.F. Road,
Muotion Street & Ebrahim Rehmatullah Read known as “Bhendi Bazaar”,
Mumbai.

2. Proposed Phase | layout For cluster redevelopment wader DCR 33(9) on plot
bearing €. 5. Mos 3571 to 3576, 1/3572, 3577 to 35492, 2601 1o 3616, 1/3609,
4354, 4398 3571 to 3675, 173673, 3627 to 3670, 173643, 173644, 1/3652,
1/3626, 4186 to 4152, 4179, 4180, 4194 14 4197, 4199, 4207 to 4220, 4245 1o
4254, 4256 10 4259, 4280 to 4295, 4299, 1/4204, 4303, 4304, 4305, 4358 of

BRuleshwar Division, siluated at Maulana Shaukatali Road, 5. P. Road, Mutton /3‘?\

Street & Ebrahim Rehmatullah Road khown as “Bhendi Bazaar”, Mumbai.
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SCHEDULE — |
TERMS AND £ ITIONS

The plans for proposed tentative layout scheme and Phase | of the
Layout are hereby approved for urban renewa: scheme as par provision of DCR
33(9) dated 2" March 2009, in view of Government in principle approval under
ng. TPB 4310 f 47617 CR-3/ 117 UDG-11 cated 22/7/2011 and LOI issued under
no. Dy.CH.EIB.P] city /2730/Ger. dated 10/3/2011 and revalidated up to gt
Aug 2015, subject o following conditions :

A} TENTATIVE LAYOUT -

1. That the approval to Tentative Layout Scheme on the above listed plots
will not be construed a5 approval o the Entire scheme of
Redeveloprent and will only be for the Schematic redevelopment of the
propased stheme and will be subject to fulfilment of the conditions
required under provisions of DCR , MMC and MRTP Act,

2. Thal Lhe proposed netwark of realignment / part refocation of existing
reads in the proposed tentative layout scheme will ha subject to specific
approval of the Corporation as per the provisians of sectian 289 (3) of

MME Act, subject to further condition that no Commencement -

te will be granted and no existing road will be closed or

a Ij:lt'ldltlﬂl'l that all the underground utilities viz. sewer line,
- migths, SWDs, Telephnne Electric cable etc, will ba shifted in

3 That the tentative layout is subject to canditions mentluned inthe letter
from Government under no. Land - 2513/ 366/CR/TASL-2 dated

G3/09/2014
0 4. That the development of reservation will be as per the provisional D. P.
/g\ Permission for all the reservations / designations under na. CHEf 3652/
0P [city] dated DE,.’EF?;" 2013, the detail requlsites of DF permission will be

990



== - %

gL U /éa,

o

obtained from [.P, section and be complied with, RG area of 358_36 51,
m. will e handed over to MCGM.

5. That the redevelopment of existing Heritage structures will be in
CONSOnance with provisions of regulation 67 of DCR 19491.

b. That the permissible Built Up Area of the scheme will be as per the
provisions af DCR 32(9) and will be subject to final certificstion of
MHADA.

7. Thot the surplus area ¢ area as per clause 5 (d} / S (a} of Appendix {11 A,
DCR 33{9) as applicable will be handed over to MCGM f MHADA.

8. That the redevelopment of MCGM plots falling in cluster will be as per
Estate department letter under no. AC{Estate)/ 1006440 LEASE dated
24/07/2014 giving guidelines for implementing exchange of land and will
be subject to NOC from Estate Depariment.

9. That the reguirement of MOEF clearance under no. SEAC-20IU/CR-531/
TC-2 dated 03/05/2013 for entire cluster will ha complied with.

10.That the RG area minimum 3582.22 sq.m. after adjestement of 1096
additional amenity area 3582.33 sq.m. against DP rescrvatlon will be
provided,

11.That all the requirements as regards to redevelopment of proposed to
bg realigned municipal road, regular line, setbacks, formation level of
raads, cross sections, slopes, sizes and constructions regards Lo the same
will be as per reguirement of Ch. E. [Roads and Traffic ) as on the ling as
indicated in detail in Phase | Layout in section B balowr,

12.That the arrangement of SWD / Sewer lines f water maing etc., will be
got approved from fE {SWD) planning / Ch.E{S.P.) /H.E./frespective
cancerned authorities.

13.That the laying of wtilities, services will be at the cost of owner /[
developer Mfs SBUT a: per requirements of concerned utility
department/authority.

14.That shifting of the existing services [ utilities etc, will be as per
requirement of the concernad utility department authority,

with C, 5. Nos 3571

Ipay, -
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IR TS IR IO I0, 173643, 1/3644, 173652, 1/3626, 4186 to 4132,

4179 to 4180, 4194 to 4197, 41949, 4201 to 4220, 4245 to 4254, 4256 10
4259, 4289 to 4205, 4299, 174290, 4303, 4304, 4305, 4358 of Bhuleshwar
Dlvizion. Any amendment in the Boundary of the Phase 1 will be got
approved from MOGM.

2.

That the proposed network of reahgnment [ part relocation of existing
roads in the proposed Phase | layout scheme will be subiject to specific
approval of the Corparation as per the provisions of section 289 (3] of
MMC Act, subject to further condition that no Commencement
Certificate will be gramted and no existing road will be closed ar
oarricaded until and unless the proposal of realignment iz approved by
the Corporation in view of Clause no. & of Gavernment in principle
aporoval under ro, TPB 4310 / 4761/ CR-3/ 11/ UD-11 dated 22/7/2011
and subject to condition that all the underground utilities viz. sewer line,
waler mains, SW0Ds, Telephone, Flectric cable etc. will be shifted in
eonsultation with respective department authorities.

That the Phase | layout is subject to esnditions mentioned in the letter
fram Government under no. Land - 2513¢ 366/CRM73/L-2 dated
03,/09/2014,

That the redeveloprment of existing Heritage structures will be in
consonance with provisions of regulation &7 of CR 1991.

That all the proposed Realigned Municipa, roads will be constructed

and, lighted te Munlcipal specifications and will be handed over to
MCGM by 8ASS Saifee Burhani Upliftment Trust (SBUT.

That the proposed Realigned Municipzl roads and regular lines will be
got demarcated at site jointly with the District Inspector of land Records.
That the land within the regular line or realigned roads in the Owners
holding wil be kept cpen and un-built upan and will be handad over to
the M.C.G.M,

. That the land within the setback in the owners holding will be kept open

and unbuilt upon and will have to be constructed according to the
Municipal specificatians, including providing lights, drains ete, and this
portion of roads will befanded over to the M.C.G.M, after construction
= h Tl byt M.C.G M.
-.___a-- ] o
$%ﬁ%%% i
E|‘L5;E§ AT ik : 1 -
LR b3
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3. That adequate storm water drains will be provided in the sub divided
Sectars / layout area at the awners cost including provision for admitting
storm water from the surrounding locality, as per remarks of EE [SwD)
city Planning, That the cost of channeling and draining the natural water-
courses in the locality will be borne by the owners as may be detarmined
by the Municipal Commissioner. '

1G.That adequate arrangement will be made for sewerage of the Sectars /
layout area at the gwner's cost to the satisfaction of the Municipal

Lommissioner as per remarks of EE {SP) [PEO} city.

11.That within a year of Municipal Sewer being [aid within 1007 from any
part of the layout area [ Sectors the owners will provide at their cost,
urderground sewers in the layout arez and wili have all the buildings
connected ta the same.

12. That the formation lewvels of the roads, cross sectlans, slopes, sizes and
details of construction in repard t0 the same as also in regard o the
storm water drain | sewers , water mains & other urderground utilities
will be ot prioriy approved from the office of Ch. Enginesr (Fds & Tr) /
Et {5wWD) planning ¢/ Ch.E. (SP) / HE / any other concernad authorities.

13.That the cost of laying water mains within the layout area, Sectors will
be entlrgly borne by the owners . The |ayout of the mains as also
distribution pipes will be got approved from the Hydraulic Engineer,

14.That the Sectors in the layout area will not be further amalgamated or
sub-divided without permission of the Municipal Commissionar.

15.That the land under proposed Layout RG admeasuring 2132.60 Sq.mts.
of Phase | layout area shown green in coklaur on the plan will be kept
open and un-bullt upen and will be developed as recreation ground [
amenity open space by planting trees on the same ground or the
periphery and will be properly maintained and will be handed gver o
the Wh.C_.{a_ M.

1&. a] That the land resenved in the Development plan for Recreation
Ground adm. 398.36 Sq.mts. at the proposed relecation and shown in
Green hatched colours will be left un-bullt u en and will be
handed over to the MG M whene |
b} That the land reserved In the Df
Reservations will be developed aj;)

_1..:".1'
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17 That adeqiite no. of parking spaces and lpading / unloading spaces will
he provided within the layout area as per provisions of DCR.

13.That the site for proposed Receiving station as shown on plan will be
made available to the Electricity supplying Co. for erecting the sub-
station and the electric sub-station of adequate size and capacity will be
canstructed in consultation with B.E.5.T Autharity or appropriate Electric
supply Authority as per thalr requirement,

19.That the temporary structure § structures standing on any of the plots
wilk be removed by the ownerfowners at his / her / aur own cost and till
than the proposed sale building of equivalent area will nat be allowed 1o
be commenced / will be hold on.

20.That in case of l[ayout no huilding will be allowed to ¢commence unless
access road leading to the property from Municipal road / Privates stregt
and the internal road or means of 2ccess an which the building abuts is
wroperly corstrected to the full width with water bound mode of
construction and no building will be ailowed to be cccupied until the
caid rogds are properly asphalted and lighted and satisfactory
arrangements made for disposal of storm-water and sewage water with
carriage entrance across side apen drains, complete to Municipal

specifications and recreation ground s propetly leveled and trees are

slanted around periphery, all as pér requirement of concerned
authorities.

21.That the struciuras to be erected will confirm 1o Develepment Contrel
Regulations, Municipal Regulations ard Bye laws in force and this
approval does not include approval to the dimensions of building or of
the compulsory marginal open spaces, parking spaces, loading unioading
spaces etc,

22 That the low lying land / Sectors in the layout will be filled vp (to a
reducad lavel of at feast 90°.5" [Town Hall Datum) with murum, earth,
boulders etc, leveled and rolled to the satisfaction of the Ch.Eng.[SWD]

23 The cost of laying sewears andfor storm water drains glong proposed

realigned roads passing Mg ugh the layout / Sectors will be horne by the

laid can be immediately connected to
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functioning  sewer nearby with permission of  concerned
department/authorities.

24 That aftar the roads / reservations are actuably dernarcated at site and if
it it observed that the shape and total area of the plot / Sectors on site
do not comply with the sanctioned layout and that there s material
varigtion comprising of the actual Site ronditiars |, the same will be
approved bafore carrying out any further works.

45 That the Municipal Corporation does not bind itself to t1ake over any of
the roads / drains, gardens etc. for the purpose of maintenznce hut
reserves Lhe right ta take over any of these if considered necessary,

26.That in case of failure 10 abide by any of the aforesaid conditions, the
Munlcipal Commissipner will be at Liberty to forfeit the deposit of
R 1,79,200/- paid by us for faithful compliance of the terms and
conditions of the layout and further may, if he thinks fit, cause such
actlon ta be taken or warks to be executed by Municipal or other agency
and the ¢ost 50 incurred will be paid by you.

27.That these terms & conditians of the layout will ke binding not only on
the owner [ owners for the time being but also on his fher / theirs, heirs,
executors, administrators’ assignees and every person deriving title
thraugh or under him £ her f theirs,

28.That the Na Objection Certificate frern Dhrector General of Civil Aviation
far height of building will be obtained as per DLCR,

29.That the area through which the PMunicipal 5torm Water Dralns are
passing will he kept open to sky permanently.

30.That the F.51 will not exceed beyond the permissible FSI as per
pravizions of DCR in force & Government notifications.

31.That all the %ecters in layout will derive permanent asccess from the
Realigned Municipal roads as shown in the plan and the said access will
nct be disturbed and always kept open except with the previous cansent
of M.C.

32.That the conditions mentioned in the 101 issued under No.
Dyv.Ch.E.[B.PICITy /2720 f Gen  dr10/8/ : complled with at
appropriate stages.
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33. ‘I'ﬂa’F"tlg i'4:i5.n-:l|1rn:n in the Letter fssued by A.C(Estates) U/No AC
JESTATE/ lEJ{JEd,." AC {lease] dated 24/07/2014 are agreed upon and will
be complied with at-appropriate stages.

34, That the Terms and Cﬂndifinns in the letter issued by Revenuve Dept. of
Govt. of Maharashtra U/ No Land-25137366/CR/73/1L-2 Dt 03.09.2014 will
be agreed upon,

35 That the Remarks of Ch.E[RDS & Tr] regarding the proposed
Realignment of Roads will be submitted after obtaining competent
sanction af Improvement Committes / Carporation as per the Tentative

layout as well ac Phase | layout.

36, That the NOC fram Asst, Cammissioner [Estate) will be submitted befare
lssue of C.C. to the proposed building works in Phase | & registered
agreement from remaining plot owners will be submitted prior to C.L.

37 That the proposals for the proposed buildings on various sectors in the
layout wil! be submitted separately and got approved from MOGM,

38.That the proposed redevelopment will be in accordance with the
provisions of DCR 32{9] & gavernment notifications,

39 That the buildings existing an C.5. No. 3879 and 4323 ef Bhuleshwar
divtsion will be demolished after ohtaining approval of Municipal
Commissicner for its redevelopment.

40 The Permissible Built Up area of Phaze | layout 15 considered as
19951816 sg.mts. Including area 1o be handed over to MCGM / MHADA
as per provisions of CL5 {f) of Appendix Ill A and Incentive therean. Till
certification of remaining tenants of Phase | the permissible Built Up
arez in Phase | will be restricted to 102,170.54 sg.mis.

SCHEDULE-IL
SCHEDAILE OF PROPERTY

Cluster redevelopment under DCR 3319 on plot bearing C.5. Nos. 3571 to
3576, 173572, 3577 to 3592, 3601 to 3616, 1/3609, 4394, 4396, 3671 10 3677,
1/3673, 3653 to 3670, 3633 to 3652, 172643, 1/3644, 172652, 3623 ta 2637,
1/3626, 3627, 4186 to 4198, 4179 to 4184, 4199 to 4220, 4232 to 4250, 4251
to 4203, 4280 to 4291, 174281, 4275 to 4279, 4292 to 4297,4290, 1732949,
4300, 4303 to 4305, 4308, ‘L-’{%DE, 4309, 4310, 4312 to 4314, 14309, 4315 to g
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@_.E'E"j! . 7\ /éfa
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4326, 4264 to 4268, 4270 to A272, 4273, 4274, 4161 to 4178, 4211 ta 4231,
1/4227, 4327 to 4341, 4342, 4343, 4258, 4261 of Bhulsshwar Dinsicn, situated
at Maulana Shaukatali Road, 5V.P. Read, Mutton Street & Ehbrahim

Rehmatullah Road known as *Bhendi Bazaar”, Mumbai.
o hs 36t day m—f“-::‘u-nunfsq 281

| / We agree to the ahove Terms and conditions:
Signature, Full name/f address of the owners/ develapers

tlgnature of
Shk. Shabblr hk | & |i1e Lefi humb geing
Taharbhal Bharmal Proere ' } i
-.-....f_‘--- | i
|
)
'lk:‘:ﬁ"""' E\Q'U‘D |
slgnctture o
Shk. Azgerbhai Arsiwalo Affix Fossport  sire | Llef fhumb prind
photo '
-
i %—-—-—Eﬁ
Sgnoure of
Shk. Abdullah | AHix  Posspod slze ! Lel fhumb print
Eleciricwala photo i
I

SAIFEE BURHANI LUPLIFTMENT TRUST
Ezzi Hall, 47/49, Raudat Tahera Strest,
Mumbai— 400 003




Witness:
Signed in presence:

L.

)

2. Fadhav § kant LAxman
M/fs Space Age Consultant,

B-105 Matraj Building,

Shrusti Complex, Link Road,
Mulund West, Mumbai - 400 080
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POWER OF ATTQRNEY—

T ALL T WHOM THESE FRESENTS SHALL COME, WE 1) SHK, SEANEER SHEL
TAHER BHARMAL [2) EMET ANGER FAUTALLY ARSIWALA: §) SIE, AEGULIAM
FLRCTRICWALA ali of Mumbei, Indian Inhebitssrs herelny authoszed Trustess of
Ballts Butham Uplifment Trus, a Puhlic Chantable T ragiavered wager the
pevisiona of Bumbay Putdic Truae Act 1950 anger No.E-25619 (hersinafter raferred to

as "SEUTY) hawng Bt pltice at F floor, Huswin Towors, 43,/45 Rugder Tak
Dhendi Bogas, Muznbal 400003, da hereloy SEND AREETING 5:

WHEREAS:

;g L

b

Blazast. Momlaai

n owler to M0 the objecr of SBUT, We by virue of Resalution daicd
DR 02 2 have bepn auibomneed e Mps And execur desds. decuments,
WO Snd writinpe includmg Mictuucandwin of Wrikralanding, Agreemenl
for Sale, Canvdpances, Iidenburs, Agreeanend 1o Ma:mm;mt. Saln Dicuda,
Permancnt Alremare Accormioelatom, [Eactificacton Deed. Gt deed, Selbtose
Diead, Lems: Oemed, Leov® and Licenmze Agredrnesds, Leclardtiio, Ln.:]emmr_y,'
Trapifer docimonts inehuding agreementes wilh 1the wmante. Tenancy Transs
Agretmet, Taascy CTesLion ARXdsment, Surmendst of Tenancy, Afldsndl,
Wycertakong, ARd oF aoy Lnd of Desds or Dinonends ate., [P eimalter ofeooed
tn pg “the Said Deeda ar Ddl:ul'bﬂil'_'d"' far mand behal[ af S11LUT. heve 1lie swme or
any ooe o e S Cem fegictped wnder ths prevamons of the applicalte laws,
vl 4o sepeal beafore and pressrl to and ledpe the sbees with the Sob-Registrae
4l Ansuranred af Mumbad, Boadon sae s or ather placcs ond fac any cdlier Cificer
or NBoers oo any Appropoate Repeleying Autlimaly for Uian pucposs add admil

s+arcutian therepd™

We ore pereanaliy unabie we sttend before the Sub-Registrar and odpis
excculion of such a+veral dognments and we are desous o APPANTIng aome 7l
And propar pEreOT/ R b0 represent b ko edeel oue execution for the purposcs

heerdnaftor set b ta
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a - Wt BHOW YE AND THESE PRERENTS WITHESSETH THAT WE, IHE, YHAREIR
ghAE, TAHER EMARMAL, SHK.ASQGER ESUFALLY ARSTWALA aod SHE
ASDILLAY ELECTRICWALA all of Mumbni, 'ndian Inhobitants  aurhorized
muateen of Safes Burham Dplifunent Trust. & Puble: Choerseble Truel regatered
Wider the pravisiaog 2 Bombey Bu'slic Trugr Acl 14 E im our cdpecily a5 Trakiees

of SEUT ¢l3 hercly nreminals. cpatitule And appot, (L) SALFEE HASANAEL RAJ

and [4)] SAIFEE ESMATL PATEL both of Mumbai, Indiun [ohabitasis o be our

e mod lawfil Allarmers in pET oaoe and o car wehall and for ws i@ dn cxcowie

anel pecfacrn el oroany of the follvaing Acta, daede, Tatters &wd things s -

meer it hersin gt

1. Ti appear befors the Sub Hegistoar, the Hegigtrar al Assurunces oF Aoy oLer
Mifless or cficers or any Appropriste Reparering Authurity and to peesent (%1 ]
louge: For regi=tearien ond Lo admil exevacion for aod o oac beball, (he soid
Geeds agd o Docements of any nf them af any klLre whetsnever cxecuted Iy

gT b !;'.‘u.n.::uﬂer execa e by owa:

ol giner acty, deads, motter and (hings mé moy o6 from bine Btime

urbder the previgians of the Imiisn Regisieation fet. 1903 Ao o Ry
Far the Bime being io Foees whlch may bo eryiiced or pecessary far 1he
fatretion of the nud Dewds And Doowments And 1o expoiite and b
“'é repiatrption thepesi in all Tenpecss,

Coaveyatoes, Agreements, Declacations. Tnairimenis, Permanent AJ2raTe
Jwntimriakion, Pribdogs, o
4, 7o coblept pnd recmive the Ciginal Desds, Dotucstntd IMalrument, Agreementa,
Conveynrcs aod Wrotygs ste, [rom the affice of Sub Regiacrar, 1he Regiatesr of
Aamarancss or any oeher Dificer or oficers or eny Appropriaie Registering
Authrrty.
:&w 5. This Power of Atecerf s mot for sale of anepecty audy o sdrmal axnealian.

AN SENFRALLY TO I ALL clher aode, mattzrs asid ithings AE moy fiyo time L
time be required, in complance with the lew or which the Attormeys consider
expediant lor efectively astciing oil exd exdqeming the poodrs sed pathoricies
hereinabeve granted and cotifend.

et calefy and confirm and whetsver aur aaid Atterngy shed de of
e by wariom of eas preacnts,

W WHEFKOF we have hetouste set and slbscribed sur hands gt
Pris ,3"'"_’, day af S=prember 214

!




TRUESIEE: OF SAIFEE BURILAKT VLU MENT TRUST

W have cecain! Hlus Towsr af Alaoraey

Fucbuan W Uic Bosatution prsssd i e oecling of
Cher Touateer Beld on 290 February 20012 antheriong Lhe

Bkl Trautee to cxeoris shest Premans

[ : ~ T LEFT THDMYH
ERLNO | NAME . ' EIGRATURE _llh'l'lE"RE:sm
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| SN SEABEIR At ds-Th
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| =Eﬂ121r
AQCEPFTANCHE = (T - CONFIENA
We, 1} FAIFEE HASAWALI RAJ wond 3 SAIFEE FSMAIL PATEL the attormeys abaee
nacsed do haoeby Aroepl o acl a¥ ATy Cogaunkted acterney af gy Exscaianee sl
manyed 4o per this Foger of Altnrmey I_}cj,ng mvenited. Our Specmen signalom s magds
Litreunder i confiumeleog of the gammc,
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CERTIFIED 1R0DIE CGHY OF THE SIRCWLATION RESGLUTON PASTED BY
T BOARD: OF TRELGETEES S SATFLL SUAHAMD QPLIFTRERT TELSET
DATEIR YR PEBALIARY, M2 :

“RESGLVED THAT che Trum oo scquire. ourclese. lease, ecchboge or altwtunse
Fovemsever, variouy buifdingsprapenies silunied ungey the umbeellz ¢l Roudd Fokera al
Rheedi Bagpwr, Mombai wudfor held rpsiprapestizs sioased ol ans mben locations for he
vy 1 sl

CRESQLVED FURTHER TAAT e said Lo'ldgs gt bt acquired. ponchased, 2
luisgd, 370 eschonped o wherwise dwowaneser g gnd on behall el Bpidee By
Llphrarent 5 masr By 2y hrec 88 v Jnllow f Truseees:-

A s Elaiskhel Lin §hahenda Extuddi. Sabeh
Slzikd Abdeelibhgi Shailk [l Bhanpurawaip
Zlaikn Shanbyrbdial Shnakly Taleerbho Binanmal
Shaikk Atparahai Cauatally Arsiwnls

Skabbarbhai Gulzaymasein o biveala

Shuzh Aduln|ishlshar Zleczricwala

o ek el 1

“RESCLVEL FURTIIER THAT brat i g o' prospriie s inaw be acquiced e aloeesard Feroiech
poaideraipn wod or sl term amd comwdinioes @5 oAy of the ke 130 o0l gfaecnny
Tewsbres rnn!-'dl.':l.-rh: whieh dhry are hereby puthored smon da.””

“RESCLYED FURTHER THAY such three Frusmees are Bereby quthories] w < qua ardd
wneniag izh decumoss imnsmunieLs nisl venlings 2 are mecssary e dmd o DGinacliein walh
o scgizizion of stch baildings. iccludiny Merarsagym ol Llndersinding. ."'.jr::nm" I
fale. Uanwewsmees, [ndpraare. st @ ALsapmiteal, Sale Geeds, Hecnilvulion Gecld.
it deed, Recloase Owrd, Lease Cesd. Lesne ant Licenss Agresmeses, Dhockwation.
Imdevasiy, Trasfer cocopairs ingwding agresiments with the Enanig, Temancy Trogsfer
Fgeotpeed,  Stegsder ol Vesarcy,  alfidev: Undernkibe e, #1d abl albe
relared!sopneeled documents in sigh Crmmation's ol sequisition end s predony, wd i e
s for the rogisemlfon with the repistering pulinrly echidug Baieme Sch Rogisicer of
Fustarnncy ar ook ol 10 ddeal execuian Ceearal.”

“RESCLVEL FURATHER THAT afuesait wrusiges aor heeby rucharized 1a deall s,
alecds awl 1hings necessury or ax nay b= deemed e b gnopediont fer cinag inin Tu'l edioo
ikt gbowe 1esolulcas il egunzEd oo e [IE= 10 URCler i parsians Li e abine
mesedomang,”

;n:-rlh-aiﬂl.-.ﬂurllu.ni LiglitLracial Trasl w - m‘
Horapo very [1“”“ /fw)

Shaikh Abdeali Blanpiprasals

Secrelary i q i g k-1
e r——
ol Laliy— k3
el s = ke RoRoapH AT 4% Ras gt T 00 A Snaeed Sl oA innlie S0 Gt
LI R L T R R N K Y] e N e
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To,

MUNICIPAL CORPORATION OF GREATER MUMBAI

Office of the Dy.Ch.Engineer, Building Proposal (City), Bhagwan Walmiki Chowk, Opp. Hanuman Mandir,

Vidyalankar Marg, Antop Hill, Wadala (East), Mumbai — 400 037

EB/6468/C/AL online file no. CHE/CTY/0549/C/302

M/s Spaceage Consultants,
B-106, Natraj Building,

Mulund Goregaon Link Road,
Mulund (W), Mumbai 400 080

Sir,

Subject: Proposed Master Layout for cluster redevelopment under DCPR 33(9) on plot

bearing C.S. Nos. 3571 to 3592, 1/3572, 3601 to 3616, 1/3609, 3627 to 3677,
1/3626, 1/3643, 1/3644, 1/3652, 1/3673, 4161 to 4184, 4186 to 4268, 1/4227, 4270
to 4297, 1/4281, 4299 to 4300, 1/4299, 4303 to 4305, 4308 to 4310, 1/4308, 1/4309,
4312 to 4343, 4358, 4361, 4394 & 4396 of Bhuleshwar Division, situated at Maulana
Shaukatali Road, S.V.P. Road, Mutton Street & Ebrahim Rehmatullah Road known
as “Bhendi Bazaar”, Mumbai by M/s. Saifee Burhani Upliftment Trust (SBUT).

Proposed Phase-1 Layout for cluster redevelopment under DCPR 33(9) on plot
bearing C.S. Nos. 3571 to 3592, 1/3572, 3601 to 3616, 1/3609, 3627 to 3675,
1/3626, 1/3643, 1/3644, 1/3652, 1/3673, 4161 to 4169, 4172 to 4184, 4186 to 4192,
4194 to 4199, 4201 to 4223, 4227 to 4239, 4241, 4243 to 4254, 4256 to 4259, 4261
to 4268, 4271 to 4273, 4275, 4280 to 4294, 1/4281, 4300, 1/4299, 4303 to 4305,
4308 to 4310, 1/4308, 1/4309, 4312, 4314 to 4336, 4240 to 4343, 4358, 4394 & 4396
of Bhuleshwar Division, situated at Maulana Shaukatali Road, S.V.P. Road, Mutton
Street & Ebrahim Rehmatullah Road known as “Bhendi Bazaar’, Mumbai by M/s.
Saifee Burhani Upliftment Trust (SBUT).

: Your online submission dated 01.02.2019

With reference to the above, | have to inform you that the Master layout for the entire

cluster and the Layout for Phase-1 as per Sanctioned DCPR 2034 Regulation 33(9), of the

above mentioned property submitted by you is hereby approved, subject to compliance of terms
and conditions registered u/no. BBE-1/399-2015 dated 09.01.2015 and the conditions of the
amended layout approval letter dated 21.06.2016, 18.04.2017 and 20.06.2018 along with the

following additional conditions,

1. That the Owner / Developer shall comply with the conditions of transitional policy related
to Reg.14(A) of DCPR 2034 if any, pursuant to finalization of transitional policy & shall
amend the plans accordingly, if necessary.

That the remarks of E.E. (SWD) Planning, E.E. (S.P.) (P&D), H.E. and other utilities shall
be obtained for the proposed connection of Basements below the proposed roads and

same shall be complied with during execution of work on site.

connections and the connecting platforms at upper level shall not be executed till the

1029

That the NOC from A.C. (Estate), C.F.O., Dy.Ch.E.(Traffic) shall be obtained for the proposed

basement connections and connecting platforms at upper level. The work of basement



4.

Suyash

Chandraka

nt Balip

1030

requisite approvals of Improvement Committee / Corporation is received, as per relevant

provisions of MMC Act, 1888.

That the remarks of HE shall be obtained in respect of laying of separate pipeline & for

recycled grey water from SP (P&D) Dept. shall be obtained and same shall be executed accordingly.
5. That the revised NOC from Jt. C.P. (Traffic) & Dy. Ch. E(Traffic) shall be submitted.

HAMAND
NARESH
MEGHSHAM

Jage
Chandrashekha
r Chandrakant

S.E. (B.P.) City-Xlll.~ A.E.(B.P.) City-l Ex.E.(B.P.) City-Ili

Copy to:

1.

Suyash

Chandrakant Balip :

The Owner, M/s. Saifee Burhani Upliftment Trust,
Ezzi Hall, 47/49, Raudat Tahera Street,
Bhendi Bazar, Mumbai- 400 003.

The Collector of Mumbai

Old Custom House, Mumbai — 400 001.
Asstt. Commissioner (‘C’ Ward)

Asstt. Commissioner (Estates)

Dy.A.& C City

Ex.E. (D.P.) City.

H.E.

Chief Engineer (S.P.)

Ex. Engineer (T & C)

. Chief Engineer (Rds. & Traffic)
.C.E.0. (M.H.AD.A)

. A.E. (Survey) City

. EX.E. (S.W.D.) Planning Cell

. Under Secretary (U.D. Department)

Govt. of Maharashtra, Mantralaya, Mumbai — 400 032.

. Dy.Ch.E. (D.P.) I Revision of D.P. (Town Planning)

Jage HAMAND
Chandrashekh NARESH
ar Chandrakan MEGHSHAM =

S.E.(B.P.) City-Xlll A.E.(B.P.) City-l  Ex.E.(B.P.) City-Ill

Your's faithfully,

Sanjay
Mahadeo
Jadhav

Dy. Ch. Eng. (B.P.) City

Your's faithfully,

Sanjay
Mahadeo
Jadhav

Dy. Ch. Eng. (B.P.) City




To,

MUNICIPAL CORPORATION OF GREATER MUMBAI

Office of the Dy.Ch.Engineer, Building Proposal (City), Bhagwan Walmiki Chowk, Opp. Hanuman Mandir,

Vidyalankar Marg, Antop Hill, Wadala (East), Mumbai — 400 037

EB/6468/C/AL online file no. CHE/CTY/0549/C/302

M/s Spaceage Consultants,
B-106, Natraj Building,

Mulund Goregaon Link Road,
Mulund (W), Mumbai 400 080

Sir,

Subject: Proposed Master Layout for cluster redevelopment under DCPR 33(9) on plot

bearing C.S. Nos. 3571 to 3592, 1/3572, 3601 to 3616, 1/3609, 3627 to 3677,
1/3626, 1/3643, 1/3644, 1/3652, 1/3673, 4161 to 4184, 4186 to 4268, 1/4227, 4270
to 4297, 1/4281, 4299 to 4300, 1/4299, 4303 to 4305, 4308 to 4310, 1/4308, 1/4309,
4312 to 4343, 4358, 4361, 4394 & 4396 of Bhuleshwar Division, situated at Maulana
Shaukatali Road, S.V.P. Road, Mutton Street & Ebrahim Rehmatullah Road known
as “Bhendi Bazaar”, Mumbai by M/s. Saifee Burhani Upliftment Trust (SBUT).

Proposed Phase-1 Layout for cluster redevelopment under DCPR 33(9) on plot
bearing C.S. Nos. 3571 to 3592, 1/3572, 3601 to 3616, 1/3609, 3627 to 3675,
1/3626, 1/3643, 1/3644, 1/3652, 1/3673, 4161 to 4169, 4172 to 4184, 4186 to 4192,
4194 to 4199, 4201 to 4223, 4227 to 4239, 4241, 4243 to 4254, 4256 to 4259, 4261
to 4268, 4271 to 4273, 4275, 4280 to 4294, 1/4281, 4300, 1/4299, 4303 to 4305,
4308 to 4310, 1/4308, 1/4309, 4312, 4314 to 4336, 4240 to 4343, 4358, 4394 & 4396
of Bhuleshwar Division, situated at Maulana Shaukatali Road, S.V.P. Road, Mutton
Street & Ebrahim Rehmatullah Road known as “Bhendi Bazaar”, Mumbai by M/s.
Saifee Burhani Upliftment Trust (SBUT).

> Your online submission dated 01.02.2019

With reference to the above, | have to inform you that the Master layout for the entire

cluster and the Layout for Phase-1 as per Sanctioned DCPR 2034 Regulation 33(9), of the

above mentioned property submitted by you is hereby approved, subject to compliance of terms
and conditions registered u/no. BBE-1/399-2015 dated 09.01.2015 and the conditions of the
amended layout approval letter dated 21.06.2016, 18.04.2017 and 20.06.2018 along with the

following additional conditions,

1. That the Owner / Developer shall comply with the conditions of transitional policy related
to Reg.14(A) of DCPR 2034 if any, pursuant to finalization of transitional policy & shall
amend the plans accordingly, if necessary.

That the remarks of E.E. (SWD) Planning, E.E. (S.P.) (P&D), H.E. and other utilities shall
be obtained for the proposed connection of Basements below the proposed roads and

same shall be complied with during execution of work on site.

connections and the connecting platforms at upper level shall not be executed till the
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That the NOC from A.C. (Estate), C.F.O., Dy.Ch.E.(Traffic) shall be obtained for the proposed

basement connections and connecting platforms at upper level. The work of basement



4.

Suyash

Chandraka

nt Balip
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requisite approvals of Improvement Committee / Corporation is received, as per relevant

provisions of MMC Act, 1888.

That the remarks of HE shall be obtained in respect of laying of separate pipeline & for

recycled grey water from SP (P&D) Dept. shall be obtained and same shall be executed accordingly.
5. That the revised NOC from Jt. C.P. (Traffic) & Dy. Ch. E(Traffic) shall be submitted.

HAMAND
NARESH
MEGHSHAM

Jage
Chandrashekha
r Chandrakant

S.E. (B.P.) City-XIll  A.E.(B.P.) City-Il Ex.E.(B.P.) City-Ill

Copy to:

1.

Suyash

Chandrakant Balip :

The Owner, M/s. Saifee Burhani Upliftment Trust,
Ezzi Hall, 47/49, Raudat Tahera Street,
Bhendi Bazar, Mumbai- 400 003.

The Collector of Mumbai

Old Custom House, Mumbai — 400 001.
Asstt. Commissioner (‘C’ Ward)

Asstt. Commissioner (Estates)

Dy.A.& C City

Ex.E. (D.P.) City.

H.E.

Chief Engineer (S.P.)

Ex. Engineer (T & C)

. Chief Engineer (Rds. & Traffic)
.C.E.0. (M.H.AD.A)

. A.E. (Survey) City

. EX.E. (S.W.D.) Planning Cell

. Under Secretary (U.D. Department)

Govt. of Maharashtra, Mantralaya, Mumbai — 400 032.

. Dy.Ch.E. (D.P.) / Revision of D.P. (Town Planning)

Jage HAMAND
Chandrashekh NARESH
ar Chandrakan MEGHSHAM ¢

S.E.(B.P.) City-Xlll  A.E.(B.P.) City-l  Ex.E.(B.P.) City-Ill

Your's faithfully,

Sanjay
Mahadeo
Jadhav

Dy. Ch. Eng. (B.P.) City

Your's faithfully,

Sanjay
Mahadeo
Jadhav

Dy. Ch. Eng. (B.P.) City
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rights in these plans. These plans are not to be reproduced changed or copied in any Form or

matter whatsoever, nor are they to be assigned to any third party, without first obtaining the
express written permission and consent of Tricone Design Studio LLP
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NAME OF THE OWNER SIGNATURE

<——— 29.26M WIDE SARDAR VALLABHBHAI PATELROAD — ——

M/s. SAIFEE BURHANI UPLIFTMENT TRUST

Ezzi Hall, 47/49 Raudat Tahera Street,
Bhendi Bazar, Mumbai 400 003.

BILLOCK PLAN (PROPO SED) @ LOCATION PLAN NAME AND ADDRESS OF LICENCED SURVEYOR(L.S.) | SIGNATURE

SCALE:- 1:4000 \
SCALE = 1: 500 /A\

BLOCK PLAN (EXISTING)

SCALE = 1: 500

SsPACEAGE B-106, Natraj Building,

i ] Mulund Goregaon Link Road

consuLtants  Mulund (w), Mumbai: 4000 080
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STAMP AND DATE OF APPROVAL OF PLAN

THIS CANCELS APPROVAL TO THE PREVIOUS PLANS SANCTION
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DESCRIPTION OF PROPOSAL & PROPERTY
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3601 TO 3616 ,1/3609,3627 TO 3677 , 1/3643,1/3644,1/3652,1/3626,1/3673,
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1/4299,4303 TO 4305,4308 TO 4310,1/4308,1/4309,4312 TO 4343,4358,4361,

4394, 4396 OF BHULESHWAR DIVISION IN C - WARD. MUMBAI KNOWN
ON BHENDI BAZAR.
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DESIGN STUDIO LLP
P.0. BOX 570, MONMOUTH JCT,
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Next To Raudat Tahera,

Guijar Street, Bhendi Bazar,
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E-mail: MH@TRICONECO.COM
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NAME OF THE OWNER SIGNATURE

M/s. SAIFEE BURHANI UPLIFTMENT TRUST]

Ezzi Hall, 47/49 Raudat Tahera Street,
Bhendi Bazar, Mumbai 400 003.

PROPOSED ROAD AREA DIAGRAM
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B-106, Natraj Building,
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Mulund Goregaon Link Road
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WESTERN ZONE BENCH, PUNE
Original Applicaiton No.98/2019 (WZ)

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

Sayyed Mohammed Sabir Usman ....Applicant
Vs
Union of India & Ors. ... Respondents
INDEX
Sr.No. Description Annexure no 2
1. Environment Clearance issued by Environment 1
Department for Government of Maharashtra vide
Letter # SEAC-2010/C.R-531/T.C.-2 dated
03/05/2013
2. Revised E.C by Ministry of Environment, Forest and 2

Climate Change For Government of India vide Letter #
21-208/2017-1A-I1I
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Government vl Maharashica

SEAC-2MO/C.R-331 710
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Kocim ™a. 217, 2 fuar,
Fantralaya Anneas,

Mumbag 400 032

Drate: 3™ May, 2013

T,

iz Sailiee Burhang Liplifiment Trust
L% Flaor, Fusaing Tower.

43435 Ravudar Takera Streel,
Hhendi Bgear, “uombai- 4041 003

Subject: Envitonmental chedraoce for proposed redevelopment project On property sl T8 Ty,
35T o A%61 of Rhinleshwar Division n © Ward al Maonlona Skaokatali Bosd, 5%, F Raoad,
mukion sirest & Lbhrabim Behmatnith cogd, Bhendl Barzase, Mumbai by Mis. Saifec
Burhanl Uplifoweent Trost - Environmental clesraece reganiling,

Sir,

This has refercoee W0 woulr communication on the above mentioned suabject. The
prueposil s considersd as per the EIA Motificaten - 2008, by the State Level Lxper Appraisia
{ommittee-|], Meharashira in s 2™ 6" & 7 moeeling duecided to recommuend the posject (e print
envicunmenlal ciearance o 51 04A, Information submited by vou has been cenaidersd by Sl
Level Environment lmpagt Assessment Authority in s 357 6% & 57" Meelings.

Z. Iis pided chan dhe propasal s for grant of Enviecnmeatal Cleaianoe tor proposed
redevel opment project o propety at U8 Me. 3571 104341 of Bhulestwar Thivision Tn T Ward a1 Saulans
Shavkawli Rowd, 5 VP Road, Moo Streel 8 Frlmubim Behmatollh mad, Bhendi Bagaar, bumbzi.
S1AC conzulercd 1he project under screening cntegory BCb) BI as por ElA Noweanien 2006

Belel Inforniation of 1be project submiticd by Froject Propaneni ix as;

Wame of Froject “Saifee Burhani Uplifimcnt Project it Bhaleshwar Division i €-

& Ehrahan Behmatullab read known as Hhendibisane. BMuombai;
400003 .

» M5 Sadlee Burlani LJFﬂiﬁmc-m Trist

——— i

Prﬁcl FrnEcTﬁrnt

[Crinsuliant Mes. Ultca-Tech Coaveronmenlal Consultancy & Lakboralory
Hr.}'—c of praject |Redeveioprnent Conslruction Prarjeitt B -

Ward, siluated a1 Maolang Shaukgtali rnad, %% P, road. ination strezl

Larcation of the project

C.5 MNo. 3570 o 3576, 173572, 3577 10 3592, 5001 w 3al6, [3a0%.
4394, 43, 2671 w0 3077 V3673, 3653 e 36T 3634 1w 5652
A4S, TAfdd, LAA6S2, 3628 o 1837, 153006.2627, 41846 1 4194,

YT e 418, 419 1 A220, 8% 7 wr 250,403 1 4263, 4280 10 420
SR, A2TS 1o 42749, 4592wy 4298 14299, 4300, 4303 oo 50
|4.'1'I}E. [F3NE 4306, 4300, 430 tn 4314, LA 4305 w 43240, 4204

1038

o 4268, 4270 to 4272, 4274, 42744161 o 41TH 4321 we 251,




1327, 4327w 4341, 4342, 4343, 43560 4361 of Bhulsshwarg
Drvision i C-Ward, situatcd a1 Maulana shaokpabi roml 00 P o,
muttion sineel & Ebrahim Rebomarllal pid bnowwn ps Bhend bieeaar”
Yumbal. |

—_—

Folds) Mok Arew (- ma}
Deductions
Med Plol ared

0, 20474 S.ant.

|'

Fermngs e
TR de )

FSI {including

| |

|'1, W0.730.42 Sy.mi

Froposed Bailt-up Area (FYE
& Non-Fhl)

R area (s, m.)s S2B0MS IR Sy Mt |
=~on FS] arca (sg. m.): 31918029 S, Mt
Toual BUA ara {vg. o TUT275 67 Sg ML

Lorund-coverape Percenlape
{fu}

Fstimated cost of the pl‘nj.én."t

'Ne. of building & it
conlgurationis)

rhd4TH Sy ML (54550 |
" 2tM3 Crores - -I
Cluster | {af:;:;?::;:?mn Wing & Flur.'-r.:" . ul'l_lml.s. B
SECGMENT | REDEVELOPMENT
Clster | Wing 3 ig 15" | |
1 Midi+2 | & | rt1.-r'i tTais: M
shappine firs + - y —_ Shnges 232
2 wings , Wing * 3 1011 Feoanmis: B8
| B _npper tles, . _|
Fxistimy Musficd - |
Jer D n:n"r:.l'rr-_['.!'l' | L l -
Cluster [ B G -2 Wi F. .
2 art 4 iTie (1T
i ! [.FI.:IH hhl.l]:j]'.lln.[__ o £ 21 Iuppt:r Fats: 3%
part parkin(d “ 11Irg Bhoes; 18RS
levelsy] - 3" & - o —— T
4™ parking £ | Wing | & 10 13 !
5h amemty r | 2L _|upg=r s _
Cluster "R+G -2 Wing |6 10"
2 fpar shopping 3 4 upper 11rs
Mpart parkang 13 T . IFlats: SRZ
Ievels)| + 398 | . - e Shops: 172 !
-1'“ 'ki"E firs I||"|'|I1[§_ B it '
-3 amenity S U | upger e
N _ )
Cllils:::r E’s ! fl]' 2 ﬂﬁ | wing | 5" 10 42"
part slOpEnE S A | upper fles
‘part pivhingd T . -
;% e lang e
lewel] + 37 & . I h Shans- | 5
4" parking An, | WINR | & 0 43 s e
I 57 amenicy 11 uppser Tlis
[fr o
Frivern g Lhos i
o | feberetained 4 _
Cluster [ 2151 G - 2l | Wing | &% o 397
5 [part shopping | 4 A upper 11
Spart ok ing (3 N I lats: 530 {
In::n:lﬁﬂ V3" | Wing | & b Al Sheps: 122
o oparking s 5B ypper fies
> umewiy 11r | |

%W&u

- 5 — -
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L — i — ——— —

R I | —

"'lum ber ¢F lcnands and shops

—_——— ]

SNumthr of t‘Ipl:dL‘d residenis
i ysEry

[

-%-

| ! Buitdi ofs | < |G- 1" ! Sl | & -
| f‘ltlf?.l".'? EIT'll.:l 5T|_ I ||
| Fer g rgrieriopgead . 117 - : | |
. - o b _dmrthoed o .
II i Eriching Muciic! |
fo b pelonred | |_ _ . 'I'
Lwisting
|| |_R-:.5J|:I-:n1:|al St - 27 {les HI- -ifl: H.f
‘rmpﬁ z
| Nuilding _ 1 T
|| Cluster B G+ 3115 Wing T,:F-"_, 16
|I L i [pan qhnp_ping [ & A upper Hr
AT prarkan -l;] ] Flans: 9011
iI 1 levelsj] v 3 | wing | 7" g Slops 221
5" parking ﬂn+ & 14 upper frs ||
| L6 amemieres | |T L
(N [rodn hind : g2 N —"
|| Chuster | Exisding Adaziid | _ L .-!
b di b refainnd ]
[SFGMENTSATE T
1 g I 1k
] s H|-'I .L' ; -IE I :_},: " Flats 228
wxler sdup]:-ln_g r:».!1 I i Shepe fi4
? 3 e " | | e [Hedevgeingamsent)
parking  fir o 1rs R
CL0™ Aty i I| 1
— — + - - -
‘H-{rnzﬂmﬁ Wine | 31“
|mr| shopping  yy EI}_ ' _'i-l'.l
Cluster " purt  purkinga ¥ | " upper Flats: i”lm
B Icwlﬁ}] 3 |_ _ Nrs _ 5'_15:"-"5" ]
L purking s | | E-'r " ITHR e vz lonmam)
= ™ amenity | Wing & g
fIr I B | upper
| o P s o
SEGMENT: KESERVATION
(Clusier Building C.oeefapu ratisn i
- [ﬁ iParkine 1ol Ressrvntion) + €3 11r, i Refuge shed) + 1 |
Cluster & & 2% 41es [Public 1oiler] - 3™ Ar Pumicipal Cleess ki & 4"
| Chbore shed | _ _
MHADA S MCGM Poblic howsine
Cluster® | B - %40l = 2™ 10 32* Nloars - 337 pan eor
_Flans: Z15 ris. .
| Muriepal Yrimary Schaol
Fedevelopment:
Residential: 3514 fiats :
Shops: 1373 Mas, |
Rooms: BE Mis
Reservation: g
Residential; 215 flals '
fala: i
Residential: 1424 flats L
For Eodevelopiment: 24140 M, K
For Beseryvatiar: 1528 M. |
For Sale: B424 Mos. :
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In a1l clustees we huve alse considered the vecupancy for hooseheld k
SET¥RNTS, SWapers, gurdeners, seoueity staff ond drivers loe seme of
th velicles.: 474 Mas,

Tuodd! Oueupancy . M08 Moy,

Tenand density per hecler

For Redevelepimicnt; T84
For Sale: 213

Height of the huildinggx)

Compaorenl | Height (i 'E'urnp;:‘-nrrli ' i-[cight ity |
Iiluster b | 647 T Cluster & NES
Claster 2: 340 Cluster 6 155.4
Cluster 3: 1195 Cluster T 15000
Chrster 4 143,49  Closter 8. LACKTTE i

Hlght ol WHY

—_

2, Jeml.

Turtdng  radius  for .v:h}'
ACCCRS ol fire lender
{mupvemend from all avcund
the boilding excloding  the
width fur the plantation

Al buildings are abuited rom iternal pecipheral tuids of Width fdare |

Total Water Requiremy ni

fham | 5o S cxiemnad roain toud of 52m & Stm [
!
d

13y senson.
sl'resh wearer (ORI 2492 (Frogn MOS0 2480 1 Tanker wiier ol
motable quality o33

=Hooyeled water (CMEY: L3868 (5TF Treated sewage)

*Total Water Requirgrmen, (CMD3RI87E

=Swimming pool make up {Cumy: &

=Fite Nzhting {C um):

Fou redevelopment uilding 1800 m

Far rescrvation building 100 m' &

Far salc buildine : 750 ' {vme Time Requirement)

Wel Seaco:

*Fresh water (CRD: 2492 (1891 fram MOOML | 504 from BWIT
tank & 3 from Potable Tanker)

rRecyviled watel {CMDY [ 336 {STF Troated sewuere )
«Tedal Waler Bequirement (M) 3878

«Svammang pesil nake wp (CM1Y) G

=bire figrhling (O V03 )

Tar redevelopment building § BO0 m”

Far reservation building 100 m' &

L' sale bilding ; 70 m” {one ime Hequitcment

Ruil Water Harvesling
{HWH)

*Level of the Cruwnd waler table: 4.9 and 7,10 m Selrw ground surfo
50 fewd e ol W 1N Lan ks ) and Quaniy-

Pack ol BWH tanks: T1 Mos.

Tatal Capaciny: IO0m”

JVE M cost - LES Lacs/annum

Burdpetary allocatinn (Capaal cost and Oend cose
Capital cost - T.00 Lacs

SIorm waker drainape

weapacity will be Jizeharged in (o the nonicipal $W 0.
“rgquanting of stumn water: |30 m e,

[*Size of SW .
Mutwork — 1 (N1 730 dia pipe (1200 2y
Metwark  2{MI

The stoem water enllected teough the sturo wter drains of adequale

-




AHY i pipe §12300 slopey

Bewape und Yeasle waler

sSowage penetation ¢ OO 3412
«STP echnolagy: WMBBER Movimg Bed Bio Heacrar).
sapacily of STF (UMIN: Cluslor wise S5TPs capacity:

AL

10 sels (duruag emereeneyt: For essential buckup
{Total D capasily of the project ingluding load of ST
I T3 setnf [BOKYV A

310G, aets of 3200 RY A each

126 sel ofF 250 kW A

11263 setnd TR kW A

I D sl o 200 R Y A

|2 setiF TS0 kv A

rlRudpelary alhcation (Capital cost and O] cost)
Capiral cost:” 103024 [acs

& Mootz ™ 11197 Laws fannum

Snlid waste Mangpement

Waste generation in cthe operativ: Phase:
Dy oweaste (Egriday): 4430

v Wouwasic (Kpsday ) B3E2

Mok 01 Dspusal of waste:

ey waste: Mon recyclable dry garhage will he handed over 10
WMALL N,

“Wer washe: Wot garbage will be reaced inoan Oreanie Waisle
Converler ((PC)

*[1 - waste: Shall be stored sepemtely snd dispaied ot o the reoyelers
authogiced by MPCI,

*Hazacdouwe wasier Shall be handed oves 1o authosed coemion
hazardaws wasie disposal sie.

=5TE Sluedee (Dey sludge): Dricd stedpe from 5 CF will be osed a-
MUnUTE.

Budgtary allocation (Capital vust and ChdM cost)

Capital cost © SEO Lacs (Cost for treatment of binde eradable ook
in {TW)

C1 & M oeesr: 3955 Lacwannum [Cost tor treatment of biedepradeble
garbags in 0w ]

Crcen Balt
Do ediprend

Tkl REG ariza;

I. 145 area onder preon helt:

+ RO on the groundd (s, .y 2401 .46
= Rl can D prsdiom €5g. my: 531979

Trees to he planted. 770 M,
Shrubs oo be planted: 1301 Mo,

o Lloalr I L gpi pencanoe L L MM iy (kD
1 Lucier-1 14 . 15
X i Casler -1 , A ) T 15
) : Claler -2 ' S 1TH
4 Lusr-4 | 41z B 45
5 DTE T did LI
i Cusier -6 i74 - L
1 Cuzler -1 157 1
b tema | Ko |
] Liligier - 9 144 TEL
Il il Alh

*Murmbker af trecs Bpegiss ko be planted 60 the pround BO3 468 Saos
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Mumbsr of sliruhs species tn be pl:_l‘ﬁtud-mhe grremnd RG: 13D nos
Mumnber of Irecs species to be plusted i T pedion Bz 302

Pudgetary allocation (Capital cos ued Q&M costh
{Capital cost: "43.57 Lacs |
L3 & M cnsl: 697 | acwiannum

Encryy

—

Fuwes wupply:
shfaximum demand: | T2EGOK W '
Hounnecled ol 39499 W

ssopree: BEST

L

sMumber and capacity of e (L3205 fe ke used
T set ol TRIEKWA

I DG sois of 320 kYA each

[ DG st ool 250 KV A

I 2.5 senof 38D RV A

[ R2CE ser of 200 K'Y A

L e, st of 750 KW A

Ty oof Fuel sused: 1igsel

Frierpy Sivang by neaw convemionsd method:

»  Lighling With CFL. T35 with Electronic Chohes

o Use of enerey efficient LEDY lights foc thae corridors and che Lin
lobbics.

»  Lse of copper conductor wites Wy reduce losses and oo
rchiabihity

v ATl cables will be do-raied o avoid healing during vse 1o rodec:
losses and impreve reliabiliny.

¢ Solar PV panels for pencraling puveer (KT ko) that will oeed s
comimo area, [ighing,

+ Solar operated pole lights will he proposed o opower pilhsas
[Tl an Sotne s1rateic Pocalions.

«  Provisoon of A Waler heaters

a Climers and photo-checene sensors 1o swilch DROHF exeenal
landseape and fazade lighting, Dieances Tor public arca Bahring,

*Dletai) cabeulations & 5 of waving: 20.6% j

=Hudpedary al localion
Capital cost: “25 00 | acg {tor salar Lighling) i
Crd: M ozt (030 Lacsfannum {for snlar lightizge)

Fralfic Afunagcment

Markine el

*Numher g areg of haseinent;

! Dascment in cach clusber & 2 basemers in Clustes 5
+Total Farking area: 1,16, 153593 Sq. mL

sArga par vart 30.79 Sq.mt 1
=2-Whiler: dH0Q Mg

rd-Wheoler: 3773 Mas

+ Width of al? tmemea resds (in2 05 8L wide Intemal Eaads,
« Hpad width biesement clustar 5 & cluster B s (o be 1605 mirs

Fovironmental Manosgement[Cansoraction phase {with Troak-upl: _’
plan udevtary Allocslion =Capttal vowl

) & M ocost (Please cnsuge roanpower and other delails

Tl cost iwteetee,] for FALH ]

-
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[ T |

1 .

. Towal cost

. . . o | -
S Ma LrametleT Clan sy
| Water Bor dust suppression 120

2 il zanitarion 10h.016)

)| 3 Lnvirenmenial mechitorieg 1240 .
4 Lisinfection .00
5 Teallh cleck up GA0k.00
& Trdal cos P T

Operation Phise (with Brepdup)s
~Capital wost
M cosl [P letse ensuee manpower and other decails)

Sy | " Fotil selap I| Crperzlicanal &
hn M rimedcr ol C ntinlenanoe cost |
L , (Ri Inlakhy) | (Re i fees 7¥rg !
1 STP sl 024 Il i
FEWwH TANKS
2 11 WH Tanke of capadiny TTIK I.54 '
Lode’) |
|1 . Fovippomental Maniloring, 150K : M !
J Solur Lights 2500 140 l
§ | Gardeming 4357 _RMT
B | Sold Wasie Manigemens | ~ RIn Johny
: Crther maintenance cosl |
7 (For H¥W M. Wuter tanks. i - RIEHH
I MGl | .
TOTAL COST | 2718 | el A )

= wantum and pencratiom of Coepos fund: Peroject proporwend shalt
aperate and maintyin EMT for [0 sears aller piving possession and
shall als pepcrale corpus fund durmg 3 vears for O & M af Es
F31.76 s i, 317 22 Taus & 3 vears).

Kesponsibility for farther O &M Corpus fund shall be bonaded over o
the party. While kanding over Environmental Manazerbent Facilnies
MLOLLL shall b muiede with segicty to aceepl responsibilite ol Turher
O& Mol LM,

1 The proposal has besn considered by SEIAA i jis 55™ 86" & ST meeting decaded o
aecrrd covironrncental clearmee o the said project onder the provgions of Ervirooment Impa
Arsesament Niotilwation, 200 subject 1o smplernentalion of the tollowing terms and conditiongs. -

{i] Fhis envieenmental clearapce s issued subject o lond use werification. Logal
authariey ¢ planning authoriy should ensire is with respect w Woles, Repoldion:.,
Mubiticarions,  Caoveenment  Hesolotions, Circobars, cle. ssoed if any. [his
envirmmental clearance ssued with respect 6 the cpyvitonmental consleralion apd i

AT
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il

{iv]
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Lui}

1¥11Y

[wiiry

[is}

(%]

[xip

(%i1)

(xi1]

£Xiv )

(xv}

Pk

IRATTH

das not mean that State Level lmpact Assessment Authorits (SEIAA} approved the
provpuosed Jamt gse.

The heght, Comstruction built up arca of propased construclion shall he in accerdance
with the existing FSYUAR ooy of the uchan locel body & ot shoudd cisure the samy
along with survey number before approving lavoul plan & betore azenrding
eommencement carlilcale i propesed work, Plen approving wothordy shoudd alse
ensure the zoning permissibifity G he proposed projcol as per dhe approecd
devclopment plam of the arga.

"Consent for Establishment” shall be ahoained from Maharashtea Potletion Cuonero!
Baard under adc and Water Act and w cony shall be submitizd 1o the Environmeni
depariment belire stanl of any construction work at the site.

All required sanilary atd hyzicnic measures should e in place before stariing
constnucton aelivities and to be main@ined trowghoo the construg Een phasy.

I*raject proponent shall ensore connpletion of 5TP, 5% dispasal fagility, green beto
development prior to oceppativn of the beihlings. Mo physical ocgapation or
aliotment will he given unless all above said envicommental intkaetruciure is installyd
and made funciional includipg water sequirement o FPara 2. Prier cernlication tram
approptiate audhorite shall b obramed.

Provision shald e made Bor the hoasing of constmction lsbour within the st witk, ol
necessary infrastracture and facilities such as fuzl for cooking, mobile wilers, nivhile
STP, wate drinking water. medical healfh care, sréche and First Aid Room s,
Adequates drinking water and saniiary facilities should be provides] e comssrection

workers gt the sile. Provision shoold be made for tmokile ilets. The satc disposal of

wastewaler and wlid wastes penerabed during the consiruction phase shooald b
ensuTEd.

The snlid waite penerated should be pripedy cillgeied and seprepated. dncdinert sobud
wasle should he disposed off o the approwved siies fior land (fling, atier recovering
mvelahle malerial

Wit garhage shontd be treatcd by Chrganic Wasle L onvensr and fresrcd @i
{manure} should be wilized in the exisiing promizcs doc gardening. And, e wer
parbage will be disposed outside e prommises. Local sutharn should ensun: Chis.
Armingerment shall be nrad e thit wiste watcr and stomm witer die ool pet mixed.

All the topsnil cxsavared durine consoruction activities shoold be stored fier use in
hrmicultore ¢ kapdscape dewelopmont within the peoject site.

Additional ol for leveling of the proposed site shall be reoerted within the sites [1a
the extent passibled so that macwral drainage system of the srea & protecled and
impraved.

Green Bell Development sdiall b carred ool consdering CPCE poidelines includog
seleetion of platr specics and in consultion with the lncal IEOE Sgricultae: Depl.
[igposal of muck during comstruction nhas:." should o ercaie any adverse eRpe an
the neighboring communities aml be disposed king the necgsstry precputions hsr
peneral safety and health aspects of people. only I approved siles with che approval
uf compelent authorily,

Soil and ground wader sampkes will e tested 0o ascerlzin that theee s no thrgat o
gcrownd water qualtry by leaching ol Tueavy metals and rther Loxis comtymninant,
Congirugtiem spiHs. intluding bitumitous matceial ppd cher hasapdows Ataterials
roust not be allowed o conlaminae watercoures and the dumpsites Jor such material
sl be secured sa that they should ol beach inbo the ground waler,

Avy harardous wasic genetaed durlng construclion phase should be dispased olF 3
per applicable males and nomms with hetessiry spprovals of the Mahgrashicn Pollorion
Coodntre] Boand.

K-

—
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ixyiii) The dicsel penerator sets 10 be wscd duting consinpction phase shoold e b solphor
dicse] 1vpe and should conformt 10 Unvicciments {Protection) Rules preseribed foe air
Ansd mnisg crmissien stindsed s,

(%ix} The diesel required for operating 130 sers shall be stored in ehderaround ranks and il
requircd, clearanes framy coneam sutharity shall be takien.

fxx]  Vohicles hined i bringimg conswuction material te the sie should be inpond
cunditivm and should have a pallutiom check cerntficate and should contorm to
applicable air god noise emission seandards aad should be operaed onby ducing oem-
peahk hours,

txxt)  Awmbionl noigs levels should conforn to residential standards both doring ey and
night. Incremental pollalion hads on the ambicnl 2ir and acise gaality showld be
closely monitvred docing construction phase. Adequate measunes should be made oo
redwee ambiene ar and notse [cvel during consirugtiom phase, so g4 o combm e the
slipulated standards by CPCBMPCE.

(i) Flw oah should b wsed s building matedal o the constmction az poy the preaisicns
i Fly Ash Molidwcanon of September 1999 and amehded as oy 2 7the Aupust, 208035,
[Thes itbarvre condifion bs applicable only iF e progect sile 15 Tecated s thae T00RmM
ol Thermal Power Stations).

faxili] Jteady mined comerete musl be psed inbuilding constnection.

txsivl The approval of competent awthority shall be obtaaned For stmoctural safety of the
buildings deac to any pessible carthquake, sdeguarey af fire Aghting equrpments cle. ax
per Natwosal Buildiog Code ncluding measuees from Hahting,

ixxw]  Siorm o water contral and 5 re-wse 22 per COWD and BIS standards e varicos
applicatinns.

(mavi) Water demand during constructien should be reduced by use of pre-mxed congrete.
cwrirte Agents and other best practices refermed.

{uuwii} The pround water level and iis guality should be mumilored regolacly in consuliatiaon
wilh Cirgwond Water Autharity,

PexwiiTIThe toseallation of the Sewsase Urcatment Plam (511 should be ceciiied by an
indcpendant ¢xpert and a report Tn this cegard should be submitted 1o the Minjsir.
beiore the pregect s commissioned Tor opernion. Preacd efTucm cmanating fiom
STP shall be recyeledirefused to the maximum exent possible, Treatment of 100%;
pray waler by decemdralized treatment should be done. Nevessany migasUres shonld e
mrgde w mknigate the tdour prabloem fron ST

faxix} Local body should ensuee fhat no eecupation coriileation is ssoed proc 1 aperalion
of STEAMSW sie el wilh due permission of MPCR.

fama)  Ternssion e draw procend water shall be obtained from the compeient Authorits
prion o comstructicnuperation of the project.

fxxxi] Separation ot gray snd black waler should be dune by the use af doal plumbing Lac
for sepuration of grav and black water,

taxxibh ixtargs for showers, toilet tlushing and dtinkinge showld Be of low Aow gither by oz
of agralrs or pressie reducing devices or $ensar based cohtral,

fuxxiinplze of glass may be reduced up te 4070 10 reduce the electricily vonsumplivn and
load on air conditioning. 1Y neeessary, use high quality dvuble plasy with special
refleclive Loaling o windows.

(wanivIRowf should mesl prescriplive coquirgment as por Energy Canservation Buildinge
Cade by wimy appropriaie thermal insotation material 1o Rl requirgment

(xxxv) Enerpy conservafion measores BRe installadon of CTLs SUFLs for the liaking the
arcivs oulsice the hailding should be intcgead pat of the project design and showid be
in place hefore project camissioning. Lse CFLs and THLs should be propeely

citlected und disposed offfseot fr recycling as pee Lthe prevailing guidelinesrules af

the regrulatery aothority to avoid mercery contamination. Lsc af salar pancls may

3.

| —
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done [ the exlenl possible like installing solar sweet lighis, common solar water
hicaters sysem. Praoject proponent should install, after checking femsibrhing. sobar s
hyhrid meen conventional energy source as soarce of cneruy.

{xxxviilesel power gengrating scis proposed a5 source of back up power for elevalors and

ermmaon arga illyminaiion ducing vperation phase should be of enclosed rype and
eonforem 1o mles made under the Favironment (Panection) Acl, 980, The Rhoight ot
slack of TG sers should be cqual to the height needed for the combined vapacity al a1l
praposed O sets. Use low sufphor diesel, The location af the DG sets may he
decided with in consultation with Maharashira Pollution Conieal Beard.

fanivitp Moise should be conmolled to ensore that o doesd ool excecd 1he prescribod

stundards. During nighttime che nedsc levels measured at the boundaery ol the haildinge
shall ke restricted 1o the peamissible levels o comply with the provalone regulanons,

(xxsyiil Traffic conpestion near the eriey and exil paiets from e roads adioining 1he

proposed praject site most he geoided. Parking should e fully eteenalized and no
public space shonld be utilized.

ook Cpayue wall shoutld meer proseriplive reqoirement as per HEoergy Consorvalion

(xl]
[xle
(xlii]
{adiii
IRULY
{a]wl
[x1¥T)

(xlwiif

Building Code, which iz proposed o be mandatory tior gl air-conditinned spaces
while @t is asprednional for non-air-conditdoned spaces by use ot approproate therroal
insulatiesn enaterial o Tulfill eguirement

The huildimg should have adeqoote drstance Bestween e Do allew movemenl al
fresh air and passape of natoral light, air and ventilation

Bcpular supervision of the above and other measwres for monitoring shauld be in
place all throoph the crstruction phase, so as w avoid distwbanec o the
smrmoundings. )

Linder the provisions ot Environment (Froteetion) Ao, 1986, lepal action shall be
initiated against the project proponcet it it was fnund thal constmuction of Lhe priojec
has heen swarted withoat obiaining savironmertal clearanee,

Six monthly monitortng reponts shoald be submitied to the Department and SA190CH,

A complete set of all the docudrents submined w0 Deparienent shonld be forwarded m
i MPMCE

In the cise of any champe(sh in the segie ol the project, e poopect wiold reguoire s
frexh appraisal by thes Department.

A separae environment management cell with gqualificd stall shall e oset oup lor
impletnentiticn of the stipelated environmenial safgpuards.

Separate Bunds shell be wllocawed for impicmentation o enviconmcmal protesion
medsures WP along with lem-wise broaks-up, These cosl shall be ucluded as par
of the projeci cost, The funds eammarked For e enviremreal profcclion measures
shad] nat be diverted for ofher porposcs and yedr-wize capenditure showld repotied Lo
the MPCER & this depantment,

[»lwiith The project manzgerient shadl ddverise 4 leasl in two keal newspapers widely

[ lim

i

circulnted i the region aroond the project. vne of which shalt be in the barathi
lanpuage of the local contemed within seven days of Issug of this leter, inporming
That tne prigect has been acconded envitonmental clearance and copics of ¢l
lemer are avalianie with e Mahamashia Moflotien Contrl Board and o slao b
LT At W ehsitc ot R ATERRNTES STEllazashlre g,

Peoect tnanagernenn showld submit ball wearly comphisnce feporis moespect of he
siipulaied prior vnyironment chrardnes wrms and conditions o herd & solt copies e
the MPCR & this doparionent, on 1% June & 1% December of eack cabendar yoor.

A copy of the clearaneg letier shald be seni by proponens o the coneerned Mutiicipul
Corporttion and the loced bGCY G0 any, from whom suppestionseproacniatioeg, if

Jisas
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any, were reacived while proecssing the propesal. The elearanse leoer shabt also e
put am thye wiebsite of the Cumpany by the propunent.

[lu} The proponent shall wplead the dalus of cumpbance of the stipolated PO conditiens.

{lii}  The praject peoponent shall also submit six o]y reports an e slalos ol

inzludmg rosults of monitored data on their website and skl wpdate the same
poriodically, It shall simuldancously be sonc 10 the Regional Offics of MoEF. the
respective Zonal Qffice ol CPCB and the SPCE. The criteria pollutant kvels name |v:
SPM. RSEPM. 5k, NOx fambient levels as well as slack emissionsp or orilical secior
parameters, ndigated for the peoject shall be monitored and displayed st a convenizni
{oicaniom near the main gate of the company in the public demain,

comigharise of the shipulaed EC condioons including resulis of smonitered Jdata {both
i hard copies os well as by e-madl) o the respective Bepioned (ffce of Mokl 1he
respoctive Somal Oifice of CHC and the S 1971

{liiiy  Ihe envircnmental statement for each fivencial veac ending 31% March in Torm-V s

is mandated o be submitted by the pouject propunent to the conoemied State Pollation

Comrod Board as prescrbed nnder the Environment (Protecthiond Rudes, 198G, as

amended subsequently, shall also be puc on e woheiie of the campany along with the

status of compliance of EC conditions and shall alie e sent ta the respesiive
- Restonal CHEces ol Mol by c-muodl.

The envieenmental cleamoce o being, issued without preiedice to the aclion initiated under
P &t vrany conn case pending in the cowd of [aw and it docs ned menn that praje
propanent bas not vialated any epvitonmental baws in the past and whatcver dacisian
under EF At ar of the Hon hle coun will he hinding on the project proponcnt Hencg e
clearance docs 1ot Bree immunity 10 the progect pecponent in the case Tilcd agonst hio, 41
ariy ar wction initiated under <P At

In case of submission of false docomenl and nen comphance of sopalaced condition s,
Autherine Envitonment E)epartment will revake or suspend the nvironmental Cleanance
without any  imimation and initiate  appropriste legal action wnder Faviroommental
Proteetion Act, 1986,

‘I'he Unvirenment tepartment ceserves 1he 2ight to 2dd any siringent condilion o revoke
the clearance if conditions stipulsted are not implemented to 1he satistaction of 1he
de partment or for that mader, Tor gy atlier administrative ricasen,

Validity of Environment Clearsgos: The envieonmental clearanee accorded shall he
valid fur w perivd of 5§ years,

In case ol any deviation or alieration in the project propascd Tram thase submitied to 1nis
departrhent fot clearmee, & fhesh refierence shawld be made wo the deparment 1 asses the
adeguacy of the condition{st imposed and 1o incorparate additinmal enviromnental
PrCtECTIon IMEASUES required, it any.

The above stipulations would be enfisreesd among athers under the Waler [Prevention anl
Comirl o Pollutiond &ct, 1974, the Afr (Prevention and Conirod of Pollution b Act, 181
1the Ervironment (Profecticas) Acl 1986 and wules there umder, Tlharardouys Wasgs
{Management and Handhne 3 Rulas 1089 amd ils amendments. the public T.aakilcy
Insurance Act, 1981 and s amendments,
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1 Any eppet apainst this environmental chcarance shall Tiz with e Naticmal Groen
Iribunal . Wan Yigyan Bhawan, Sec- 3, R.K, Poram, New Dehli - 11022, 0l prelerred.
within W duys ws prescribed under Section 16 ol the National Green | ribanaf Acet, 2041

Copy t0;

+

{Walsa B Majl Singhy
mecrelary. Envieommesn
department & “AS. SEIAN

. Shra. PWLA Hlakeem, 1AS (Rewd.), Chaipnan, SELAA, Jugne’ Kotamm Buoad.

Calicus- 673 00i Kerla.

« Shri, Ravi Bhushan Budhiraja. Chaarman, SEAC-I, 5-Sauth, Difwarg Apaten,

Cooperaze, M.E Rood, Sumbai 40002

Additiomal Secretary, SICGEE, "Parpavaran Bhiewan® {000 Complex, Laodhi B,
wow [elhi- 110510

Member Scerelare. Maharashera Poliution Condrol Board, with request toodisptay o
copy of 1he clearance,

« The OCF, Regiomal OMNice. binistiny of Fovimnment and Foarest (Bepivnal Qe

Western Region. Kendriye Paryavaran Bhavan, Link Koad Bo- 3 i5-50 Ravi-shanbar
MNapar, Bhopal- 462 (1 &). {MP),

. Bopiong ke, MMNCB, Mumbai.

, Dallector, dombai

Cammmssioner, Municipal Comoration Cirsgter Mumbai W0

1A- [hvision, Maonitoring Cell, MokE. MParpavaran Bhavan, OO0 Comples. Lodhi
Fnad, New [w:lhi-] 10003

L Dircctwr (TC-11 Dy, Secretary {1023, Scientia-1, Envipmment Dcparmmen.

11, Selest dile (10°-5].
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
Original Applicaiton No.98/2019 (WZ)

Sayyed Mohammed Sabir Usman ....Applicant
Vs
Union of India & Ors. ... Respondents
INDEX
Sr.No. Description Annexure no 3.1
and 3.2
1. Letter of Consent From Maharashtra Pollution 1

Control Board vide Consent Order No:
Format1.0/B0/CAC-cell/EIC-MU-6590-14/E/CAC-
4581 dated 22/04/

2. Revised Letter of Consent From Maharashtra
Pollution Control Board vide Consent Order No:
Format1.0/B0/CAC-cell/UAN NO.

0000039482 /CE/CAC-1812000170 dated
30/11/2018
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/ 24010437 —_— Kalpataru Point, 2" - 4* Floor
Fax: 24023516 e Opp. Clne Planet Cinema,
Website: hitp://mpcb.gov.in ? Near Sion Circle, Sion (E}
E-mail: cac-cell@mpch.gov.in Mumbai-a00 022.

No.: - Format1.0/BO/CAC-cell/UAN No. 0000039482/CE/CAC- | € 12800\ Fo Date- 3u1u]mu

Ta,
/s, Saifee Burhani Upliftment Trust.,

iC.5.No. 3571 to A576,1,/3572,3577 to 3592 3601 to 3616,

1/3609, 4394, 4396, 3671 1o 3677,1/3673,3653 to 3670,

3638 1o 3652, 1/35643, 1/3644, 1/3652,3628 to 3637, 1/3626,
3627, 418610 4198,4179 to 4184 4199 to 4220,4237 to 4250,
4251 to 4263, 4280 to 4291, 1/4281, 4275, to 4279,4292 1o 4298,
1/4299,4300,4303 to 4305, 4308,1/4308,4309,4310,4312 o 4314,
14306, 4315 1o 43264264 to 4268 4270 10 4272,4273,4274,
4161 to 4178,4221 to 4231, 1/4227 4327 to 4341, 4342,4343,
43584361 of Bhuleshwar Division in C-Ward,

at Maulana Shaukatali road, S.V.P. Road,

Mutton sireet & Ebrahim Rehmatullah road

known as Bhendi Bazar ,Mumbal.

Sub : Amendment in Consent to Establish with increase in BUA for construction of redevelopment af I
residential and commercial project in red category.

Ref : 1. Environment Clearance accorded by Environmént Department, GoM vide No. SEAC-2010/CR-
S53TC-2 did. 3.5.2013,
2. Consent to Establish granted vide NowBO/CAC-CellfEIC-MU-B590-14/E/CAC-4581 did
22.04.2015,
3. Environment Clearance accorded by MEF & CC.Gol, vide No. F.N0.21-208,/201 71411 dtd.
24.11.2017
4. Minutes of Consent Appraisal Committee [CAC) meeting held on 28.6.2018.

Your application No. 0000039482 Dated 5 1:2018.

For: Amendment in Consent to Establish with increase in BUA for construction of for construction of
redevelopment of residential and commercial project in red category

under Section 25 of the W [Prevention & Control of Pollution) Act, 1974 & under Section 21 of the Air

{Prevention & Control.g ) Act, 1981 and Authorization under Rule 5 of the Hazardous Wastes (M, H &

T M) Rules 2008 is considered and the consent is hereby granted subject to the following terms and conditions

and as :lﬂa]l'qil__t_r_l 'q-u,- schedule |, 11, Il & IV annexed to this order:

1. The amendment in Consent to Establish with increase in BUA is granted for a period upto
commissioning of project or 21.4.2020 whichever Is earlber.

2. The capital investment of the project is Rs.3734 Crs. {As per undertaking submitted by PP).

3. The amendment In Consent to Establish with increase in BUA for construction of redeselopment of
residential and commercial project named as M5, Saifee Burhani Upliftment Trust., C5.No3571 w0
3576,1/3572,3577 to 35923601 to 3616,1/3609, 4394, 4396, 3671 to 3677,1/3673,3653 to 3670,3634 to
3652, 1/3643, 1/3644, 1/3652,3628 to 3637, 1/3626,3627, 4186 to 4198,4179 to 4184,4199 10 4270,4732 10
4250,4251 to 4263, 4280 wo 4291, 1/4281, 4275, to 42794292 to 4298.1/4299.4300,4303 to 4305,
4308,1/4308,4309,4310,4312 1o 4314, 1/4309, 4315 1o 4376,4264 to 4268 4270 1o 4272, 4273 4274 4161 to
4178,4221 to 4231, 1/4237 4327 to 4341, 4342, 4343 43584361 of Bhuleshwar Division in C-Ward, at
Maulana Shaukatali road, 5.v.P. Road, Mutton street & Ebrahim Rehmatullah road known as Bhendi Bazar
,Mumbal for Total Plot Area of 65,429 Sq. Mtrs. and Total construction BUA of 8,56,591.75 5q. Mirs as per

EC dated 24.11.2017 including utilities and services

s Safpe Burhand Uiplifimed Trustiamendrrssnl n 56 E with @gpansisn/UAN ho CODOIS4EE Page 1af 8

gf



4. Conditions under Water [PECP), 1974 Act for discharge of efflusnt:

Dedcription Permitted qguantity of Standards to ba Dispsarsad
tHsCharge [CnD) achiEvied |
1. Trade effluent Mil HA NA
2. | Domestic effluent 3611 CMD As per Schedule —| | The treated effluent shall be 60%
[Existing -3413 CMD + recycled for secondary purposes |
Expansion-158] such as tollet flushing, air

conditioning, cooling tower make |
up, firefighting etc. and remaining |
shall be conmected to the sewerage
system provided by local bady

5.Conditions under Alr (P& CP) Act, 1981 for air emissions:

Deseription of stack [ source Numbor of Stack Standards to be achieved |

1. DG Set(180 KVA) 1 No A par Schodule |

F | DG Set{320 EVA x 3 Nos) == I Nas A5 per Schedule -1

3. | DG Set[380 KVA) | 1No As per Schedule =i

4, | DGSet(200 KVA) 1No As per Schedule —II

5. | D.G.Sets (1250 KVA x 2 Nos) [2Nos. | AspesSchedule -l

6, | DuG.Sets (315 KVA x 2 Nos) 2 Mos. A per Schedule =i

7 D.G. Sets (1000 KVA x 2 Nos) 2 Nos. Ag per Schedule i

8. | D.G.Sets (750 KVA x 5 Nos) 5 Nos o=y Ms per Schedule I .
9. | D.G. Sets (630 KVA) 1 Nos. __|| As per Schedule i

10. | D.G, Sets (250 KVA) 1 Nos. e, As per Schedule —|

6.Conditions under Municipal Solid Waste (Management and Handling) Rule, 2000.
Type Of Waste Quantity (in Treatment Disposal

CMD)
1 Biodegradahle 8032 Will'be treated in Organic Used as Manure
[Existing-B98Z+ ™, '} Waste Digester/Bio
Expansion-50] digester

| 2 | Non-Biodegradable | 4670 Segregate and Hand over to
[Existing-A435+ Local Body for recyching
L1 o Expansion=177] - . L
13 STP Sludge | 542 - | Used as Manure
! [Existing-501 +

}. Expansion-41]

7. Conditions under Hazardous Waste [MH & TM) Rules, 2008 for treatment and disposal of hazardous waste
5F. Type OF Waste Quantity LECHA lreatment Disposal

Ma.

NIL

8. This Board reserves the right to review, amend, suspend, revoke etc. this consent and the same shall be
binding on the industry.
4, This consent should not be construed as esemption from obtaining necessary NOC/permission from any
other Government agencies.
10, PP shall submit an undertaking in prescribed format regarding compliance of conditions of EC anD
Consent to Establish condition.
11. PP shall submit an undertaking regarding the area for which C to E application & made 5 induded in
Emvironment Clearance.
12. PP shall achieve the treated domestic effluent standard for the parameter BOD -10 mg/lit.
13. The treated effluent shall be 60% recycled for secondary purposes such as toilet flushing, air
conditioning, cooling tower make up, firefighting etc. and remaining shall be utilized on land for

. Bardening. —
M. Sailew Burhan Uplitmeni Trustismendment in C 1o E with expansicnUAN Mo 0000036482 Page Z2aof 8
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14. PP shall install onling monitoring system for BOD, T55 and fiow at the outlet of 5TP.
15. PP shall Extend existing BG to form total sum of #s.25 Lakh towards compliance of EC and Consent 1o

Establish condition.
16. PP shall install organic waste digester along with composting fadlity/blodigester (biogas) with

composting facility for the treatment of wet garbage.
17. PP has obtained NOC from MCOGM dated 27.8.2015 for transportation of construction & demalition waste

from construction site to the designated site.
PP shall comply conditions stipulated Environment Clearance accorded by MoEF &CC, Gol vide No.21-

18,
208/ 200 7-18-10 dted, 24.11.2017.
15, This consent s lssued with overriding effect on existing consent to establish issued by Board vide No

BO/CAC-Cell/EIC-MU-6590-14/E/CAC-4581 dated 22.4.2015.
0. This consent is lssued as per Office Order vide No. MPCB/CH/2018/11 Dated 25.11.2018.

For and on behalf of the
M'lhlﬂlhﬂihi‘hthnl:umﬂ“lp-i

Y- A

Assistant Em'l:thlrlﬁﬂrlﬂﬂli

Drawn On

DR Awrmbser

168308 5.2.2015 Standard Chartered Bank
TBO3430 2213018 Standard Chartered Bank

Copy to:
1. Regional Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai-

- They are directed to submit compliance report regarding consent condition and also ensure the

compliance of the consent conditions.
2. Chief Accounts Officer, MPCE, Mumbai,
3. CCJCAC desk- for recond & websiteupdation purposes.

FagaJcl B
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1] A] As per your application, you have proposed to provide Sewage Treatment Plants (STP) of capacity
3765 CMD with MBBR Technology.

21 B] The Applicant shall operate the effluent treatment plant (STP) 1o treat the sewage 5o as to achieve the
following standards prescribed by the Board or under EP Act, 1986 and Rules made there under from
time to time, whichever is stringent.

Sfr No. Paramalars Standards prescribed by Board

01 pm i3 days 27°C ) ho

D2  [Suspended Solids 10 p
03 i:ﬂtl 50 J.L " }-
4 Pﬁlduil Chioring 1ppm =, I“‘rk"

x &
€] The treated domestic effluent shall be 60% recyded for secondary purposh*';ﬂ?lh;}i tollet flushing, air

conditioning, coofing tower make up, firefighting ete. and remaining. shall be utilized on land for

gardening and connected to the sewerage system provided by local tody. In no case, effluent shall

find Its way to any water body directly/indirectly at any time, ,ﬁ'l:l ect proponent shall provide flow
| meter to ensure 60% recycling of treated sewage and shall ‘maln the record with data logging
systermn. PP shall achieve the treated domestic effluent standard for the parameter BOD- 10 mg/lie.
PP shall install online monitoring system for the F‘lrlﬂhl}ﬂnr BOD, TSS at the outlet of STP and
shall be connected to MCGM Server,

3] The Board reserves Its rights to review plans, specifications or other data relating to plant setup for the
treatment of waterworks for the purification thereaf & the system for the disposal of sewage or trade
effluent or in connection with the grant ofamy consent conditions, The Applicant shall obtain prior
consent of the Board to take steps to establishthe unit or establish any treatment and disposal system or
and extension or addition thereto.

4} The industry shall ensure replacement of pollution control system or its parts after expiry of its expected
life as defined by manufacturer §0 as to ensure the compliance of standards and safety of the operation
thereof.

5} The Applicant shall comply with the provisions of the Water [Prevention & Control of Pollution )
Act, 1974 and as amended, and other provisions as contained in the said act

5r. no.  Purpose Tor waler consumed Water consumption guantity (CRAD)
B industrial Cooling, spraying in mine pits or boller 0.00
'rm TPrETE.
| 2. Domestic purpose 4144
[Existing-383%+Expansion-305]
: Processing whereby water gets polluted & 0.00 |
pollutants are easlly biodegradable '
4, Processing whereby water gets polluted & 0.00
pollutants are not easity blodegradable and are
toxic

B) The Applicant shall provide Specific Water Pollution control system as per the conditions of EP Act,
1986 and rube made there under from time to time/ Environmental Clearance,

L

1069

Vs Gaitne Burhani Lpafimen Trustamendment m C 1o £ with xpansonUIAN No DOD0IS4AT Paged ol @



1070

1. As per your application, you have proposed to erect following stack {5} and to observe the following
fuel pattern-

G ttack Attached To BPC System Height n | Type ol Fuel Lluantity

™o MLIE. E Lokd

1 | DG Set{180 KVA) Acoustic enclosure | 2.7 * LDO/HSD 29.5 LitfHr
r DG Set{320 KVA x 3 Nos) | Acoustic enclosure | 3.6° LDO/HSD 52.5 Lit/Hr
3. | DG Set{3B0 KVA) Acoustic enclosure | 3.9* LDO/HSD 62.3 Lit/Hr
4. | DG Set(200 KVA) Acoustic enclosure | 2.8° LDO/HSD 32.8 Lit/Hr
5 D.G. Sets (1250 KVAx 2 Acoustic enclosure | 10® LDO/HSD 410 Lt fHr
Mos)
6. | DUG. Sets (315 KVA x 2 Mos] | Acoustic enclosure | 3.6° LOO/HSD 103 it Hr '
7. | DuG. Sets (1000 KEvA x 2 Acoustic enclosure | 10* LOG/HSD 378 Ut Hr
Nos)
B. | D.G. Sets [750 KVA x5 Nos] | Acoustic enclosure | 5.5* LOO/ 5D 140 Lit/Hr I
9, | D.G. Sets (630 KVA) Acoustic enclosure | 5.5* LDO/HSD 120 Lit/Hr |
10. | D.G. Sets (250 KVA) Acoustic enclosure | 2.8% LDO/HSD 41 Lit/Hr

* above roof of the building in which it is installed

2. The applicant shall operate and maintain above mentioned alr pollution contral system, 5o as to
achieve the level of pollutants to the following standards:

ol

3. The Applicant shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or replacement alteration well before its
fife come to an end or erection of new pollution control eguipment.

| Particulate matter | Not to exceed 1150 mg/Mem?

4. The Board reserves its rights to vary all or any of the condition in the consent, IF due to any
technological improvement or, otherwise such variation (including the change of any control
equipment, other in whole or [h.part s necessary).

5. Ambient noise level ll";dl.;ld be confirmed to prescribe standards both during day and night time. The
amblient air and noise .guakty should be closely monitored during any construction phase In the

premises.
6. Conditlons for utilities like Kitchen, Eating Places, Canteens:-
al . The kitchen shall be provided with exhaust system chimney with oil catcher connected to |
chimney through ducting.
bl The toilet shall be pronidisd with exhaust system connected 1o chimney through ducting.
4] The air conditioner shall be wibration proof and the noise shall not exceed 68 dB(A).
d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mitrs, higher than the

nearest tallest bullding through ducting and shall discharge into open air in such a way that
ng nuisance is caused to nelghbors,

o
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Lonsant

| 1. Amendment
in € to E with

increased
BUA

AmE ol Bl
imposed

Extend existing B0
to form total sum
of Rs.25 Lakh

Submissio  Purpose of BG

n Period

15 Days compliance of EC and
consent to establish
condition.

Compliane Valldity
28 Fernd Date
COU or Validity of
21.4.2020 | Consent+ 4
whichewer | months

Is earlier

== The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional Dfficer at the
respective Reglonal Office within 15 days of the date of lssue of Consent.

B Existing BG abtained for above purpose if any may be extended for period of validity as above.

P Sailee Durfand Upidtment Trasd | Amandmes e CL with enpansony’ WAN Mo OO0 3EE]
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1]

2)
3)

)

9)

10)

11)

12)

13)

Schedule = IV
mﬁlﬁ'mﬂnﬂp}iu

a | During construction phase, applicant shall provide temporary sewage disposal and MSW
facility for staff and worker guarters.

b | During construction phase, the ambient air and nolse quality should be closely monitored to
achieve Ambient Air Quality Standards and Noise by the project proponent through MoEF
approved laboratory.

€ | Noise should be controlled to ensure that it does not exceed the prescribed standards. During
nighttime the noise levels measured at the boundary of the bullding shall be restricted to the
permissible levels to comply with the prevalent regulations.

General Conditions:

The applicant shall provide facility for collection of environmental samples and samples of trade and
sewage effluents, air emissions and hazardous waste to the Board staff at the terminal or designated
points and shall pay to the Board for the services rendered in this behalf,

Industry should monitor effluent guality, stack emissions and ambient air quality monthly/quarterly.
The applicant shall provide ports In the chimney/{s) and facllities such as ladder, platform etc. for
manitoring the air emissions and the same shall be open for inspection tofand for use of the Board's
Staff. The chimney{s) vents attached to various sources of emission shall be designated by numbers
such as 5-1, 5-2, etc. and these shall be painted/ displayed to facilitate identification.

Whenever due to any accident or other unforesesn act or even, such emBsions ocour of is
apprehended to occur in excess of standards lald down, such infofmation shall be forihaith Reported
to Board, concerned Police Station, office of Directorate of Health Services, Department of Explosives,
Inspectorate of Factories and Local Body. In case of fallure of pollution control eguipments, the
production process connected to it shall be stopped.

The applicant shall provide an alternate electric power source sufficient 1o operate all pollution
control facilities installed to maintain compliange with the terms and condithons of the consent. In the
absence, the applicant shall stop, reduce or otherwise, control production to abide by terms and
conditions of this consent.

The firm shall submit to this office, the 30th day of September every year , the Environmental
Statement Report for the finandal year ending 31st March in the prescribed Form-V as per the
provisions of rule 14 of the Envirgnmant (Protection) [Second Amendment) Rules, 1592,

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision contain in
the HW{MHETM) Rules 2016, which can be recycied

/processed/reusedfrecovered and only waste which has to be incinerated shall go to incineration and
warsto which can be used for land filling and cannot be recyched/reprocessed etc should go for that
purpose, in order to reduce load on Incineration and landfil site/environment,

The industry.should comply with the Hazxardous and Other Wastes (M & TM) Rules, 2006 and submit
theAnnual Returns as per Rule 6{5) & 20(2) of Hazardous and Other Wastes [M & TM) Rules, 2016 for
the preceding year April to March in Form-IV by 30" June of every year.

An Inspection book shall be opened and made available to the Board's officers during their visit to the
applicant.

Industry shall strictly comply with the Water (PECP] Act, 1974, Air (PECP) Act,1981 and
Environmental Protection Act, 1986 and industry specilic standard under EP Rules 1986 which are
available on MPCB website{waww mpch gov.in)

The industry shall constitute an Environmental cell with qgualified stafl/personnel/agency to see the
day to day complisnce of consent condition towards Environment Prolection,

Separate drainage system shall be provided for collection of trade and sewage effluents, Terminal
manholes shall be provided at the end of the collection system with arrangement for measuring the
flow. No effluent shall be admitted in the pipes/sewers downstream of the terminal manholes. No
effluent shall find its way other than in designed and provided collection system.

Meither storm water nor discharge from other premises shall be allowed to mix with the effluents

from the factory.
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15)

16)

17)

22)

23)
24)
25)
26)
7)

The applicant shall install a separate meter showing the consumption of energy for operation of
domestic and industrial effluent treatment plants and air poliution control system. A register showing
consumption of chemicals used for treatment shall be malntained.

Conditions for D.G. et

MNoise from the D.G. 5et should be controlled by providing an acoustic enclosure or by treating the
rooem acoustically,

Industry should provide acoustic enclosure for control of nolse. The acoustic enclosure/ acoustic
treatmint of the room should be designed for minimum 25 dB (A) Insertion loss or for meeting the
ambient nodse standards, whichever is on higher side. A suitable sxhaust muffler with insertion loss
of 25 dB [A) shall also be provided. The measurement of insertion loss will be done at diferent paints
at 0.5 meters from acoustic enclosure/room and then average.

Industry should make efforts to bring down noise level due to DG set, outside industrial premises,
within ambient notse requirements by proper sitting and control measures.

instaliation of DG Set must be strictly in compliance with recommendations of DG Set manufacturer.

A proper routine and preventive maintenance procedure for DG set should be set and followed In
consultation with the DG manufscturer which would help to prevent noise levels of DG set from
dietertorating with usa

D.G. Set shall be operated only in case of power failure,

The applicant should not cause any nuisance in the surrounding area due to operation of D.G. Set.

The applicant shall comply with the notification of MoEF dated 17.05.2002 regarding noise limit for
generator sets run with diesel

The industry should not cause any nuisance in surrounding area.

The industry shall take adeguate measures fior control of noise levels from (ts own sources within the
premises so as to maintain ambient air quality standard in respect of noise to less than 75 dB (A)
during day time and 70 dB [A) during night time. Day l,lnzehti:hm:d in between & 3.m. and 10 p.m.
and night time is reckoned between 10 pom. and & a.mi

The applicant shall maintain good housekeeping. . |

The applicant shall bring minimum 33% of the available open land under green coverage/ plantation.
The applicant shall submit a statement on available open plot area, number of trees surviving as on
31® March of the year and number of trees planted by September end, with the Environment
Statement.

The naon-hazardous solid waste arlsing in the factory premises, sweepings, etc. be disposed of
scientifically $0 as not to cause any nuisance [ pollution, The applicant shall take necessary
permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity, quality, the rate of discharge, temperature or the
mode of the effluent/emisgions or hazardous wastes or control equipments provided for without
previous written permission of the Board, The industry will not carry out any activity, for which this
congent has not been granted/without prior consent of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and safe environment in and around the factory premises,

The industry shall submit gquarterly statement in respect of industries’ obligation towards consent and
pollution. control compliance's duly supported with documentary evidences (format can be
downloaded from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed to the MPCB.
The industry shall achieve the National Ambient Alr Quality standards prescribed vide Government of
India, Notification dt, 16.11.2009 as amended.

The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board before

commissioning of the project.

-
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
Original Applicaiton No.98/2019 (WZ)

Sayyed Mohammed Sabir Usman ....Applicant
Vs
Union of India & Ors. ... Respondents
INDEX
Sr.No. Description Annexure no 4
1. Approval by Chief Engineer of Technical Committee 1

for High Rise Building vide Letter # CHE /HRB-
495/DPWS dated 19/05/2014

2. Approval by Chief Engineer of Technical Committee 2
for High Rise Building vide Letter # CHE/HRB-
691/DPWS dated 14/02/2017
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NO: CHE/HRB-495/DPWS

*

Dev.:M/s.Saifee Burhani Upliftment Trust), subject to the terms & conditions as

-

mentioned below:-

The proposal envisages construction of proposed high rise residential
building comprising of 2 wings i.e. Wing ‘A’ having 2 basement + ground + 1% &
2" floor (part shopping/ part parking) + 3™ & 4" floor for parking + 5™ amenity
floor + 6™ service floor + 7 to 315 upper residential floors with total height of
101.20 mt. from general ground level up to terrace level and Wing 'B’ having 2
basement.+ ground + 1% & 2" floor (part shopping/ part parking) + 3@ & 4%
floor for parking + 5" amenity floor + 6" service floor + 7" to 38" upper
residential floors with total height of 122.20 mt. from the general ground level to
the terracg,levei.

MANDATORY CONDITIONS:

1, Access roads to the site and roads on the site that wili be reguired as per
plan permanently should be minimum water bound macadam road and
constructed before construction activities commence. This will help in
reducing local dust emissions to a great extent. The road can be
converted toc a black top road once the construction activities are
completed.

2. As the site is located in an developed urban area, it is essential to enclose
the site using barriers, to reduce the noise and dust impacts on
surrounding buildings and sites.

3. Jack-hammers and other construction equipments tend to generate a lot of
noise, it is therefore essential that noise protective equipments like ear
muffs & ear plugs be provided to the operator of the machine, To reduce
the noise from the equipment, silencer/ dampers should be attached to the
equipment.

4, All Stationary machinery that create noise should be installed at points
away from sensitive receptor area.

5. Noise prone activities should be restricted to the extent possible during
night time, particularly during the period 6p.m. to 6.a.m.

6. During excavation and transportation over un-metalled roads near the
project site, there is a scope for local dust emissions. Frequent water
sprinkling in the vicinity of the construction activity should be done and it
should be continued even after the completion of the excavation till
construction is complete.

7. Excavation should be carried out in such a manner that it will not reduce
slope stability. As much of the top soil and waste materials as possible
should be used for landscaping and leveling activities in the surrounding
area. As far as possible store the excavated soil (the amount that would
be required later for leveling and landscaping) on site, so that the soil can
be reused during landscaping.

8. A basic surface drainage system for the site should be worked out to avoid
water runoff on to the surrounding properties and roads, especially during
the monsoon months. N

9. If during excavation, water accumulates in the excavated areas, then it
should be pumped out and disposed off either in the municipal storm water
drain or into recharge soak pits of bore wells.

10. Load and unload trucks with construction material on site and not on
surrounding roadside.

11. The responsibility to carryout the work as per submissions made to the
Committee solely rests with the project proponents.
-—
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NO:CHE/HRB-801/DPWS

No. CHE/HRB-691/DPWS ¢

orrice or e, 11 4 FEB 2017

Chief Engineer (Development Plan)
Brihanmumbal Mahanagarpalika,
Municipal Head Office, Sth Floor,
Annex Bullding, Mahapalika Marg,

Fort, Mumbai-400 001.
Ta,

M/s.Spaceage Consultants,
B-106, Natra] Bullding,
Mulund Goregaon Link Road,
Mulund{W), Mumbai-400080.

Sub:- Proposed High Rise Building in Cluster-3 for redevelopment
under modified D.C.R.33(9) on plot bearing C.5.N05.3571 o
3576, 1/3572; 3577 to 3592, 3601 to 3616, 1/3609, 4394,
4396, 3671 to 3677, 1/3673, 3653 to 3670, 3638 o 3652,
1/3643, 1/3644, 1/3652, 36/28 to 3637, 1/3626, 3627,
4186 to 4198, 4179 to 4184, 4199 to 4220, 4232 to 4250,
4251 to 4263, 4280 to 4291, 1/42B1, 4275 to 4279, 4292 to
4298, 1/4299, 4300, 4303 to 4305, 4308, 1/4308, 4309,
4310, 4312 to 4314, 1/4309, 4315 to 4326, 4264 to 4268,
4270 to 4272, 4273, 4274, 4161 to 4178, 4221 o 4231,
1/4227, 4327 (o 4341, 4342, 4343, 4358, 4361 of
Bhuleshwar Divisioni, at Maulana Shaukatall Road, S.V.P.
Road, Mutton Street B Ebrahim Rehmatullah Road, known as
“Bhendi Bazar®, Mumbal, in 'B" Ward (for Dev,.:M/s Saifee
Burhani Upliftment Trust].

Architect: M/s.Spaceage Consultants

Str.Con: M/s.Sterling Engg. Consultancy Pvt.Ltd.
Geotech.:Con.:M/s.Geocon International Pvt.Ltd.
Env.Con,.:M/s.Prestine Environmental Selutions
Developer: M/s.Saifee Burhani Upliftment Trust

Ref:- Your letter dtd.6.9.2016.
Gentleman,

With reference to your above referred representation regarding subject
matter, I have by direction to inform y2u that the High Rise Committee as
constituted by the Gowvt. in Urban Development Deptt. as per G.R.
U/No. TPB/4313/CR-41/2013/UD-11 dated 9 June,2014 has accepted your
proposal for proposed High Rise Residential Building on plot bearing
C.5.N0s.3571 to 3576, 1/3572, 3577 to 3592, 3601 to 3616, 1/3609, 4394,
4396, 3671 to 3677, 1/3673, 3653 to 3670, 3638 to 3652, 1/3643, 1/3644,
1/3652, 36/28 to 3637, 1/3626, 3627, 4186 to 4198, 4179 to 4184, 4199 to
4220, 4232 to 4250, 4251 to 4263, 4280 to 4291, 1/4281, 4275 to 4279, 4292
to 4298, 1/4299, 4300, 4303 to 4305, 4308, 1/4308, 4309, 4310, 4312 to 4314,
1/4309, 4315 to 4326, 4264 to 4268, 4270 to 4272, 4273, 4274, 4161 to 4178,
4221 to 4231, 1/4227, 4327 to 4341, 4342, 4343, 4358, 4361 of Bhuleshwar
Divisioni, at Maulana Shaukatali Road, S.V.P. Road, Mutton Street & Ebrahim
Rehmatullah Road, known as “Bhendi Bazar®, Mumbal, in 'B* Ward (for
Dey.:M/s.5aifee Burhanl Upliftment Trust) as per the High Rise Commitbes
meeting held on 15.10.2016, subject to the terms & conditions as mentioned
below:-

13

PROPCESAL -8 ) -CIT Y [OLD-a95 )

1080



NO:CHE/HRB-691/DPWS

The proposal envisages construction of proposed high rise residential

building comprising of 2 wings i.e. Wing "A" & Wing 'B".
Wing ‘A’ having 2 basement + ground + 2™ floor (part shopping/ part
midlanding parking) + 3™ ta 6™ parking floors + 7" amenity floor + 87 to 36™

upper floors with total height of 119.10 mt. from general ground level up to
terrace level.

Wing "B’ having 2 basement + ground + 2™ floor (part shopping/ part
midlanding parking) + 3™ to 6" parking floors + 7" amenity floor + 8" to 41
upper floors with total height of 134.10 mt. from general ground level up to
terrace level.

7

10.

11.

MANDATORY CONDITIONS:

Access roads to the site and roads on the site that will be required as per
plan permanently should be minimum water bound macadam road and
constructed before construction activities commence. This will help In
reducing local dust emissions to a great extent. The road can be

converted to a black top road once the construction activities are
completed.

As the site Is located In an developed urban area, it is essential bo enclose

the site wsing barriers, to reduce the noise and dust impacts on
surrounding buildings and sites,

Jack hammaers and other construction equipments tend to generate a ot of
noise, It is therefore essential that noise protective equipments like ear
muffs & ear plugs be provided to the operator of the machine. To reduce

the noise from the equipment, silencer/ dampers should be attached to the
equipment.

All 'Statlnnaw machinery that create noise should be Installed at points
away from sensitive receptor area.

Noise prone activities should bBe restricted to the extent possible during
night time, particularty during the period 6p.m. to 6.a.m.

During excavation and transportation over un-metalled roads near the
project site, there is a scope for local dust emissions. Frequent water
sprinkiing In the vicinity of the construction activity should be dene and it
should be continued even after the completion of the excavation till
construction s complete.

Excavation should be carried out in such a manner that it will not reduce
slope stability., As much of the top soll and waste materials as possible
should be used for landscaping and leveling activities in the surrounding
area. As far as possible store the excavated soil (the amount that would

be required later for leveling and landscaping) on site, so that the soil can
be reused during landscaping.

A basic surface drainage system for the site should be worked out to avold
water runoff on to the surrounding properties and roads, especially during
the monsoon months.

If during excavation, water accumulates in the excavated areas, then it
should be pumped out and disposed off either in the municipal storm water
drain ar into recharge soak pits of bore wealls,

Load and unload trucks with construction material on site and not on
surrounding roadside.

The responsibility to carry out the work as per submissions made to the
Committee solely rests with the project proponents.
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12,

13.

14,

15,

16.

17.

18,

19,

20,

21,

1.

NO:CHE/HRB-691/DPWS

If the project attracts the provisions of the MOEF Notification under SO
No.114(E) dt.19.2.1991 and recent Motification dt.6.1.2011 and
Notification dtd.07-07-2004 & revised EIA Notification dtd.14.9.2006, the

clearance in this respect shall be obtained and all the conditions mentioned
therein shall be complied with.,

The approval of High Rise Committee for the proposed high rise building i
for Wing A & Wing B having total height r;:IF 119.10 m% & 134.Iﬂnl?nts.
respectively from general ground level up to terrace level, subject to
obtaining sanction from Competent Authority as per various provisions of
D.C.Regn.,1991 amended up to date, such as deficlency in open spaces,
CFO requirement, parking requirement, Civil Aviation NOC, if any, etc.

The conditions as stated In the NOC from C.F.0. U/Na. 1)FB/HRC/CITY/ 75
dtd.29.3.2014 and 2)No.FB/LR/RISO7 dtd.13.6.2016 and
U/No.FB/HRC/RI/18 dtd. 22.11.2016 shall be complied with. If the plans
cleared by Committee, differ from the plans of CFO NOC, revised CFO NOC
shall be submitted to the concerned Zonal Building Proposal Office.

That the NOC from Civil Aviation Authority for the height of the building
under reference shall be obtained, if applicable, and all the conditions
thereaf shall be complied with.

The acceptance of proposal by High Rise Committee is not indicative of
admissibility/approval of the proposal regarding D.C. Regulations,1991
other statutory compliances & the necessary building proposal shall be
submitted to concerned Ex.Eng.(Bldg.Proposal) for requisite approval. The
aspect such as permissible FSI applicable DC.Rules & policies in force shall
be verified by the concerned Executive Engineer (Building Proposal) before
approval of plans.

The Technical Committee for High Rise Buildings, however, reserves right
to alter/ modify/ augment fire safety related provisions as well as disaster
management related provisions, on the basis of decision to be taken in the
upcoming meetings,

That the permission is granted based on the documents submitted by the
Architect and if at any time are found fake/ fraudulent, then the
permission issued shall be treated as revoked/. cancelled without further
notice.

After the clearance given by HRC for a proposed building, not further
changes of any kind shall be effected without permission of the HRC
{Technical Committee for High Rise Bulldings), If any changes made in the
propesal without obtaining clearance from HRC, earfier clearance given by
the HRC shall be treated as revoked/ invalid.

That the aspect regarding approval/ final NOC to the 33(24) companent, if
any, and its respective permission shall be scrutinized by Dy.Ch.Eng.(B.P.)
as per the prevailing policy and the sanction from respective HPC shall be
obtained.

The necessary other permissions from various other Departments/
Committees/ Authorities shall be oblained as per requirements.

At the time of site clearance, care must be taken to minimize the need for
cutting of trees and damage to the native vegetation.

Clearing of site area may involve removal/ transplantation of trees,
underbrush, vines, fences, shades etc. All the unwanted vegetation then
becomes solid waste that needs to be disposed off site. As this is onganic
matter, instead of disposing it offsite, the mater should be composed on
site.

15
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4,

10.

11.

12,

13.

14.
13,

1B,

i7.

18.

18,

NO:CHE/HRB-691/DPWS

Phase out the site clearing process to only areas that need excavation
initially this will reduce the dust emission from currently unused areas. IF
site has been cleared, vegetate the area by growing temporary
groundcover plants or flower beds in the area. Alternatively cover the
ground with a sheet, this sheat can be made out of empty cement bags,
and the area then used to store materials, this will help reduce the dust

emissions from these areas and provide a clean surface to store material
an.

To reduce dust emissions and erosions from slopes on the site, apply non
toxic chemical soll stabilizers (Geotextiles) to the area.

The short term traffic management plan should be worked out to prevent
unnecessary traffic problems. One measure to be Incorporated is to avoid

trucks during the morming and evening rush hours |.e. before 10.00 a.m.
and after 5.00 p.m.

In cases where the canstruction of paved access or Water bound macadam

road Is not possible, frequent water sprinkling required to reduce local dust
emissions.

Traffic speeds on unpaved roads should be reduced to 15 Km.ph. or less,
and all the vehicles should have reverse homns.

On windy days avoid excavation activities to reduce dust emissions.

Prevent the excavated soll from spilling out of the site boundaries anto
adjoining roads and properties.

Prevent other garbage waste such as construction debris, plastic material
from mixing with the excavated soil that is being transported out of the
site for dumping off site. This soil will be used for land filling and mixing of
garbage with it can lead to =oil contamination.

Water the site at least twice a day to reduce the dust emissions. Once
during mid moming and once in the evening.

Soil stockpiled for more than two days shall be covered, kept moist or
treated with soll binders to prevent dust generation. (A good cover sheet
can be formed by stitching empty cement bags siit open to form a sheet).

Since, there Is likelihood of Fugitive dust form the construction activity,
material handling and from the truck movement In the vicinity of the

project site, project proponents should go for tree plantation programme
along the approach roads and the construction campus.

Re-vegetate disturbed areas as early as possible.

As soon as construction is over, the surplus earth should be utilized to fill

up low lying areas. The rubbish should be cleared and all un built surfaces
reinstated,

Construct appropriate tamporary housing structures for the labourers on
the site with due approval from the competent authaority. Houses should be

provided with proper light and ventilation, and should be located at a safe
location on the site.

Provisions should be made for providing them with potable, drinking
water,

The construction site should be provided with sufficlent and suitable toilet
facilities for workers to allow proper standards of hygiene. These facilities
would be connected to septic tank and maintained properly to ensure
minimum environmental affect. Care should be taken not te route the
sanitary effluents to the river or any other natural water body.

To prevent unauthorized falling of trees in the nearby undeveloped areas
by construction workers for their fuel needs, it should be ensured that the
contractor provides fuel to the construction workers.

16
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20.

21,

22,

23,

24,

23,

26,

27.

28,

29,

30.

31.

4.

NO:CHE/HRB-G91/DPWS

Arrangements should be made for daycare and education to construction
workers children. Certain NGO's working in this area can be assoclated
with or alternatively one female worker can be paid to oversee the
younger children and to prevent them from coming in harms way.

Solid waste generated from the labour camp as well as the construction
site should be disposed off properly. Organic waste can be composted,
and inarganic waste should be disposed In nearest municipal bins,

To sweep and clean adjacent roads of the site that get solled due to the
frequent movement of trucks te and fro from the site, at least once a day.

All outdoor lighting, including any construction related lighting should be
designed, installed and operated in @ manner that ensures that all direct

rays from project lighting are contained within construction site and that
residences are protected from spillever light and glare.

Parking for construction site workers should be provided on site to prevent
clogging of surrounding roads.

Tea stalls If established for the site should be given space on site and not

on access roads. This will prevent the gathering of labourers on the roads
and obstruction of traffic.

Rﬂtlll'r piling method can be adopted for construction of bored cast in site/
bored pre-cast piles, Preferably, M.S. liner can be provided upto hard
stratum.

Preferable minimum grade concrete in sub structure foundation can be M-

40 grade and use of anti corrosive treatment can be considered for M.5.
reinforcements.

Ground Water in Mumbai Is likely to be saline and further there is a
possibility of sewage contamination in well water, as such, municipal water
be used for construction.

Withdrawal of ground water should be restricted as It may cause sudden
draw-down and subsidence of surrounding land/buildings.

The electric meters and substation In the bulldings be located on higher
level to prevent power failure during ficods.

EEBPF{City) shall take cognizance of the Draft Development Plan 2034
before approval of the plans and process the proposal as per the policy
circular issued UfNo.CHE/7204/DP/GEN dt.30.5.2016 for the procedure to
deal with the implications of publication of Draft Develepment Plan 2034
as per notification in Government Gazette U/Mo.CHE/6457/DF/Revision
dtd.27" May 2016 & if applicable, policy decision taken
U/No.CHE/14177/DPC dtd.13.5.2015 in cases where LOI for development
of Public Parking Lot under Regulation 33(24) of D.C.R.1951 s already
issued prior to 25.2.2015 on plots subsequently affected by reservation in
Draft Development Plan 2034,

The earlier HRC MNOC issued vide Iletter U/No.CHE/HRB-495/DPWS
dtd.19.5.2014 is treated as cancelled.

If your client Is agreeable to the aforesaid terms and conditions, you may

approach to the DY.CH.ENG.(B.P.)CITY, who is being informed separately
regarding subject makter.

Acc:= A Set of Plan + EMP Book

Member Secretary,
Technical Committee for
High Rise Buildings

1Ir
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NO:CHE/HRB-691/DPWS (4 1 p) 2007 |

Sub:- Proposed High Rise Building In Cluster-3 for
redevelopment under modified D.C.R.33(9) on plot
bearing C.S.Nos.3571 to 3576, 1/3572, 3577 to 3592,
3601 to 3616, 1/3600, 4394, 4396, 3671 to 3677,
1/3673, 3653 to 3670, 3638 to 3652, 1/3643, 1/3644,
1/3652, 36/28 to 3637, 1/3626, 3627, 4186 to 4198,
4179 to 4184, 4199 to 4220, 4232 to 4250, 4251 to
4263, 4280 to 4291, 1/4281, 4275 to 4279, 4292 to
4298, 1/4299, 4300, 4303 to 4305, 4308, 1/4308, 4309,
4310, 4312 to 4314, 1/4309, 4315 o 4326, 4264 [0
4268, 4270 to 4272, 4273, 4274, 4161 to 4178, 4221 to
4231, 1/4227, 4327 to 4341, 4342, 4343, 4358, 4361 of
Bhuleshwar Divisionl, at Maulana Shaukatall Road, 5.V.P.
Road, Mutton Street & Ebrahim Rehmatullah Road, known
as "Bhendi Bazar”, Mumbai, in 'B' Ward (for
Dev.:M/s.Salfes Burhani Upliftment Trust).

Architect: M/s.Spaceage Consultants

Str.Con: M/s.Sterling Engg. Consultancy Pvt.Ltd.
Geotech.:Con.:M/s.Geocon International Pvi.Ltd.
Env.Con.:M/s.Prestine Environmental Solutions
Developer: M/s.Saifee Burhani Upliftment Trust

Architects M/s.Spaceage Consultants have submitted a High Rise Bullding
Proposal on the land under reference to the Technical Committee for High Rise
Buildings as constituted by the State Govt. In Urban Development Department
vide Govt. Resolution U/No.TPB/4313/CR-41/2013/UD-11 dated 9" June,2014
for scrutiny of High Rise Bullding proposals beyond 70 mirs. height.

Architect has pald the requisite scrutiny fee of Rs.2,00,000/- vide receipt
No.1002680181 dtd.12.9.2016.

Preamble:

This Is revised proposal of old HRB-495 for which HRC NOC was issued
U/No.CHE/HRB-495/DPWS dtd.19.5.2014 for construction of high rise residential
buliding comprising Wings A & B with total height of 101.20 mt. & 122.20 mt,,
respectively,

Now  Architects M/s.Spaceage Consultants wvide representation
dtd.6.9.2016 addressed to Ch.Eng.(D.P.). Member Secretary, High Rise
Committee has submitted this revised proposal No.HRB-691.

Architects vide above representation have stated that earller the building
was comprising of following:-

Wing ‘A’ comprising of 2 basement + ground + 2™ floor {part shopping/ part
parking 3 level) + 3™ to 4" parking floors + 5" amenity floor + 6™ to 31% upper
floors (helght of 101.20 mt.).

Wing *B" comprising of 2 basement + ground + 2™ floor (part shopping/ part

parking 3 level) + 3™ to 4" parking floors + 5™ amenity floor + 6™ to 38" upper
fioors (height of 122.20 mt.).
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NO:CHE/HRB-6591/DPWS

NOC from High Rise Committee was also obtained U/No.CHE/HRB-
495/DPWS dtd.19.5.2014 for height of Wings A & B as 101.20 mt, & 122.20 mt.,
respectively. :

Architects have further stated that, now they intend to amend the plans
for proposed bullding in view of increase of the width of the corridor leading to
tenements from 1.50 mt. to 1.80 mt. and proposing additional rehab tenements
in the propased building in Sector 3.

Further as per amended plans submitted, the proposed bullding comprises
o=
Wing *A’ (Height 119.10 mt.) comprising of 2 basement + ground + 2™ floor
(part shopping/ part midlanding parking) + 3™ to 6™ parking floors + 7" amenity
floor + 8™ to 36" upper floors.

Wing *B’ (Helght 134,10 mt.) comprising of 2 basement + ground + 2™ floor
(part shopping/ part midianding parking) + 3™ to 6™ parking floors + 7 amenity
floor + 8™ to 41 upper floors.

Architects have also stated that, at present building is under construction.
Due to amendment as mentloned above height is proposed to be increased in
the Wing A and Wing B by 17.90 mt. and 11.90 mt. respectively.

Architects have further stated that, while granting the earfier NOC, the
Committee Members had already visited the site and presentation was also made
In the Committee Meeting and Architects have further reguested Hon'ble
Chairman and Committee Members to consider their request to grant the NOC in
consultation with respective Consultant with their revised reports in the Internal
discussion meeting without Insisting for site visit and presentation.

The above representation of Architect was discussed In the meeting held
on 17.9.2016. Since the Members of the Technical Committee for Scrutiny of
High Rise Buildings had already visited the sita while granting the earfier NOC to
the earlier proposal No . HRB-495, it is decided to consider this revised proposal
No.HRB-691 through internal discussion,

Proposal:

The proposal envisages construction of proposed high rise residential
bullding comprising of 2 wings i.e. Wing ‘A’ & Wing 'B".
Wing 'A" having 2 basement + ground + 2™ floor (part shopping/ part
midlanding parking) + 3™ to 6™ parking floars + 7™ amenity floor + 8™ to 36
upper floors with total height of 119,10 mt. from general ground level up to
terrace level.
Wing *B° having 2 basement + ground + 2™ floor (part shopping/ part
midlanding parking) + 3™ to 6™ parking floors + 7™ amenity floor + 8" to 41%

upper floors with total height of 134.10 mt. from general ground level up to
terrace level.
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The meeting was held by the Committee Members alongwith the Project
Consultants on 17.9.2016 & 15.10.2016 to discuss in detail the submissions

made by the Architect, Structural Consultant, Soll Investigation Consultant and
Environment Consultant of this project.

Dy.Ch.Eng.(B.P.)Cty vide his note U/No.DYCHE/4036/(BP)CITY

dtd.5.1.2017 has offered following remarks:-

1) The plans received from HRC for proposed building with height
119.10 mt. and 134.10 mt for Wing A & B respectively are of
approvable nature subject to necessary sanction from Municipal
Commissioner allowing staircase, |ift, lift lobby area free of FSI,
funglble F5I, etc.

2) The required open space/ parking space concessions are not
obtained in this proposal for the above plan.

L.S. has proposed the front open spaces of minimum 1.5 mt. The
U.D. Department In Govt. of Maharashtra vide letter U/No.TPB
4312/203/CR 9/13 of UD-11 of 7.12.2013 has accorded sanction to
relax the requirement in front open spaces up to 1.5 mt. on all
sides of the bulldings in all clusters.

Regarding the side and rear open spaces, the proposed open
spaces are more than 6 mt. As per C1.12.8 of Appendix I1A of DCR
'33(9), if the height of the building is more than 24 mt., 6 mt. wide
marginal open space or as per the requirements of CFO whichever
is greater shall be considered. As per Clause No.12.7 of Appendix
ITIA of DCR 33(9), tha distance batwean any two rehab/ composite
bulldings shall not be less than 6.00 mt. Tha proposed bullding is
compaosite bullding with two wings A & B. The proposed marginal
open spaces between two wings are more than required minimum 6
mt. & CFO has issued the NOC U/No.FB/HRC/RI/18 dtd.22.11.2016
for the proposed bullding with height 119.10 mt. and 134.10 mt.
for Wing A & B respectively.

3) No. of parking required are 306. No of parking proposed are 339
for cars and 80 for two wheelaers. The detalled scrutiny and the

NOC from E.E.(TERC) will be insisted while approval of amended
plans.

Remarks from C.F.0.:

C.F.0O. vide his NOC U/No.FB/HRC/RI/1E dtd.22.11.2016 has Informed
that as far as his Department is concernaed, there Is no objection from fire safety
point of view for the above mentioned amendments for proposed construction of

high rise residential & commercial bullding having two wings designated as "3A’ &
3B’ wings with having 2™ part basement (-8.25 mtrs.) for services + 1%

PROPOSAL-E91-CTTY{OLD-455)
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basement (-3.85 mtrs.) for parking & services + ground floor, 2st floor & 2™
fioor for N.R. with part parking at midlanding level + 3™ to 6™ podium floors for
parking + 7 floor-as amenity floor thereafter bullding is divided Into two wings
i.e. "3A" wing & '3B' wing. Wing ‘3A’ is having 8" to 36™ upper residential floors
with 8" & 23™ floors as services floors & 20™ floor as a fire check fioor with a
total height of 119.10 mtrs. From general ground level upto terrace level and
Wing ‘38’ Is having 8™ to 41* upper residential floors with 8™ & 29™ floor as
service floors & 20" floor as a fire check floor with a total helght of 134,10 mtrs.

from gen2ral ground level to terrace level, as per the detalls shown on the
enclosed plans therewith, signed in token of approval, subject to compliance of
modified requiremants mentioned in the CFO NOC. '

CFO has further stated that all the requirements stipulated earlier vide
NOC No.1)FB/HRC/CITY/75 dtd.29.3.2014 and 2)No.FB/LR/RI/07 dtd.13.6.2016
(for connectivity of platforms) shall be strictly adhered to along with additional
modified requirements mentioned in the revised NOC issued by CFO issued
U/No.FB/HRC/RI/18 ded.22.11.2016.

CFO has also stated that all the fire sal’ew_requlmenl:ﬁ stipulated under
earfier issued NOC as stated above shall be applicable/ extended from 2™ |evel
basement to terrace level of each wing.

Accordingly, a necessary condition is Incorporated In Annexure-I
{Condition No.14 of Mandatory Conditions).

-The proposal was discussed in the meeting of Technical Committee for
High Rise Bulldings held on 17.9.2016 & 15.10.2016.

The relevant extract from the Minutes of the meeting the Technical
Committee for High Rise Bulldings held on 17.9.2016 is reproduced as follows:-
HEE Proposal No.691 (Old HRB-495):;- Proposed High Rise Building in
Cluster-3 for redevelopment under modified D.C.R.33(9) on plot bearing
C.5.Nos.3571 to 3576, 1/3572, 3577 to 3592, 3601 to 3616, 1/3609, 4304,
4396, 3671 to 3677, 1/3673, 3653 to 3670, 3638 to 3652, 1/3643, 1/3644,
1/3652, 36/28 to 3537, 1/3626, 3627, 4185 to 4198, 4179 to 4184, 4199 to
4220, 4232 to 4250, 4251 to 4263, 4280 to 4291, 1/4281, 4275 to 4279, 4292
to 4298, 1/4299, 4300, 4303 to 4305, 4308, 1/4308, 4309, 4310, 4312 to 4314,

- 1/4309, 4315 to 4326, 4264 to 4268, 4270 to 4272, 4273, 4274, 4161 to 4178,

42441 to 4231, 1/4227, 4327 to 4341, 4342, 4343, 4358, 4361 of Bhuleshwar
Divisionl, at Maulana Shaukatall Road, S.V.P. Road, Mutton Street & Ebrahim
Rehmatullah. Road, known as "Bhendi Bazar®, Mumbai, in 'B' Ward (for
Dev.:M/s.Saifee Burhani Upliftment Trust).

Architect: M/s.Spaceage Consultants

Str.Con.:  M/s.Sterling Engg. Consultancy Pvt.Ltd.
Geotech.Con.:M/s.Geocon International Pvt.Ltd,

Env.Con.: M/s.Prestine Environmental Solutions

PROPOGAL-891-CITY OLD-40%)
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The proposal envisages construction of proposed high rise residential
building comprising of 2 wings l.e. Wing "A" & Wing "B".

Wing ‘A’ having 2 basement + ground + 2" floor (part shﬂpplng.i’ part
midlanding parking) + 3™ to 6" parking floors + 7™ amenity floor + 8™ to 36™
upper floors with total height of 119,10 mt. from general ground level up to
terrace level,

Wing 'B' having 2 basement + ground + 2™ floor (part shopping/ part
midlanding parking) + 3™ to 6™ parking floors + 7" amenity floor + B™ to 41%
upper floors with total height of 134.10 mt. from general ground level up to
terrace level.

This is revised proposal of old HRE-495 for which HRC NOC was issued
U/No.CHE/HRB-495/DPWS dtd.19.5.2014 for construction of high rise residential
bullding comprising Wings A & B with total height of 101.20 mt. & 122.20 mt.,
respectively. ‘

Mow Architecks M/s.Spaceage Consultants vide representation
dtd.6.9.2016 addressed to Ch.Eng.(D.P.). Member Secretary, High Rise
Committee has submitted this revised proposal No.HRB-691.

Architects vide above representation have stated that earlier the building
was comprising of following: -

Wing ‘A’ comprising of 2 basement + ground + 2™ floor (part shopping/ part
parking 3 level) + 3™ to 4™ parking floors + 5™ amenity fioor + 6" to 31* upper
floors (height of 101.20 mt.).
Wing "B’ comprising of 2 basement + ground + 2™ floor (part shopping/ part
parking 3 level) + 3™ to 4™ parking floors + 5% amenity fioor + 6" to 38 upper
floors (height of 122,20 mt.).

NOC from High Rise Committee was also obtained U/No.CHE/HRB-
495/DPWS dtd.19.5.2014 for height of Wings A & B as 101.20 mt. & 122,20 mt.,
respectively.

Architects have further stated that, now they Intend to amend the plans
for proposed bullding in view of Increase of the width of the corridar leading to
tenements from 1.50 mt. to 1.80 mt. and proposing additional rehab tenements
In the proposed bullding in Sector 3.

Further as per amended plans submitted, the proposed building comprises
of:-

Wing *A’ (Height 119.10 mt.) comprising of 2 basement + ground + 2™ floor
(part shopping/ part midlanding parking) + 3™ to 6™ parking floors + 7™ amenity
floor + 8™ to 36" upper floors.
Wing ‘B’ (Height 134,10 mt.) comprising of 2 basement + ground + 2™ floor
(part shopping/ part midlanding parking) + 3™ to 6™ parking floors + 7™ amenity
floor + 8™ to 41% upper floors,

Architects have stated that, at present building is under construction.
Due to amendment as mentioned above height is proposed to be Increased in
the Wing A and Wing B by 17.90 mt. and 11.90 mt. respectively.

Architects have also stated that, while granting the earlier NOC, the
Committee Members had already visited the site and presentation was also made
in the Committee Meeting and Architects have further requested Hon'ble
Chairman and Committee Members to consider their request to grant the NOC in

5
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consultation with respective Consultant with their revised reports in the internal
discussion meeting without insisting for site visit and presentation.

Today the above representation of Architect is discussed in the meeting.
Since the Members of the Technical Committee for Scrutiny of High Rise
Bulldings had already visited the site while granting the earlier NOC to the earlier
proposal No.HRB-495, it is decided to consider this revised proposal No.HRB-691
through Internal discussion.

Today this revised proposal No.HRB-691 Is discussed and found
saticfactory from Structural point of view.

The proposal was also found satisfactory from fire safety & CFO's points of
view. The revised CFO NOC shall be submitted.

The relevant extract from the Minutes of the meeting the Technical
Committee for High Rise Bulldings held on 15.10.2016 Is reproduced as follows: -
HRE Proposal No.691 (Old HRB-495);- Proposed High Rise Building In
Cluster-3 for redevelopment under modified D.C.R.33(9) on plot bearing
C.S.Nos.3571 to 3576, 1/3572, 3577 to 3592, 3601 to 3616, 1/3609, 4394,
' 4396, 3671 to 3677, 1/3673, 3653 to 3670, 3638 to 3652, 1/3643, 1/3644,
1/3652, 36/28 to 3637, 1/3626, 3627, 4186 to 4198, 4179 to 4184, 4199 to
4220, 4232 to 4250, 4251 to 4263, 4280 to 4291, 1/4281, 4275 to 4279, 4292
to 4298, 1/4299, 4300, 4303 to 4305, 4308, 1/4308, 4309, 4310, 4312 to 4314,
1/4309, 4315 to 4326, 4264 to 4268, 4270 to 4272, 4273, 4274, 4161 to 4178,
4221 to 4231, 1/4227, 4327 to 4341, 4342, 4343, 4358, 4361 of Bhuleshwar
Divisioni, at Maulana Shaukatali Road, 5.V.P. Road, Mutton Street & Ebrahim
Rehmatullah Road, known as "Bhendl Bazar”, Mumbai, In 'B' Ward (for
Dev.:M/s.Saifee Burhani Upliftment Trust).

Architect: M/s.Spaceage Consultants
Str.Con.: M/s.Sterling Engg. Consultancy Pvt.Ltd.
Geotech.Con.:M/s.Geocon International Pvt.Ltd.

Env.Con.: M/s.Prestine Environmental Solutions
' The proposal envisages construction of proposed high rise residential
bullding comprising of 2 wings L.e. Wing "A" & Wing "B’.

Wing “A’ having 2 basement + ground + 2™ fioor (part shopping/ part
midlanding parking) + 3™ to 6™ parking floors + 7™ amenity floor + 8™ to 367
upper floors with total height of 119.10 mt. from general ground level up tao
terrace level.
Wing *B' having 2 basement + ground + 2™ floor (part shopping/ part
midlanding parking) + 3™ to 6™ parking floors + 7 amenity floor + 8™ to 41*
upper floors with total height of 134.10 mt. from general ground level up to
terrace level.

The proposal was earlier discussed and found satisfactory from Structural,
fire safety & CFO’s points of view. The revised CFO NOC shall be submitted.

Today the proposal is discussed and found satisfactory from Geotechnical
& Environmental point of view.

-Thus, the propesal is finally cleared from Structural, Geotechnical,
Environmental, Fire safety & CFO's points of view. CFO NOC shall be submitted.

PROPOSAL-651-CITY{DLD-495)
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The Architectural Plans & Environmental submission shall be signed by the
Committes, ;

As such from Technical Committee for High Rise Buildings’ point of view,
the proposal is recommended for clearance as per the G.R.No.TPB 4303/49/CR-

4/03/UD-11 dtd.26.07.2004 & subsequent G.R.No.TPB 4313/CR-41/2013/UD-11
dtd.9.06.2014.

The above Minutes of the meeting held on 15.10.2016 have been
approved by the Hon, Chairman and members of the present Technical
Committee for High Rise Bulldings under No.CHE/26104/DPWS/HRB

dtd.19.11.2016. The Architectural Plans & environmental submissions are signed
by the Committee Members.

Thus, the proposal is finally recommended for clearance, as per the
minutes of meeting held on 15.10.2016 approved by Committee.

Here it is to be mentioned that, as per Hon'ble High Court order in the
W.P.N0.1339 of 2014 and thereafter approval granted by Hon.M.C., the condition
of IMD is deleted from the Annexure-I and Mandatory Conditions of the NOC to
be Issued to the dev_eluper. '

The proposal under reference is for proposed High Rise Building in
Cluster-3 for redevelopment under modified D.C.R.33(%) on plot bearing
C.5.Nbs.3571 to 3576, 1/3572, 3577 to 3592, 3601 to 3616, 1/3609, 4394,
4396, 3671 to 3677, 1/3673, 3653 to 3670, 3638 to 3652, 1/3643, 1/3644,
1/3652, 36/28 to 3637, 1/3626, 3627, 4186 to 4198, 4173 to 4184, 4199 to
4220, 4232 to 4250, 4251 to 4263, 4280 to 4291, 1/4281, 4275 to 4279, 4292
to 4298, 1/4299, 4300, 4303 to 4305, 4308, 1/4308, 4309, 4310, 4312 to 4314,
1/4309, 4315 to 4326, 4264 to 4268, 4270 to 4272, 4273, 4274, 4161 to 4178,
4221 to 4231, 1/4227, 4327 to 4341, 4342, 4343, 4358, 4361 of Bhuleshwar
Divisionl, at Maulana Shaukatali Road, 5.V.P. Road, Mutton Street & Ebrahim
Rehmatullah Road, known as "Bhendl Bazar”, Mumbai, In 'B' Ward (for
Dev.:M/s.Saifee Burhani Upliftment Trust). As per the Draft Development Flan
2034, the land is reserved for RR2.1 (Rehabilitation & Resettlement), ROS1.5
(Garden/ FPark), RE1.1+ (Municipal School), RR2.1 (Rehabilitation &
Resettlement), ROS1.5 (Garden/ Park), RMS3.1 (Solid Waste Managament
Facllities), RR2.1 (Rehabilitation & Resettlement), RT1.5 (Parking Lot), RPUS.2+
(Electricity Transmission & Distribution Facilities), RR2.1 (Rehabilitation &
Resettlement), RSA3.3 (Cultural Centre/ Drama Theatre)} and the said land is
designated for DH3.5 (Other Medical Facilities), DPUS.2 (Electric Transmission &
Distribution Facllities) and DE1.2 (Primary & Secondary School), The land Is
shown in Residential Zone.

In this context, it may be mentioned here that a condition is Incorporated
in Annexure-I (Condlton No.31 of Recommendatory Conditions) that,
EEBP{CITY) shall take cognizance of the Draft Development Plan 2034 before
approval of the plans and process the proposal as per the policy circular lsgued
U/No.CHE/7204/DP/GEN dt.30.5.2015 for the procedure to deal with the
implications of publication of Draft Development Plan 2034 as per notification In
' Government Gazette U/No.CHE/6457/DP/Revision ded. 27" May 2016 & If

7
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applicable, policy decision taken U/No.CHE/14177/DPC dtd.13.5.2015 in cases
where LOT for development of Public Parking Lot under Regulation 33(24) of
D.C.R.1991 is already issued prior to 25.2.2015 on plots subsequently affected
by reservation in Draft Development Plan 2034,

Approval:

As afore stated, the Technical Committee for High Rise Bulidings has
accepted the proposal under reference from high riie-_.p-nh'lt of ujew only. The
mandatory conditions and recommendatory conditichss-are I-chrpwntnd in
Annexure-I, t:n-gnizar‘n:e of the same will be taken by concerned Bullding Proposal
Dept. as per the policies in force & D.C.R.1991, while processing the regular
building proposal.

As the Technical Committe2 for High Rise Buildings has accepted the
proposal & recommended for clearance as per the G.R. U/No.TPB/4313/CR-
41/2013/UD-11 dated 9™ June,2014, Ch.Eng.(D.P.)/ M.C.'s approval Is requested
to issue High Rise Committee NOC for proposal of proposed high rise residential
building comprising of 2 wings l.e. Wing 'A" & Wing "B". Wing A" having 2
basement + ground + 2™ floor (part shopping/ part midianding parking) + 3™ to
6™ parking floors + 7" amenity floor + B™ to 36" upper ficors with total height
of 119.10 mt. from general ground level up to terrace level. 'ﬁl’lnq ‘B’ having 2
basement + ground + 2™ floor (part shopping/ part midlanding parking) + 3™ to
6™ parking floors + 7" amenity floor + 8™ to 41 upper floors with total height
of 134.10 mt. from general ground level up to terrace level, on plot bearing
C.5.Nos.3571 to 3576, 1/3572, 3577 to 3592, 3601 to 3616, 1/3603, 4394,
4396, 3671 to 3677, 1/3673, 3653 to 3670, 3638 to 3652, 1/3643, 1/3644,
1/3652, 36/28 to 3637, L/3626, 3627, 41B6 to 4198, 4175 to 4184, 4199 to
4220, 4232 to 4250, 4251 to 4263, 4280 to 4291, 1/4281, 4275 to 4279, 4292
to 4298, 1/4299, 4300, 4303 to 4305, 4308, 1/4308, 4309, 4310, 4312 to 4314,
1/4309, 4315 to 4326, 4264 to 4268, 4270 to 4272, 4273, 4274, 4161 to 4178,
4221 to 4231, 1/4227, 4327 to 4341, 4342, 4343, 4358, 4361 of Bhuleshwar
Divisionl, at Maulana Shaukatall Road, 5.V.P. Road, Mutton Street & Ebrahim
Rehmatullah Road, known as “Bhendi Bazar", Mumbai, in ‘B' Ward (for
Dev.:M/s, Saifes Burhanl Upliftment Trust).

On reteipt of approval, the letter will be issued under the signature of

Ch.Eng.(D.P;) as Member Secretary of Technical Committee for High Rise
Bulidings

Submitted please. @M

(5.5.Chavan)
DY.CH.ENG.(DP)II

(V.P.Chi - Sease .
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WESTERN ZONE BENCH, PUNE

Original Applicaiton No.98/2019 (WZ)

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

Sayyed Mohammed Sabir Usman ....Applicant
Vs
Union of India & Ors. ... Respondents
INDEX
Sr.No. Description Annexure no 5

CFO Approval for Full O.C. dated 18/10/2019 vide
File No: CHE/CTY/0830/C/337(NEW)-CFO

1

Plan From 1 to 12 Sheets

Plans From 13 to 24A Sheets
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MUNICIPAL CORPORATION OF GREATER MUMBAI
MUMBAI FIRE BRIGADE

SUB:- Stipulating Fire Safety Measures for minor amendments in the
amended building plans for the proposed construction and
Compliance of stipulated Fire Protection & Firefighting Safety
measures for granting the Full-Occupation Certificate for the
buildings i.e. Wing-3A & Wing-3B to occupy & use the High-rise
Residential-cum-Commercial building on plot bearing building in
Sector 03 of entire Cluster redevelopment under DCR 33(9) on plot
bearing C.S. Nos. - 3571 to 3576, 1/3572, 3577 to 3592, 3601 to
3616, 1/3609, 4394, 4396, 3671 to 3677, 1/3673, 3653 to 3670,
3638 to 3652, 1/3643, 1/3644, 1/3652, 3628 to 3637, 1/3626,
3627, 4186 to 4198, 4179 to 4184, 4199 to 4220, 4232 to 4250,
4251 to 4263, 4280 to 4291, 1/4281, 4275 to 4279, 4292 to
4297,4299, 1/4299, 4300, 4303 to 4305, 4308, 1/4308, 4309, 4310,
4312 to 4314, 1/4309, 4315 to 4326, 4264 to 4268, 4270 to 4272,
4273, 4274, 4161 to 4178, 4221 to 4231, 1/4227, 4327 to 4341,
4342, 4343, 4358, 4361 of Bhuleshwar Division, situated at Maulana
Shaukatali Road, S.V.P. Road, Mutton Street & Ebrahim
Rehmatullah Road known as “Bhendi Bazaar”, Mumbai , by M/s -
SBUT.

REF: i) Online submission from Mr. Shashikant Jadhav - License Surveyor
from M/s - Spaceage Consultants, dated 22/08/2019.
ii) File No.- CHE/CTY/0830/C/337(New)-CFO.

REF. N.O.C.’s: i) FB/HRC/CITY/75, dated 29/03/2014.
ii) FB/HRC/RI/ 18, dated 22/01/2016.
iii) FB/HRC/RI/15, dated 11/07/2017.

REF. N.O.C.’s for Part-O.C.: i) FB/HRC/RI/27, dated 05/10/2018.
ii) FB/HRC/RI/27, dated 13/03/2018.

CHIEF ENGINEER (D.P.)/
EXECUTIVE ENGINEER (B.P.) - CITY

In this case, please refer to the NOC issued by this department vide
No.-FB/HRC/City/75, dated 29/03/2014 for the proposed construction of high
rise residential & commercial building having two wings designated as ‘A’ & ‘B’
wings with having common basement (-3.80 mtrs. with pit (-8.60 mtrs. & ground
and 1st & 2nd floor for N.R. + part parking + 3rd & 4th floor for parking
(+17.10mtrs.) + Sth floor as Amenity floor + 6th Service floor, thereafter ‘A’ wing is
having 7th to 31st upper residential floors with a total height of 101.20 mtrs. from
general ground level upto terrace level and ‘B’ wing is having 7th to 38th upper
residential floors with a total height of 122.20mtrs. from general ground level up
to terrace level with fire check floor at 70.20mtrs. for both the wings from general
ground level.
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Further, amended N.O.C. was issued by this department vide No.-
FB/HRC/RI/18, dated 22/01/2016 for proposed construction of high rise
residential & commercial building having two wings designated as 3A’ & ‘3B’
wings with having 2nd part basement (-8.25mtrs.) for services + 1st basement (-
3.85mtrs.) for parking & services + Ground floor, 1st floor & 2nd floor for N.R.
with part parking at midlanding level + 3rd to 6th podium floors for parking + 7th
floor as Amenity floor thereafter building is divided into two wings i.e. ‘3A’ wing &
3B’ wing. Wing ‘3A’ is having 8th to 36th upper residential floors with 8th & 23rd
floor as service floors & 20th floor as a fire check floor with a total height of
119.10 mtrs. from general ground level upto terrace level and Wing ‘3B’ is having
8th to 41st upper residential floors with 8th & 29th floor as service floors & 20th
floor as a fire check floor with a total height of 134.100 mtrs. from general ground
level up to terrace level.

Further, N.O.C was issued by this department vide No.-
FB/HRC/RI/15, dated 11/07/2017 for the proposed BEST Sub-station (earlier
same was proposed on ground floor) in the Building in Sector 3 at 4th podium
level (6th floor level, 23.10 M. above general ground level) in the proposed above
building and accordingly required approval from BEST obtained vide No-
DCECC(S) Opex.2/BHR-134A1751/35948 /2017, dated 03/07/2017.

Further, N.O.C. for part occupation was issued under FB/HRC/RI/27
dated 16/03/2018, for the 2rd part basement (-8.25 mtrs) for services + 1st
basement (-3.85 mtrs) for the surface parking & services + ground floor (part) i.e.
except shop no.5 to 22, 25 & 32 to 46 the as per approved plans of EEBP dated
13/02/2018, 1st & 2nd floor for N.R. with part parking at mid-landing level.

Further online N.O.C. for Part-Occupation Certificate was issued vide
No.-CHE/CTY/0830/C/337(New)-CFO, dated 16/03/2018 for the 06 shops on
ground floor of a above referred building i.e. Shop nos.-02, 05, 06, 25, 45 & 46 as
per approved plans of EEBP, dated 13/02/2018.

Now the LICENSE SURVEYOR vide their letter under reference have
intimated about the entire completion of construction work of building along with
minor amendments and Full-Compliance of Fire Protection & Firefighting safety
requirements stipulated vide this department issued initial N.O.C. vide No.-
FB/HRC/CITY/75, dated 29/03/2014 and amended N.O.C.’s vide No. - i)
FB/HRC/RI/ 18, dated 22/01/2016 & ii) FB/HRC/RI/15, dated 11/07/2017 and
requested to issue full occupation with constructed minor amendments for occupy
and use of high rise residential & commercial building having two wings
designated as ‘3A’ & ‘3B’ wings with having 2nd part basement (-8.25mtrs.) for
services + 1st basement (-3.85mtrs.) for parking & services + Ground floor, 1st
floor & 2nd floor for N.R. with part parking at mid-landing level + 3rd to 6th
podium floors for parking + 7th floor as amenity floor thereafter building is
divided into two wings i.e. ‘3A’ wing & ‘3B’ wing. Wing ‘3A’ is having 8th to 36th
upper residential floors with 8th & 23rd floor as service floors & 20th floor as a
fire check floor with a total height of 119.10 mtrs. from general ground level upto
terrace level and Wing ‘3B’ is having 8th to 41st upper residential floors with 8th
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& 29th floor as service floors & 20th floor as a fire check floor with a total height
of 134.10 mtrs. from general ground level up to terrace level.

1. Earlier N.O.C.s of Fire Protection & Firefighting safety requirements issued by this
department vide no.- i) FB/HRC/CITY/75, dated 29/03/2014, ii) FB/HRC/
RI/ 18, dated 22/01/2016 & iii) FB/HRC/RI/15, dated 11/07/2017, shall be
strictly adhered to along with the following modified, additional requirements:-

2. All the Firefighting requirements as stipulated earlier for Wing-3A & Wing-3B shall be
strictly applied & installed as per the earlier N.O.C. & it’s amendments and complied
thereto.

3. AMENDMENT:

REFUGE AREA (For WING-3A):
Refuge area proposed in Wing-3A on 7th with minor change in the earlier approved
area space & orientation in the floor layout and other refuge areas will be
remaining same as earlier approved on 15th, 24th & 31st floors whereas Terrace floor
of the Wing-3A & Wing-3B will be utilized as additional Refuge areas in case of any
emergency as shown on the plan and it shall be conforming to the earlier
stipulated requirements:

On receipt of the online letter from LICENSE SURVEYOR, a senior
officer of this department visited the site/building to verify and ensure the
compliance of all fire fighting requirements stipulated vide this office above
referred N.O.C.’s for the subjected building. During inspection it was observed
that the party has complied with all the fire fighting requirements stipulated vide
this office N.O.C. issued under no. FB/HRC/CITY/75 dated-29/03/2014 and
amended NOC under No. FB/HRC/RI/18 dated 22/01/2016.

The firefighting requirements such as Wet Riser system, Automatic
Sprinkler system, Sprinkler pumps, Jockey pumps, Booster pumps, Fire pumps,
Automatic Smoke Detection system, external courtyard hydrants, drencher
system, water spray projector system, Rate of rise detector, standby pumps, P. A.
System, LPG Detector system, voice evacuation system, Building management
system with computer control, Fire Escape Chutes, fire curtains and external fire
hydrants etc. were tested & found in good working order in the building.
(Photographs attached).

The party has provided the underground water storage tank &
overhead water storage tank; however hydraulic engineer requested to verify the
capacity of underground and over head water storage tank. The party has
uploaded lift certificates & Form ‘A’ certificate for the fixed fire-fighting
installations from M/s. Kalpesh Fire Services having license no. MFS-LA/F-0541,
M/s. ELIXIR Engineering Pvt. Ltd. having license no. MFS-LA/RF-0077 & M/s.
SECUTECH AUTOMATION India Pvt. Ltd. having license no. MFS-LA/RD-0291.
The party has uploaded A-Form for the FRD Door Purchase order from M/s.
NOBLE PROTECTIVE SYSTEM and structural stability certificate submitted by
M/s. Stealing Engineering Consultancy Services Pvt. Ltd. having Reg. No.
STR/N/44.
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The party has already submitted undertaking stating that, balance
work if any will be completed before actual occupation & use of building and will
be responsible for the maintenance & working of firefighting system, fire lifts
permanent & standby power supply also stated and agreed that as per CFO NOC
and approved plans by E.E. (B.P.) - City.

The party shall give annual maintenance contract for the fire fighting
system to the licensed agency for the period of 5 years. A certificate in form “B”
shall be provided every six months (In January & July) to this office regarding
good working condition of the fire fighting system as per Maharashtra Fire
prevention and life safety Measure Act. 2006 and depute Trained Staff /Security.

In view of the above, as far as this Department is concerned, there is
no objection for the full occupation to occupy & use high-rise residential &
commercial building with minor constructed amendments, i.e. constructed alcove,
instead of kitchen in each rehab tenements & change in location of refuge area at
the 7t floor for both wings, (without change in height) having two wings
designated as ‘3A’ & ‘3B’ wings with having 2nd part basement (-8.25mtrs.) for
services + 1st basement (-3.85mtrs.) for parking & services + Ground floor, 1st
floor & 2nd floor for N.R. with part parking at mid-landing level + 3rd to 6th
podium floors for parking + 7th floor as amenity floor, thereafter building is
divided into two wings i.e. ‘3A’ wing & ‘3B’ wing. Wing ‘3A’ is having 8th to 36th
upper residential floors with 8th & 23rd floor as service floors & 20th floor as a
fire check floor with a total height of 119.10 mtrs. from general ground level upto
terrace level and Wing ‘3B’ is having 8th to 41st upper residential floors with 8th
& 29th floor as service floors & 20th floor as a fire check floor with a total height
of 134.10 mtrs. from general ground level up to terrace level. from firefighting
installations point of view. The actual occupation of tenants /occupiers/owner etc.
allowed only after obtaining Occupation certificate from the Building Proposal
department.

The party has paid the scrutiny fee of Rs.19,46,000/- vide Receipt
No0.4218994 dated 07/03/2014 (SAP Doc. No. 1001693168) on the total built up
area of 69,500.00 sq. mtrs. for Sector 3.

Further, party had paid additional Scrutiny fee of Rs. 1,95,000/- vide
receipt No. 1277851 (SAP Doc. No. 1002579949) dated 06/06/2016 & Rs.
5,96,800/- vide receipt No. 1278683 (SAP Doc. No. 1002584168 dated 09/06/16
on the gross built up area of 70,200.00 sq.mtrs. as certified by the Licensed
Surveyor.

Further, the Licensed Surveyor has certified the gross built up area of
83,700.00 sq. mtrs. vide his letter dated 16/09/2016 & party has paid additional
scrutiny fee of Rs. 5,26,500/- vide SAP receipt No. 1913625 & SAP Doc. No.
1002693845 dated 26/09/2016.
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Further, the Licensed Surveyor has certified the gross built up area of
83,700.00 sq. mtrs. vide his letter dated 22/08/2019 & party has paid additional
scrutiny fee of Rs.11,71,800/ /- vide SAP receipt No. 2391881, 82, 83 & SAP Doc.
No. 1003667829 dated 31/08/2019.

Now LICENSE SURVEYOR has certified the gross built up area of
building in Sector 3A as 83,700 sq. mtrs. Vide his letter dated 22/08/2019, and as
there is no change in the gross built up area i.e. 83,700 sq. mtrs, hence no
additional scrutiny fees is leviable.

However, E.E.B.P.(CITY) is requested to verify the total built-up area
and inform this department, if the same is found to be more for the purpose of
levying additional capitation fees, if required.

Further E.E.B.P.(CITY) is requested to verify civil work, interior work
and all other requirement stipulated in NOCs, pertaining to Civil Engineering side
including open spaces, electric shaft, common corridors, staircases, doors,
windows, refuge area, drinking water facility, emergency lighting, amendments,
height & floor occupancy of the building as well as gross built up area & inform
this department if it is more for the purpose of levying additional scrutiny fee if
necessary.

However, all the firefighting requirements inspected by this
department on the day of inspection, it shall be the responsibility of the owner/
occupier to observe the fire safety measures, maintained the fire fighting system in
good working order from the next day of inspection. If any item or requirements if
missing from the next day, this department or inspection officer is not responsible
for the same, accordingly, BCC to be issued.

This compliance of stipulated fire safety measures for the full
occupation is issued without prejudice to legal matters pending in court of law, if
any. No any addition/alteration shall be done in the structure of the flats /
building without the previous consent of all the concerned/occupier as per the
provision of Section 7 of mrraLsm Electric audits & its compliances shall be done
regularly by owner & occupiers of entire building with consultation of competent
authority/M.E.P. consultant for avoiding electrical fire in future.

Inspected & Prepared by Verified & Proposed by Approved by
A.D.F.O.-K.R. Yadav D.F.O.-S. D. Sawant DY.C.F.O.-H.D. Parab
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MUNICIPAL CORPORATION OF GREATER MUMBAI
MUMBAI FIRE BRIGADE

SUB: Amendments stipulating Fire Protection & Fire Fighting Safety
requirements for the amended building plans for proposed
redevelopment under modified Regulation 33(9) of DCPR-2034 for
the proposed construction of Low-rise & High-rise buildings in
SECTOR-1 in Phase-I of layout for cluster redevelopment under
DCPR 33(9) on plot bearing C.S. No’s. 3571 to 3592, 3601 to 3616,
4394, 4396, 1/3572,1/3609 of Bhuleshwar Division Situated at
Maulana Shaukatali Road, S.V.P. Road, Mutton Street & Ebrahim
Rehmatullah Road known as “Bhendi Bazaar”, Mumbai.

REF': i) Online proposal submitted by Architect - Sumedha Gore.
ii) File No. - CHE/CTY/0896/C/337(NEW).

EXECUTIVE ENGINEER (B.P.) - CITY

In this case, please refer to the NOC stipulating Fire Protection &
Fire Fighting Safety requirements issued by this department vide No.-
FB/HR/R-1/146, dated 16/03/2015 for the proposed construction of High-
Rise Commercial-cum-Residential building having single level common
basement (-08.50 mtrs. to —11.09 mtrs. including pit for stack-car parking).
Thereafter above ground floor, the building comprises of Separate 6-Wings
namely: - A, B, C, D, E & F in which:
Wing ‘A’ comprising of Lower ground floor + Upper Ground floor + 1st to 3rd
floor for rehabilitation of existing N.R. tenants + 4tk floor for Service floor (4th
floor part) + 5th (5th floor part) to 11th floors (11th floor part) for residential
purpose with a total height of 46.35 Mtrs. from general ground level up to
terrace level.
Wing ‘B’ comprising of lower ground floor + Ground floor + 1st floor for
rehabilitation of existing N.R. tenants with a total height of 13.06 Mtrs. from
general ground level up to terrace level.
Wing ‘C’ comprising of lower ground floor + Ground floor for N.R. with a total
height of 08.70 Mtrs. from general ground level up to the terrace level.
Wing ‘D’ comprising of lower ground + Ground floor + 1st to 2nd floor for N.R. +
3rd floor (3 floor part) +4th floor (4th floor part) floor for residential purpose +
Sth (5th floor part) as service floor + 6t floor (6t floor part) to 14th upper floors
(14t floor part) for residential purpose with a total height of 55.05 mtrs. from
general ground level up to terrace level.
Wing ‘E’ is the retained existing Masjid structure comprising of Ground floor +
2 upper floors with a total height of 11.25 Mtrs. from general ground level up to
the terrace level.



Wing ‘F’ comprising of lower ground floor + ground floor + 1st floor with a total
height of 08.94 Mtrs. from general ground level up to the terrace level.

There is one more Masjid & said the structure has to be retained
between Wing-‘C’ and Wing-‘F’ with a total height of 08.63 Mtrs. from general
level up to the terrace level.

Further, please refer to the amended NOC stipulating Fire
Protection & Fire Fighting Safety requirements issued by this department vide
No.- FB/HR/R1/56, dated 13/07/2016 for the proposed construction of High-
rise Commercial-cum-Residential building having single common basement for
all wings and thereafter above ground floor, the building comprises of Separate
06 —-Wings namely:- A, B, C, D, E & F in which:
Wing ‘A’ comprising of lower ground floor + upper ground floor + 1st to 3rd
upper floors for rehabilitation of existing N.R. tenants + Service floor + 4t to
17t upper floors for residential purpose with a total height of 69.92 Mtrs. from
general ground level up to the terrace level.
Wing ‘B’ comprises of lower ground floor + Upper Gr. Floor + 1st floor
rehabilitation of existing N.R. tenants with total height of 12.68 Mtrs. (as per
license surveyor statement) from general ground level up to the terrace level.
Wing ‘C’ comprising of lower ground floor + upper ground floor for N.R. with a
total height of 8.64 Mtrs. (as per license surveyor statement) from general
ground level up to the terrace level.
Wing ‘D’ comprising of lower ground + upper ground floor + 1st to 3rd upper
floors for N.R. + 4th & 5th floor for Dining hall and kitchen + Service floor + 6th
to 11th upper floors for residential purpose with a total height of 53.34 Mtrs.
from general ground level up to terrace level.
Wing ‘E’ is the retained existing Masjid structure comprising of Ground floor +
2 upper floors with a total height of 11.25 Mtrs. from general ground level up to
the terrace level.
Wing ‘F’ comprising of lower ground floor + upper ground floor + 1st floor with
a total height of 8.53 Mtrs. from general ground level up to the terrace level.

Further, please refer to the amended NOC stipulating Fire
Protection & Fire Fighting Safety requirements issued by this department vide
No.-FB/HR/R1/150 dated 20/02/2017 for the proposed construction of High
Rise commercial-cum-residential building having part common basement
below Wing-A & Wing-B for U.G. water tank + 1st level common basement for
all wings and further above ground level, the building comprising of Separate
06 -Wings namely:- A, B, C, D, E & F in which:
Wing ‘A’ comprising of lower ground + upper ground floor + 1st to 3rd upper
floors for rehabilitation of existing N.R. tenants + 4t floor for Service floor + 5th
to 17th upper floors for residential purpose + 18th floor for Service floor + 19th
floor for residential purpose with a total height of 69.92 Mtrs. from general
ground level up to the terrace level.
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Wing ‘B’ comprising of lower ground floor + upper ground floor + 1st floor for
rehabilitation of existing N.R. tenants with a total height of 12.68 Mtrs. (as per
license surveyor statement) from general ground level up to the terrace level.
Wing ‘C’ comprising of lower ground floor + upper ground floor for N.R. + one
upper floor (1st floor part) with a total height of 13.24 Mtrs. (as per license
surveyor statement) from general ground level up to the terrace level.

Wing ‘D’ comprising of lower ground + upper ground floor + 1st to 3rd upper
floors for N.R. + 4th & 5th and 6th floor for Dining hall and kitchen + Girder
floor (in between 6th and 7t) + 7th floor for Service floor + 8th to 16th upper
floors for residential purpose with a total height of 69.74 Mtrs. from general
ground level up to terrace level.

Wing ‘E’ is the retained existing Masjid structure comprising of Ground + 2
upper floors with a total height of 11.25 Mtrs. from general ground level up to
the terrace level.

Wing ‘F’ comprising of lower ground floor + Ground floor + 1st upper floor with
a total height of 08.53 Mtrs. from general ground level up to the terrace level.

Further, online please refer to the amended NOC stipulating Fire
Protection & Fire Fighting Safety requirements issued by this department vide
No.-CHE /CTY /0896/C/337(NEW)-CFO Dated 02/11/2017 for the proposed
construction of High Rise commercial-cum-residential building comprising of
part common basement (-14.50 Mtrs.) below Wing-A & Wing-B for U.G. water
tank, car parking + Common 02 level basements below Wings-A, B, C, D and F
and further above ground level, the building comprises of Separate 06 —-Wings
namely:- A, B, C, D, E & F in which:
As per amended online NOC vide u/no. CHE/CTY/0896/C/337(NEW)-CFO
Dated 02/11/2017 the proposed building wings were as follows:
Common 3rd basement (-14.50mtrs.) below Wing-‘A’ & Wong-B’ for U.G. water
tank, car parking + Common two-level basements for Wing-A, B, C, D & F;
thereafter the building is divided into 5 Wings i.e. Wing A, B, C, D & F in
which:
Wing ‘A’ comprising of lower ground floor + upper ground floor + 1st to 3rd
upper floors for rehabilitation of existing N.R. tenants + 4th floor for Service
floor + 5th to 17th upper floors for residential purpose + 18th floor for Service
floor + 19t floor for residential purpose with a total height of 69.92 Mtrs. from
general ground level up to the terrace level with elevation features of the height
of 7.76 Mtrs. from top of 19tk floor.
Wing ‘B’ comprising of lower ground floor + upper ground floor + 1st floor for
rehabilitation of existing N.R. tenants with a total height of 12.68 Mtrs. from
general ground level up to the terrace level.
Wing ‘C’ comprising of lower ground floor + upper ground floor for N.R. + one
upper floor (1st floor part) with a total height of 13.24 Mtrs. from general
ground level up to the terrace level.
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Wing ‘D’ Comprising of lower ground floor + upper ground floor + 1st to 6th
upper floors for N.R. + Girder floor (in between 6t and 7t floor) + Service floor
+ 8th to 15th upper floors for residential purpose with a total height of 69.54
Mtrs. from general ground level up to terrace level with elevation features of the
height of 8.96 Mtrs. from top of 15t floor.

Wing ‘F’ comprising of lower ground floor + upper ground floor with a total
height of 8.53 Mtrs. from general ground level up to the terrace level.

Wing ‘E’ is the proposed Masjid structure comprising of upper ground + 1st to
3rd floors with a total height of 25.09 Mtrs. from general ground level up to the
terrace level.

I- NOW, THE ARCHITECT HAS SUBMITTED ONLINE AMENDED PLANS AND
PROPOSED WING-WISE AMENDMENTS AS FOLLOWING:
i) Wing-A:-
1. Proposed part 3rd level basement for the use of U.G Water tank and other
services instead of earlier approved car parking.

2. Proposed to relocate the location of staircase and lift as shown on plan.

3. Proposed to delete two car lifts.

4. Proposed minor internal changes in planning of shops on lower ground,
upper ground and 1st floor and 2nd to 8th N.R.

S. Proposed service floor in between 1st & 2nd floor, 8th & 9th floor.

6. Proposed minor changes in floor height.

7. Proposed to change floor numbers.

8. Proposed to delete 01 upper floors and due to which the total height of

building is reduced from 69.92 mtrs. to 68.85 mtrs.

9. Proposed refuge area on 4th & 10t floor instead of earlier approved 5t &
12t floor as shown on plan.

10. Proposed minor changes in floor-wise users as shown on plan.

11. Proposed elevation features on the terrace level.

ii) Wing-B: -

1. Proposed part 3rd level basement for the use of U.G Water tank, pump
room, store room and other services instead of earlier approved car parking.

2. Proposed 2nd level basement for car parking, two-wheeler parking by using
two car lifts, services area and store room.

3. Proposed for shops, toilet block and car lift on lower ground floor.

4. Proposed shops on 1st floor.

iii) Wing-C: -

1. Proposed part 2nd level basement for the use car parking, two-wheeler

parking, ramp, store room and other services instead of earlier approved

car parking.

Proposed for shops, toilet block on lower ground & upper ground floor.

Proposed meeting room, pantry and rooms on 1st floor.

Proposed room, pantry, dining hall instead of terrace on 24 floor.

Proposed terrace on 3t floor.
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iv) Wing-D:
1. Proposed to delete car parking from 1st basement and proposed kitchen
without flame, electric panel, storage, service and toile block.
2. Proposed N.R. on 1st to 6t floor.
v) Wing-E:
1. Proposed to demolish existing Masjid structure and construct Masjid
structure comprising of ground + mezzanine + 1st floor + 27d Floor and
Service Floor with the total height of 16.58 mtrs. from ground level to
terrace level.
2. Proposed mezzanine floor in between ground & 1st floor of Masjid structure.
3. Proposed to shift ramp slightly (near Wing-E).
vi) Wing-F:

There is no change in wing-F.

ITIl- THE ARCHITECT HAS PROPOSED FLOOR-WISE USERS OF THE

No any other changes in except above mentioned and all other details
remain same i.e. staircases, lift lobby ventilation, fire duct, electrical duct etc.
which is as per earlier approved plan.

BUILDINGS AND ALL THE DETAILS ARE AS FOLLOWS:

FLOORWISE USERS

F1
©0TS ™ Wing ‘A’ | Wing ‘B’| Wing ‘C’| Wing ‘D’| Wing ‘F’|  Wing ‘E’
Part 3rd Pump
basement room
Pump ’
(1410t | om UG | UG NA NA NA NA
14.50 Tank Tank,
Mtrs) ' STP
Surface Surface
Surface car car Surface Surface
car parking, ) car car
. parking, ) .
parking, Two- parking, parking,
2nd Two-
Two- wheeler Two- Two-
basement i wheeler
wheeler parking, . wheeler wheeler NA
(-9.47 ] . parking, ; .
parking, Toilet, . parking, parking,
Mtrs) . . Toilet, . .
Toilet, Service . Toilet, Toilet,
. Service . .
Service area, store area Service Service
area room area area
Surface Surface Surface Surface Surface
1st car car car car car
basement | Parking, parking, | parking, | parking, | parking,
Two- Two- NA
(-6.425 Two- Two- Two-
wheeler wheeler
Mtrs) parking, parking, whet?ler whe(.eler Whet.aler
Toilet, Toilet, parking, | parking, parking,
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AHU Room | Service Toilet, Toilet, Toilet,
Service area, Service Service Service
area store area area area
room.
Entrance lobby
+ Security
cabin + Space
+
Shop S for Shoe rack +
Toilet
Gents lobby +
block + Shops .
Lower Shops + ) Ladies lobby +
. 2 Car lifts + Lobby .
ground Toilet ) Shops | Changing
Toilet area
floor Blocks. room /Locker
blocks .
room + Toilet
Blocks + Store
room + Offices
+ Khadim
room
Upper Shops + Shops + Double Prayer area
ground Toilet Shops Toilet height Shops |+
floor Blocks. Blocks. lobby A.V. Room
Shops + I%Fe;fzilce Open to | Prayer area
1st floor Shops Toilet .ry N.R. sky Toilet block -
+ meeting
Blocks. Terrace | Store + Pantry
room
Service For NA NA NA NA NA
Floor Services
N.R. +
P +
V\/?ari";y up Open to Open to Prayer area
nd
2nd floor Kitchen + sky sky N-R. NA Toilet block
) Terrace Terrace
Toilet
Block
N.R. +
Pantry +
3rd floor | WM UP NA NA N.R. NA NA
Kitchen +
Toilet
Block
N.R. +
N.R. +
Refuge Refuoe
4t floor | area + NA NA & NA NA
. area
Toilet
Block
N.R. + N.R. +
Sth floor . NA NA NA NA
Toilet Warm up
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Block Kitchen
N.R. +
N.R. + NA NA Warm up NA NA
6th floor Toilet Kitchen
Block NA NA Service NA NA
Floor
N.R. +
7th floor Toilet NA NA 08 Flats NA NA
Block
N.R. +
8th floor Toilet NA NA 08 Flats NA NA
Block
Service For NA NA NA NA NA
Floor Services
9th floor 08 Flats NA NA 08 Flats NA NA
06 Flats +
10tk floor| Refuge NA NA 08 Flats NA NA
area
11th floor 08 Flats NA NA 08 Flats NA NA
Refuge
12th floor 08 Flats NA NA area + 06 NA NA
Flats.
13th floor 08 flats NA NA 08 Flats NA NA
14th floor 08 Flats NA NA 08 Flats NA NA
15th floor 08 Flats NA NA 06 Flats NA NA
04 flats +
Aqua Terrace
16th floor NA NA Open to NA NA
Maula
Residence sky
Terrace Open to
floor sky

IIT]- REFUGE AREA: -
THE DETAILS OF REFUGE AREA ARE AS UNDER:

approved)

Wing Refuge Floor | Refuge Area in Refuge Area in At the height from
sq. meters sq. meters ground level
(Required) (Proposed) In meters.
‘A’ 4th Floor 174.39 175.65 +22.45
10th Floor 190.37 192.08 +45.90
4th Floor 140.45 142.50 +23.13
12th Floor (As
‘D’ per earlier 67.15 75.94 +55.63
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In addition to that, terrace above 16t floor of Wing-A and terrace above 15t floor of Wing;

D will be treated as refuge area. Refuge area beyond 4.25% shall be counted in F.S.I.

IV]- THE DETAILS OF STAIRCASES & LIFTS ARE AS FOLLOWS:
Earlier approved staircases & lifts for Wing-D is proposed from 2nd basement level
to terrace floor level and for Wing-F remains same as approved earlier. Other

details are as under;

i) Wing-A:
. .. Width of Staircase no as
Staircase description R R
staircases shown in plan
Leading from 2rd basement to terrace level 1.50 M 01
Leading from 2rd basement to Lower ground level 1.50 M 05
Leading from Lower ground level to terrace level 1.50 M 13
Leading from Lower ground level to 1st floor level 1.50 M 13
Leading from Lower ground level to 34 floor level 1.50 M 15
Leading from Lower ground level to 1st floor level 1.50 M 16
Leading from 1st basement to Lower ground level 1.50 M 17

Lift description

Lift no as shown in plan

Leading from 2rd basement to terrace level 01 & 02

Leading from 2nd basement to 3rd floor level 12 & 13

Leading from Lower ground floor to 1st floor level 22 & 24

Leading from Lower ground floor to terrace level 25, 26 & 27

ii) Wing-B:
. .. Width of Staircase no as

Staircase description . .
staircases shown in plan

Leading from 3rd basement to Lower ground level 1.50 M 02

Leading from 3rd basement to terrace floor level 1.50 M 03

Leading from Lower ground floor to terrace floor 1.50 M 14

level

Lift description Lift no as shown

in plan
Leading from 2nd basement to 1st floor level 03
iii) Wing-C:
. .. Width of Staircase no as

Staircase description . .
staircases shown in plan

Leading from 1st basement to First floor level 1.50 M 08

Leading from 1st basement to terrace level 1.50 M 09

Leading from Lower ground to terrace level 1.50 M 19 & 21

Lift description Lift no as shown

in plan
Leading from 2rd basement to terrace level 04
Leading from 2nd basement to 1st basement 05

1108



Leading from 1st basement to Terrace 21
Leading from Lower ground to Terrace 23
iv) Wing-E:

. .. Width of Staircase no as

Staircase description . .
staircases shown in plan
Leading from 2rnd basement to 1st basement 1.50 M 04
Leading from 2rd basement to Lower ground floor 1.50 M 06
Leading from 2rd basement to terrace level 2.00 M 07
Leading from Lower ground to terrace level 2.00 M 22
Lift description Lift ITO as shown
in plan

Leading from 214 basement to 3t floor level 14, 15 & 16
Leading from 2rnd basement to Lower ground level 17 & 18
Leading from 2rd basement to Terrace level 19 & 20

- OPEN SPACES:

The site abuts on 9.00 Mtrs. wide D.P. Road on North side, 29.26 Mtrs. wide
existing S.V.P Road on part South side, 9.00 Mtrs. wide Dharamsy Street on
part South side, 35.05 Mtrs. wide existing Ebrahim Rahimtulla Road on East

side and 18.29 Mtrs. wide existing Mutton street on West side.

THE OPEN SPACES AROUND THE WINGS ARE AS UNDER:

i) Wing-A:

Sides From building line to compound
North Connected to wing B and E
South 1.50 mtrs + 29.26 mtrs wide existing S.V.P road
West 1.50 mtrs + 18.29 mtrs wide existing Mutton street
East 1.50 mtrs + 15.24 mtrs wide existing part Raudat thera street

ii) Wing-B:

Sides From building line to compound
North 1.50 mtrs + 9.00 mtrs wide proposed D.P. Road.
South Connected to wing A
West 1.50 mtrs + 18.29 mtrs wide existing Mutton street
East Connected to wing E and A.

iii) Wing-C:

Sides From building line to compound
North 1.50 mtrs + 9.00 mtrs wide proposed D.P. Road
South Connected to wing E
West Connected to wing B
East Connected to wing F




iv) Wing-D:

Sides From building line to compound
North 1.50 mtrs + 9.00 mtrs wide proposed D.P. Road
South 1.50 mtrs + 9.00 mtrs wide existing Dharamsy road.
West Connected to wing F
East 1.50 mtrs + 35.05 mtrs wide existing E.R. road

v) Wing-E:

Sides Joint Open space
North 11.32 mtrs Joint open space between wing C and wing E.
South Connected to Wing A.
West 15.56 mtrs Joint open space between wing B and wing E.
East 46.05 mtrs Joint open space between wing E and Raudat

Tahera.

vi) Wing- F:

Sides From building line to compound
North 1.50 mtrs + 9.00 mtrs wide proposed D.P. Road
South 2.92 mtrs Joint open space between wing F and existing Masjid
West Connected to Wing C.
East Connected to Wing D.

VI]- THE PROPOSAL HAS BEEN CONSIDERED FAVORABLY IN VIEW OF THE

ii.

iii.

iv.

Vi.

FOLLOWING FACTS THAT:

This is a proposal of cluster redevelopment scheme u/s 33(9) of DCPR-2034.
This department has already issued NOC'’s vide No.- i) FB/HR/R-1/146, dated
16/03/2015, ii) FB/HR/R-1/56, dated 13/07/2016, iii) FB/HR/R1/150,
dated 20/02/2017 and iv) Online NOC vide No.-CHE/CTY/0896/C/ 337(NEW)
-CFO Dated-02/11/2017.

Executive Engineer (B.P.) — City has issued I.0.D. vide No.-EB/7307/C/A,
dated 30/04 /2015 and plinth C.C. was issued for Wing-B & Wing-D on dated
28/08/2015 vide No.-EEBPC/7307. Also plinth C.C. for Wing-A, C, E & F was
issued dated 04/02/2016. Further full C.C. for Wing-B was issued dated
30/10/2018 and C.C. up to top of 1st floor for Wing-C was issued on dated
20/05/2017, Full C.C. for Wing-D was issued dated 12/12/2017, Full C.C. for
Wing-F was issued dated 02/05/2017.

The site abuts on 9.00 Mtrs wide D.P. Road on North side, 29.26 Mtrs. wide
existing S.V.P Road on part South side, 9.00 Mtrs. wide Dharamsy Street on
part South side, 35.05 Mtrs. wide existing Ebrahim Rahimtulla Road on East
side and 18.29 Mtrs. wide existing Mutton street on West side.

There shall be no compound wall on the road side except Dharamsy Street on
part south side of the proposed buildings for security and community space.
Fire Panel shall be provided on ground floor level of the building.
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vii.

viii.

ix.

Automatic sprinkler system shall be provided in the entire building including
each habitable room of each flat, each shop/N.R. in each wing, lift lobby and
common passage at each floor level as well as in car parking area in each
basement.

Automatic smoke detection system shall be provided each N.R. in each wing,
each store room, in lift lobby, common corridor at each floor level of each wing,
electric meter room & each lift machine room, BMS Room and in electric shaft
at every floor level with response indicator.

For the Open spaces consideration by HPC and on its recommendation the
U.D. Department Government of Maharashtra vide u/no. TPB 4312/203/CR
9/13 of UD-11 of 07-12-2013 has accorded sanction to relax the requirement
in front open spaces up to 1.50 Mtrs. on all sides of the buildings in all clusters
of said project. It is specifically mentioned that “As per the provisions in sub-
clusters (18) of Annexure IIIA of D.C.R. 33(9), Govt. has exercised their powers
to relax the provision in sub clause 12.4 and 12.8 and sanctioned the Marginal
open space of 1.50 Mtrs. for the proposed buildings in the cluster.”

No any other changes except mentioned above as shown on the plan
shall be carried out at the building unless/until permitted by this department.

In view of above, as far as this department is concerned there is no
objection from fire safety point of view for the above amendments for the
proposed construction of high rise commercial-cum residential building
comprising of part 374 basement below Wing-B’ and Part wing-A for U.G. Water
tank, pump room + Common two-level basements for Wing-A, B, C, D & F;
thereafter the building is divided into 6 Separate Wings i.e. Wing-A, B, C, D, E
& F in which;

Wing ‘A’ comprising of lower ground floor + upper ground floor +1st floor for
N.R + Service floor + 2rd and 34 floor for N.R + 4th floor for part N.R. and part
refuge area + 5th to 8th upper floors for N.R. use + Service floor + 9th and 10th
floor for residential purpose + 10th floor for part residential purpose and refuge
area + 11th to 16th upper floors for residential purpose with a total height of
68.85 Mtrs. from general ground level up to the terrace level.

Wing ‘B’ comprising of lower ground floor + upper ground floor + 1st floor for
N.R. with a total height of 12.47 Mtrs. from general ground level up to the
terrace level.

Wing ‘C’ Comprising of lower ground floor + upper ground floor for N.R. + 01
upper floor (1st floor part) with a total height of 14.13 Mtrs. (from Raudat Thera
Street) from general ground level up to the terrace level.

Wing ‘D’ Comprising of lower ground + upper ground floor + 1st to 6t upper
floors for N.R. + Service floor + 7th to 15t upper floors for residential purpose
with a total height of 69.55 Mtrs. from general ground level up to terrace level.
Wing ‘F’ Comprising of lower ground floor + upper ground floor with a total
height of 8.50 Mtrs. from general ground level up to the terrace level.
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Wing ‘E’ is Proposed Masjid Structure Comprising of upper ground floor + 2
upper floors with a total height of 16.58 Mtrs. from general ground level up to
the terrace level, as per the details shown on the enclosed plans, sighed in
token of approval, subject to satisfactory compliance of the following fire safety
requirements:

1.

All the requirements stipulated earlier vide NOC u/no. FB/HR/R-1/146
dated 16/03/2015, FB/HR/R-1/56 dated 13/07/2016 and FB/HR/R-
1/150 dated 20/02/2017 and CHE/CTY/0896/C/337(NEW)-CFO
dt.02/11/2017 shall be strictly adhered to with the following modified and
additional requirements.

. All the fixed firefighting installations will be applicable for all entire buildings

from 3rd level basements to terrace level of each wing.

Elevation features of the building shall be provided as per requirements
stated in MCGM Circular vide u/no. Ch. Eng. / D.P. / 30449 / Gen. dated
03.01.2017.

. A separate NOC under section of 394 /390 of MMC act shall be obtained from

concern authority of MCGM / CFO dept. for the commercial trade activity in
Shops /N.R. in the proposed buildings.

Amendment in requirement No.18 of NOC vide u/no. FB/HR/R-1/146
dated 16/03/2015.

Refuge area:
Refuge area as shown on the plan shall be conformed to all the requirements

stipulated earlier vide NOC vide u/no. FB/HR/R-1/146 dated 16/03/2015.

ADDITIONAL REQUIREMENTS:
a) Panel Board of Fire-Fighting System:

Panel of Fire alarm system, public address system, smoke detection

system alternate supply, fire panel etc. shall be installed in BMS Room on

lower ground floor & which shall be manned 24 hours.
b) Hose and Hose box:

i) Two Hose boxes, each with two hoses of 15 mtrs. length having 63 mm.
dia along with branch/nozzle shall be provided near wet-riser landing
valve on ground floor.

i) One Hose box with one hose of 15 mtrs. length having 63 mm. dia.
along with slandered size branch with nozzle shall be provided near
every wet-riser landing valve on every floor.

No any other changes except as stated above shall be carried out on the

premises unless obtained permission from CFO’s department.
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VII]- THE CONCERNED PARTY HAS PAID SCRUTINY FEES TIME TO TIME AS
MENTIONED BELOW:

Sr. Type of Total Gros§ Scrutiny fee| Receipt No.
No. Proposal built up paid /SAP. Doc.
area in sq. No. Date
Mtrs.
New Proposal 5878920 /
1) 37,925.00 14,03,000/- 1001151811 18-05-2012.
2) Amendment 48,925.00 5,05,100/- 1285719 / 05-07-2016.
1002611369
3) Amendment 51,300.00 92,700/- 1330698 20-12-2016.
1002790268
Amendment | 67,400.00| 8,98,200/- 5763622 1
4) 1003092206 01-11-2017.
_| CHE//34548/19
5) Amendment 65,856.97 | 5,91,580.00/ 1003718830 24/10/20109.

However, E.E. (B.P.) City is requested to verify the total gross built up

area of the proposed building and inform this department if it is more.

Note:

1.

2.

The firefighting installation shall be carried out by licensed approved
agency.

The area calculation shown in the enclosed plan shall be checked by the
E.E.B.P. (City)

. E.E.B.P.(City) is requested to scrutinized the plans as per amended DCPR

&verify entire civil work and all other requirements pertaining to civil
Engineering side including open spaces, corridors, staircases, height, refuge
area in sq. mtrs. & floor occupancy of the building. And if these plans, given
open space is not approvable then this NOC shall be refer back to this
department for revised NOC, till then further process of issuing 1.0.D. &
C.C. shall not be issued.

The schematic drawings/plans of automatic sprinkler system, automatic
smoke detection system, wet riser system, drencher system, hydrants
outlets with hose reel system on each floor level, courtyard hydrants, public
address system, manual fire alarm system etc. shall be submitted to CFO
dept. prior to installation.

There shall be no any tree located in the compulsory open spaces.

MEP consultants shall verify & examine the size & area of duct provided for
sprinkler system, wet riser system, Automatic smoke detection system fire
alarm system, public address system, electrical duct, etc. to be verified &
examined.

. The width of the Abutting Road / Access Road, Open spaces all around the

building mentioned in this NOC are as per plans submitted by the Architect,
13
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attached herewith. These parameters shall be verified by E.E. B.P.(City)
before granting any permission (i.e. [1.O.D. / C.C.) If found any
contradiction, the proposal shall be referred back to this department for
fresh fire safety remarks. It is Architect / Developer’s responsibility to take
necessary prior approval from all concerned competent authorities for the
proposed construction of the building.

8. If any matter in this case found violation of amended DCPR, then this
proposal shall be refer back to this department for fresh fire safety remark.

9. This NOC is issued from fire risk point of view, without prejudice to legal
matters pending in the court of law, if any.

10. Necessary permission for licensable activity in the proposed building
shall be obtained from concerned authorities of MCGM/CFO’s dept., till
then it shall not be allowed to use.

11. For the open spaces consideration by HPC and on its recommendation
the U.D. Department Government of Maharashtra vide u/no. TPB
4312/203/CR 9/13 of UD-11 of 07-12-2013 has accorded sanction to relax
the requirement in front open spaces up to 01.5 mtrs. on all sides of the
buildings in all clusters of said project. It is specifically mentioned that “As
per the provisions in sub-clusters (18) of Annexure IIIA of D.C.R. 33(9),
Govt. has exercised their powers to relax the provision in sub clause 12.4
and 12.8 and sanctioned the from Marginal open space of 01.50 mtrs. for
the proposed buildings in the cluster.”

12. The width of the Abutting Road / Access Road, Open spaces all around
the building mentioned in this NOC are as per plans submitted by the
Architect, attached herewith. These parameters shall be verified by E.E.
(B.P.) City before granting any permission (i.e. IOD / C.C.) If found any
contradiction, the proposal shall be referred back to this department for
fresh fire safety remarks. It is Architect / Developer’s responsibility to take
necessary prior approval from all concerned competent authorities for the
proposed construction of the building.

13. As per section 3 of Maharashtra Fire Prevention and Life Safety Measures
Act 2006, it is the liability of Owner/Occupier to provide & maintain the Fire
Prevention & Life Safety Measure in good repair and efficient condition at all
the time in accordance with the provisions of Maharashtra Fire Prevention
and Life Safety Measures Act or the rules.

Verified & Prepared by Approved by
Div. Fire Officer Dy. Chief Fire Officer
Mumbai Fire Brigade. Mumbai Fire Brigade.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE
Original Applicaiton No.98/2019 (WZ)

Sayyed Mohammed Sabir Usman ....Applicant
Vs
Union of India & Ors. ... Respondents
INDEX
Sr.No. Description Attachments

(Pointwise observations (pertaining to in Point- 3
building completed in Sector 3A)

1. Six Month Compliance Submission to 1
Ministry of Environment for June 2016

2. Six Month Compliance Submission to 2
Ministry of Environment for December 2016

3. Six Month Compliance Submission to 3
Ministry of Environment for June 2017

4. Six Month Compliance Submission to 4
Ministry of Environment for December 2017

S. Six Month Compliance Submission to 5
Ministry of Environment for June 2018

6. Six Month Compliance Submission to 6
Ministry of Environment for December 2018

7. Six Month Compliance Submission to 7
Ministry of Environment for June 2019

8. Six Month Compliance Submission to 8
Ministry of Environment for December 2019

9. Periodical noise, water and air quality 1
checks

10. Annual Environment statement_2016-17 2

11. Annual Environment statement _2017-18 3

12. Annual Environment statement_2018-19 4

13. Annual Environment statement_2019-20 5
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MAHARASHTRA

Maharashtra Pollution Control Board
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FORM V

Environmental Audit Report for the financial Year ending the 31st March 2017

Company Information

Company Name
M/s. SAIFEE BURHANI UPLIFTMENT TRUST

Address

Gr Floor, Ezzy Hall, 47/49, Raudat Tahera Street,
Bhendibazar, Mumbai -400009

Plot no

C.S. No. 3571 to 3576, 1/3572, 3577 to 3592, 3601
to 3616, 1/3609, 4394, 4396, 3671 to 3677, 1/3673,
3653 to 3670, 3638 to 3652, 1/3643, 1/3644,
1/3652, 3628 to 3637, 1/3626,3627, 4186 to 4198,
4179t

Capital Investment (In lakhs)

294500

Pincode
400003

Telephone Number
9920450009

Region
SRO-Mumbai |

Last Environmental statement submitted
online

no

Consent Valid Upto
5 years

Application UAN number
000

Taluka
Mumbai

Scale
Large Scale Industry

Person Name
Mr. FAIZ A KHAN

Fax Number
022 43535151

Industry Category
Orange

Consent Number

Village
Mumbai

City
Mumbai

Designation
VICE PRESIDENT PROJECT

Email
fkhan@sbut.com

Industry Type

039 Infrastructure
development project

Consent Issue Date

Format 1.0/B0/CAC-cell/EIC-MU-6590-14/E/CAC-4581 22.04.2015

Product Information

Product Name Consent Quantity Actual Quantity uomMm
NA NA NA CMD
By-product Information

By Product Name Consent Quantity Actual Quantity UoOM
NA NA CMD

1) Water Consumption in m3/day
Water Consumption for
Process

Cooling
Domestic
All others

Total

Consent Quantity in m3/day
00

00
3839
00
3839

Actual Quantity in m3/day
00

00
00
00
00



1) Effluent Generation in CMD / MLD

Particulars Consent Quantity Actual Quantity uom

00 3413 00 CMD

2) Product Wise Process Water Consumption (cubic meter of

process water per unit of product)

Name of Products (Production) During the Previous During the current UoM

financial Year Financial year

NA NA NA CMD

3) Raw Material Consumption (Consumption of raw material

per unit of product)

Name of Raw Materials During the Previous During the current Financial UOM
financial Year year

Cement 0 5463 Ton/Y

White Cement 59 Ton/Y

Steel Metal 0 2503 Ton/Y

Metal 0 326834 Ton/Y

Sand 0 231 Ton/Y

Bricks/siporex 0 5167 Ton/Y

Binding wire 0 19 Ton/Y

Tiles Granite/Marble 0 156 Ton/Y

Paint 0 9 Ton/Y

Plaster 0 273 Ton/Y

Wood 0 7 Ton/Y

Aluminium 0 195 Ton/Y

4) Fuel Consumption

Fuel Name Consent quantity Actual Quantity uom

NA NA NA CMD

Pollution discharged to environment/unit of output (Parameter as specified in the consent issued)

[A] Water
Pollutants Quantity of Concentration of Pollutants Percentage of variation
Detail Pollutants discharged(Mg/Lit) Except from prescribed
discharged (kL/day) PH,Temp,Colour standards with reasons
Quantity Concentration %variation Standard Reason
NA NA NA NA NA NA
[B] Air (Stack)
Pollutants Detail Quantity of Concentration of Pollutants Percentage of variation
Pollutants discharged(Mg/NM3) from prescribed
discharged (kL/day) standards with reasons
Quantity Concentration %variation Standard Reason
NA NA NA NA NA NA
HAZARDOUS WASTES
1) From Process
Hazardous Waste Type Total During Previous Financial year Total During Current Financial year uomM
0 0 0 CMD



2) From Pollution Control Facilities
Hazardous Waste Type Total During Previous Financial year Total During Current Financial year uomMm
0 0 0 CMD

SOLID WASTES
1) From Process

Non Hazardous Waste Type Total During Previous Financial year Total During Current Financial year uomMm
Generated by workers 0 30 Kg
Generated by workers 0 30 Kg

2) From Pollution Control Facilities

Non Hazardous Waste Type Total During Previous Financial year Total During Current Financial year uomMm
NA 0 0 Kg
NA 0 0 Kg

3) Quantity Recycled or Re-utilized within the

unit

Waste Type Total During Previous Financial Total During Current Financial UOM
year year

0 0 0 Kg

0 0 0 Kg

Please specify the characteristics(in terms of concentration and quantum) of hazardous as well as solid wastes and
indicate disposal practice adopted for both these categories of wastes.

1) Hazardous Waste
Type of Hazardous Waste Generated Qty of Hazardous Waste UOM Concentration of Hazardous Waste
0 0 0

2) Solid Waste

Type of Solid Waste Generated Qty of Solid Waste UuomMm Concentration of Solid Waste
NA 0 Kg 0
NA 0 Kg 0

Impact of the pollution Control measures taken on conservation of natural resources and consequently on the cost of
production.

Description Reduction in Reduction in Fuel Reduction in Reduction in Capital Reduction in
Water & Solvent Raw Material Power Investment(in Maintenance(in
Consumption Consumption (Kg) Consumption Lacs) Lacs)

(M3/day) (KL/day) (KWH)
NA 0 0 0 0 0 0

Additional measures/investment proposal for environmental protection abatement of pollution, prevention of pollution.
[A] Investment made during the period of Environmental

Statement

Detail of measures for Environmental Protection Environmental Protection Capital Investment
Measures (Lacks)

NA NA 0

[B] Investment Proposed for next Year
Detail of measures for Environmental Protection Environmental Protection Measures Capital Investment (Lacks)
NA NA 0



Any other particulars in respect of environmental protection and abatement of pollution.

Particulars

Environmental norms prescribed by the Central & State Govt. statutorily empowered to do so, is strictly observed in design, construction

& operation of all the facilities of the Company. Work environment in the operation areas is conductive to safe, healthy working
condition.

Name & Designation
FAIZ A KHAN - VICE PRESIDENT PROJECT
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'FORM V

Enviranmenial Audit Report for the financlal Year anding the 315t March 2018

Company Infarmation

Company Name
Bis. SAIFEE BURHANI LPLIFTMENT TRUST

Address

Gr Fipor, Exzy Hall, A7/49, Raudat Tahera Sreet,

Bhendibazar, Mumbad -400009
Plat no

C.5, No. 3571 te 3576, L3572, 3577 to 3542, 3601

Lo AGLE, LI3609, 4304, 4396, 3671 to 3677,
173673, 3653 to 3670, 3638 to 3652, 1713643,

1/3644, 13652, 3628 to 3637, 1/3626, 3637, 4186

o 4198, 4179

Capital Invastment {In lakhs)
294500

Pincode
A00003

Telephone Number
9920450009

Reglon
SRC-Murmibad |

Last Envirenmental statament submitted
onfine

¥Y&s

Consent Valid Upto
22/03/2020

Product Information
Product Name
Total built vp area

By-product Informatian
By Product Name
NA

1) Water Consumption in m3/day
Water Consumption for
Process

Cooling
Domastic
Al atiners
Total

1) Efffvent Generation in CMD / MLD
Particulars
0

Application UAN number
NA

Mumibai

Scals
L=

Person Nama
Mir. FALZ A KHAN

Fax Number
022 43535151

Industry Category
Orange

Consent Mumber

Village
Mumbai

ity

Murnbai

Dasignation

VICE PRESIDENT PROJECT

Ermeall
fchani@sbut.com

Industry Type

Q21 Building and
construction project more
than 20,000 sq. m bullt up
area

Consent Issue Dabe

Format 1, 0/BOCAC-ceVEIC-MU-6590- 14/E/CAC-4581  22.04,2015

Consent Quantity Actual Quantity LM
7613051.95 562760.53 SqFeetfy
Consent Quantity Actual Quantity oM
PA Bl SqFestY
Consent Quantity In m3/day Actual Quantity in m3/day
i ]
i 1]
3839 50
oo i
3g39 50
Conzant Quantiy Actus! Quantity (Tra] Y]
3413 T Mo
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4] Praduct Wise Pracess Water Consumption (cubic meter of
process water per unit of product)

Name of Products (Production) DPuring the Previouws During the current Lo
financial Year Financial year
g, A HA MO

3] Raw Mabterial Consumption (Conswumption of raw

material per unlt of product]
Name of Raw Materfals During the Pravious Durlng the current Flnancial  UOM
financial Year year
Cement 5463 649732 MY
White Cemeant 54 - MTiA
Steel Matal 2503 2699 MTiA
Matal 326834 17632 MT/a
Sand 231 14069 Nos.Jv
Bricks/sippres 51&7 75177 MNos.
Binding wire 19 26.99 MTIA
Tiles Granite/Marble 156 18093 SqFecthy
Paint 3 135048 SqFeety
Plaster 273 FliliE SaqF sty
Wood 7 = SaFestfY
A lummsin 195 - SqFect/y
Fly Ash - 1825 MTIA
CC Blocks - IS0 Mo Y
4) Fue| Consumpét/an
Fuel Name Consent quamntity Actual Quantity Lho
Diesal - 100 KL
Peliution discharged to environment/unit of outpul (Parameter as specified In the consent issved)
[A] Water
Pollutants Datall Quantity of Concentration of Pollutants Percentage of
Pollutants discharged{Mg/Lit] Except variation from
discharged PH, Tamp, Colaur prescribad standards
iki/day) with reasons
Quantity Concentration Svarfation Standard  Reason
Tatal suspended solids - L] - S0 mgfliter
Blochemical cxypen - LiL1] - 30 mafliter -
demand
Chemlcal oxygen demand - Ha - 100 magfliter -
Residual Chlorine - 00 - 1 ppm -
[B] Air [Stack]
Pallutants Datall Quantity of Concentration of Polutants Percentage of variation
Pollutants discharged{Mg/NM3)} from prescribed
discharged standards with reasons
{kL/day)
Cruantity Concantration Wvariation Standard  Reason
Tatal Particulate - - Ha 150 mg/Nm3 HA

HMatter (TPM)
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HAZARDOUS WASTES
- 1} From Process
Hazardous Waste Type Total During Previcous Financlal year Total During Current Financial year oM
i o - KgiAnaum
2) From Pollutfen Control Facilifies
Hazardous Waste Type Total During Previous Flnanclal year Total Diring Current Financial yaar vorM
] ME MA Kgisnnum
SOLID WASTES
1) From Procass
Mon Harardous Waste Type Total During Previous Financlal Total During Current Financlal year UOM
year
Solid vwaste generated by construction Mon-biodegradable —- Non-bindagradable - 33132 /Dy
workers
Solid waste generated by constrection Bigdearadable - — Biodegradable - 22.08 KDy
workers
#1 From Pelletion Controf Facllities
Non Hazardous Waste Type Total During Praviows Financial year  Total During Cirrant Finsncial year UWOM
A - - Kol i
3) Quantity Recycled or Re-wtilized within the
umnit
Waste Typa Tatal Diring Proviowus Total Diiring Current Finsncial oM
Financial year yoar
0 = & Fgfhnnum

Please specily the characteristica{ln terms of concentration and quantum) of harardous as well a5 soifd wastes and
indicate disposal practice adopted for both these categories of wastes,

1) Harardous Waste
Type of Harardous Waste Genarated Oty of Harardous Waste UOM Concentration of Harardous Waste

0 - Kgfimnum -

2] Solid Waste

Type of Salld Waste Generated Qty of Salid Waste UoM  Concentration of Solid Waste
Sedid wasts Nor-blodegradabla - 33,12 EgDay -

Solld waste Biodegradable - 22,04 KopDay -

Impact of the pollution Control meazures taken on congervation of natural resources sand consegquently an Lthe cast of
production,

Description Reduction fn Reduction in Fuel Reduction in Reduction in Capital Reduction I
Water & Solvent Raw Material Power Investmentiin Maintenance{in
Consumption Consumption iKa) Consumption Lacs) Lacs)
iM3sday] (KL day) (EWH)

HA MA MA, MA MA MA HA

Additional measuresinvestment proposal for environmental protection abatement of pollution, prevention of poliution,

fA] lavestmant made durleg the parlod of Eavironmental

Statemant

Datall of measuras for Environmental Protection Envirenmental Pratection Measures Capital lnvestmen
(Lacks)

I Sowane Treatment PRank (Setup cost) To treat waste wiles =



Ii. Operation & maintenance of Sewage Treatment Plant
i Tree plantation

he. Salety measures

v. Environmental monitoring

vi. Solar system

wii. Raén water harsesting

wiii. Pest control

[8) Investment Proposed for next Year

Detall of measures for Environmental Protection  Envircnmental Protection Measures

i, Sewage Treatrment Plant (setup cost)

il. Operation & malntenance of Sewage Treatrment Plant
fiil. Tree plantation

iv. Safaty measures

¥, Environmental manitoring

wl. Sofar system

vil, Rain wales hafvasting

will, Pest control

To treat waste water
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Ervironmental protectian measurss -

Environmental protection measures -

Ervvironmental protecton measures 1.5
Environmental protection measures =

Envirenmental prolectian measures =

HA

To treat waste water

To treat waste water

MA

Emvironmental protection measures
Emvirpnmental protection measures
Emvironmental protection measures
Enviranmental pratection measures
Haalth & Hygiane

15000

Capltal Investmant (Lacks)

Any other particulars in raspect of environmaeantal pretection and abatement of pallivtion,

Particulars

Environmental nomms prescribed by the Centrad & State Govt. statutorilly empowered to do so, Is stricthy observed in design, construction
& operation af all the faciities of the Company. Work environment in the operation areas & conductive to safe, haalthy warking

conditian.

Name & Designation
FALZ A KHAN - VICE PRESIDENT PROJECT
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qr " SAIFEE BURHANI
Wi .. Upliftment Trust

Jate: 18.5.2017

To

inistry of Environment and Forest,
Climate Change, Regional Offices (WCZ),
Ground Floor East Wing,
New Secretariat Building.
Civil Line. Nagpur -440001

N

Subject ¢ Submission of Six month compliance as per Terms & Conditions stipulated
in Environmental Clearance letter for Construction of “Saifee Burhani
Upliftment Project™ C.S. No. 3571 to 3576. 1/3572, 3577 to 3592, 3601 to
3616, 1/3609, 4394, 4396, 3671 to 3675, 3677, 1/3673, 3653 to 3670, 3638 to
3652, 1/3643, 1/3644, 1/3652, 3628 to 3637, 1/3626, 3627, 4186 to 4198, 4179
to 4184, 4199, 4201 to 4220, 4232 to 4250, 4251 to 4263, 4280 to 4291, 1/4281,
4275 to 4279, 4292 to 4298, 1/4299, 4300, 4303 to 4305, 4408, 1/4308, 4309,
4310, 4312 to 4314, 1/4309, 4315 to 4326, 4264 to 4268, 4270 to 4272, 4273,
4274, 4161 to 4178, 4221 to 4231, 1/4227,4327 to 4341, 4342, 4343, 4358,
4361 of Bhuleshwar Division in C- Ward, situated at Maulana Shaukatali
road, S.V.P. road, mutton street & Ebrahim Rehmatullah road known as
Bhendi bazaar, Mumbai.

Ref. No. :  SEAC-2010/C.R.-531/T.C.-2, Dated: 3™ May, 2013.

Respected Sir,

In reference to the above referred letter of your highly revered office we would like to submit the
Current Status of our construction work and Point wise compliance status to various stipulations laid
down by the Ministry in its clearance letter No. SEAC-2010/C.R.-531/T.C.-2, Dated: 3" May, 2013

along with the necessary annexure.

This Compliance Report is submitted for the period from October 2016 to March 2017.
This is for your kind consideration and records. Kindly acknowledge the same.
Thanking you,

With warm regards,

§P THANE STG <400601>
For, SAIFEE BURHANI UPL]TMENT TRUST EM8297934401IN India Post

Counter No:1,0P-Code:KBN

u%- To:NI OF ENVIRONKENT A,FOREST CIVIL LINES

/” SN p.-\ NAGPUR, " PIN: 440001 :
"'5’;1»‘, )3.- | From:ULTRA TECH , THANE

Authorized Sig M ;' Wt:5{9grams,

2

*?/é.:\b,- Ant: 104,00 ,26/05/2017 ,11:33

Encl pa,-,r,q v of Construction Work. Taxes:Rs.[14.00<¢Track on www.indiapest.gov.in»
Part B: Point wise compliance siatus.

Part C: Enclosures.

Copy to Regional Office, Govandi, Mumbai
Department of Environment Mantralava, Mumbai
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:J:' v)e % AAA ;rr, L{ A ’j'-. ,ﬂ{ )
‘1'. SAIFEE BURHANI
‘m: 18.5.2017
.
To
Environment Department Government Of Maharashtra,
Regional Office,
2™ Floor. New Administrative Building.
Madam Cama Road.
Mantralaya, Mumbai - 400032
Subject :  Submission of Six month compliance as per Terms & Conditions stipulated

in Environmental Clearance letter for Construction of “Saifee Burhani
Upliftment Project™ C.S. No. 3571 to 3576. 1/3572, 3577 to 3592, 3601 to
3616, 1/3609, 4394, 4396, 3671 to 3675, 3677, 1/3673, 3653 to 3670, 3638 to
3652, 1/3643, 1/3644, 1/3652, 3628 to 3637, 1/3626, 3627, 4186 to 4198, 4179
to 4184, 4199, 4201 to 4220, 4232 to 4250, 4251 to 4263, 4280 to 4291, 1/4281,
4275 to 4279, 4292 to 4298, 1/4299, 4300, 4303 to 4305, 4408, 1/4308, 4309,
4310, 4312 to 4314, 1/4309, 4315 to 4326, 4264 to 4268, 4270 to 4272, 4273,
4274, 4161 to 4178, 4221 to 4231, 1/4227,4327 to 4341, 4342, 4343, 4358,
4361 of Bhuleshwar Division in C- Ward, situated at Maulana Shaukatali
road, S.V.P. road, mutton street & Ebrahim Rehmatullah road known as
Bhendi bazar, Mumbai.

Ref. No. :  SEAC-2010/C.R.-531/T.C.-2, Dated: 3" May, 2013.

Respected Sir/ Madam.

[n reference to the above referred letter of your highly revered office we would like to submit the
Current Status of our construction work and Point wise compliance status to various stipulations laid
down by the Ministry in its clearance letter No. SEAC-2010/C.R.-531/T.C.-2, Dated: 3" May, 2013

along with the necessary annexure.

This Compliance Report is submitted for the period from October 2016 to March 2017.
This is for your kind consideration and records. Kindly acknowledge the same.
Thanking you,

With warm regards,

For. SAIFEE BURHANI UPLITMENT TRUST

/= SCICERBEL |
oS/ i g, R
Encl : Part A: ('urren}*ﬁ&@ of Construction Work.
Part B: Point wise compliance status.
Part C: Enclosure.
Copy to Regional Office, MoEF Nagpur

Regional Office Govandi, Mumbai

Authorized Signatory—)
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Ao b be addy)

qr SAIFEE BURHANI =
! .- 4 ’ 51 "'{U f e
‘e: 18.5.2017

To

S.R.0. Mumbai-I,

201-202, Raikar Chambers.

Govandi Station Road, near Jain Temple.
Govandi, Mumbai 400 088.

Subject ¢ Submission of Six month compliance as per Terms & Conditions stipulated
in Environmental Clearance letter for Construction of “Saifee Burhani
Upliftment Project™ C.S. No. 3571 to 3576. 1/3572, 3577 to 3592, 3601 to
3616, 1/3609, 4394, 4396, 3671 to 3675, 3677, 1/3673, 3653 to 3670, 3638 to
3652, 1/3643, 1/3644, 1/3652, 3628 to 3637, 1/3626, 3627, 4186 to 4198, 4179
to 4184, 4199, 4201 to 4220, 4232 to 4250, 4251 to 4263, 4280 to 4291, 1/4281,
4275 to 4279, 4292 to 4298, 1/4299, 4300, 4303 to 4305, 4408, 1/4308, 4309,
4310, 4312 to 4314, 1/4309, 4315 to 4326, 4264 to 4268, 4270 to 4272, 4273,
4274, 4161 to 4178, 4221 to 4231, 1/4227,4327 to 4341, 4342, 4343, 4358,
4361 of Bhuleshwar Division in C- Ward, situated at Maulana Shaukatali
road, S.V.P. road, mutton street & Ebrahim Rehmatullah road known as
Bhendi bazar, Mum bai.

Ref. No. :  SEAC-2010/C.R.-531/T.C.-2, Dated: 3™ May, 2013.

Respected Sir/Madam.

In reference to the above referred letter of your highly revered office we would like to submit the
Current Status of our construction work and Point wise compliance status to various stipulations laid
down by the Ministry in its clearance letter No. SEAC-2010/C.R.-531/T.C.-2, Dated: 3" May, 2013

along with the necessary annexure.

This Compliance Report is submitted for the period from October 2016 to March 2017.

This is for your kind consideration and records. Kindly acknowledge the same.

Thanking you. \
| ceICE, MUMBZ
With warm regards, REG“'.—\M:“L Oi“F‘C:E'\,n¢ I'{'\'Idlf:\"
For, SATFEE BURHANI UPLITMENT TRUST W R CHABERS A Lo i IANDIR
e
gageny - Tvasings e (0%
7 n Y : . ~
Encl  : Part A: Current Slafus af Canicwznon Work. AL L ' Vi '
Part B: Point wise compliance status. R oM IR T wNOIO3d
Part C: Enclosure. IWaHNW 3==

Copy to Regional Office, MoEF Nagpur
Department of Environment Mantralaya, Mumbai
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: PART A:

CURRENT STATUS OF WORK

Status of construction

Demoalition of some existing building is done. (Details of
demolition building is attached as Annexure 1).
Construction of Sub Cluster 1 and 3 Started.

Total constructed area on sitettill date: 24,972.00 Sq. mt
Undertaking is attached as Annexure 2

a. | Date of commencement
( Actua and/or planned )

Construction started from 01.01.2016

b. | Date of completion
(Actua and/or planned )

24.12.2018
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ANNEXURE - 1
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LIST OF DEMOLISHED BUILDINGS SUB-CLUSTER WISE UPTO

SHOP ROOF LEVEL/GROUND LEVEL

SUB-CLUSTER 1

DATE OF
SR.NO| BUILDING NAME C.S.NO COMPLETION REMARKS
1 Dhupelia Building 3502 15.07.2016 Upto Ground Zero
2 |[Hussaini Building 3577 15.09.2016 Upto Ground Zero
3  |Haidery Building 3583 30.11.2016 Upto Ground Zero
4  |Baldiwala Building 3582 26.08 2016 Upto Ground Zero
SUB-CLUSTER 2
DATE OF
SR.NO BUILDING NAME C.S.NO COMPLETION REMARKS
1 Unwala Building 3657 29.08.2016 Upto Shop Roof Level
2 Rugaiya Manzil 3651 25.11.2016 Upto Shop Roof Lavel
o) | WIS SRS 3662 30.11.2016 Upto Shop Roof Level
Building
SUB-CLUSTER 7
DATE OF
SR.NO BUILDING NAME C.S.NO COMPLETION REMARKS
1 Lakdawala Building 4172 29.08.2016 Upto Shop Roof Level
2 Lakdawala Chawl 4173 29.08.2016 Upto Shop Roof Level
3 Yusufi House 4174 25.09.2016 Upto Shop Roof Level




ANNEXURE - 2 1339

" SAIFEE BURHANI
' 'l Upliftment Trust

Date: 12" May, 2017

We hereby declare that for our Redevelopment project “SAIFEE BURHANI UPLIFTMENT
PROJECT™ at Bhuleshwar Division in C-Ward, situated at Maulana Shaukatali road, S.V.P. road,
Mutton street & Ebrahim Rehmatullah road known as Bhendi bazaar, Mumbai: 400003 has
received Environmental Clearance vide No: SEAC-2010/ C.R-531/ T.C.-2 dated 3" May 2013 by
M/s. Saifee Burhani Upliftment Trust.

We hereby state that the total construction built-up area 24972.00 Sq.mt. is completed. Present
status of construction on site is as follows:

No. | Building Floors FSI area Sq. | Non FSI area | Total
Name Mt. Sq. Mt. Construction
Built-up area in
Sq. Mt.
1 Cluster 1 B(pt)+Wing 3341.54 4987.34 8.035.58
D(Gr+5)+Wing
F(pt)
2 Cluster 3 B+G+2 complete | 6168.55 10767.87 16,936.42
' 37 floor top slab
in progress (78%)

- Details Area(Sq.mt.)
FSI area 9510.09

- Non FSI area 15755.21
Total Construction Built-up area | 24972.00

For, SAIFEE BURHANI UPLIFTMENT TRUST

AUTHORIZED SIGNATORY

Encl: As above

Administrative Office :
Ezzy Hall, Ground Floor, 47/49 Raudat Tahera Street, Bhendi Bazar, Mumbai — 400 003.
Tel: +91 22 43535152 / + 91 22 23464144 Fax: 91 22 43535151 Email:infocentre@sbut.com Website : www.sbut.com



:PARTB:

POINT WISE COMPLIACE STATUS

Compliance status of conditions stipulated in_environmental clearance granted for

proposed redevelopment project Saifee Burhani Upliftment Project by M/s. Saifee
Burhani Upliftment Trust. No. SEAC- 2010/CR.531/TC.2 Dated: 3" May, 2013.

Sr. No.

Condition

Compliance Status

This Environmental clearance is issued subject to
land use verification. Local authority / planning
authority should ensure this with respect to Rules.
Regulations, Notifications, Government
Resolutions, Circulars, etc. issued if any. This
environmental clearance issued with respect to the
environmental consideration and it does not mean
that State Level Impact assessment Authority
(SEIAA) approved the proposed land use.

Agreed to comply with
MCGM approved the layout plan on
16.01.2015 for a FSI of 318607.56

$q. m.
Revised approval was granted on
21.06.2016 for FSI area of
317400.83 sq. m.

Approval attached as Enclosure 1

The height. Construction built up area of proposed
construction shall be in accordance with the existing
FSI/FAR norms of the urban local body and it
should ensure the same along with survey number
before approving layout plan & before according
commencement certificate to proposed work. Plan
approving authority should also ensure the zoning

| permissibility for the proposed project as per the

approved development plan of the area.

Agreed to comply with

Height of the building will be as per
the approved building plan. As per
DP the area falls under residential
zone with shop lines.

DP  remarks attached  as
Enclosure 2

are

i

“Consent for Establishment “shall be obtained from
Maharashtra Pollution Control Board under the Air
and Water Act and a copy shall be submitted to the
Environment Department before start of any
construction work at the site.

MPCB granted consent to establish
vide letter no. Format 1.0/BO/CAC-
Cell/EIC-MU-6590-14/E/CAC-4581
dated 22.04.2015.

Copy of Consent To Establish was
submitted on dated 06.05.2015 with
six monthly compliance report.
Consent to Establish is attached as
Enclosure 3

v All required Sanitary & Hygienic Measures are in | Drinking water, toilets, periodical
Place before starting Construction activities and to | medical checkup facilities have been
be maintained throughout the construction phase. provided. About 150 labour are

residing nearby to the project site.

v Project proponent shall ensure completion of STP. | Agreed to comply with.

MSW disposal Facility, green belt development
prior to occupation of the buildings. No physical
occupation or allotment will be given unless all
above said environmental infrastructure is installed
and made functional including water requirement in
Para. 2. Prior certification from appropriate authority
shall be obtained.

Total 9 nos. of STPs of total capacity
3765 KLD will be provided for the
project.

Total 9 nos. of OWCs for treatment
of 8982 Kg/Day wet garbage will be
provided.

4439 Kg/Day dry garbage shall be
handed over to MCGM (Municipal
Corporation Greater Mumbai).

Green belt will be developed over an
area of 7921.25 sq. m.
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Sr. No.

Condition

Compliance Status

vi

Provision shall be made for the housing of
construction labour within the site with all necessary
infrastructure and facilities such as fuel for cooking,
mobile toilets, mobile STP, safe drinking water,
medical health care, créche, and first Aid room etc.

Accommodation for the construction
labour has been provided in the old
buildings those are to be demolished.
The details of sanitary measures are
enclosed as Enclosure 4

vii

Adequate drinking water and sanitary facilities
should be provided for construction workers at the
site. Provision should be made for mobile toilets.
The safe disposal of wastewater and solid wastes
generated during the construction phase should be
ensured.

Drinking water has been provided.
Toilets have been provided with
connection to sewer lines.

viii

The solid waste generated should be properly
collected & segregated. Dry/ inert solid waste should
be disposed off to the approved sites for land filling
after recovering recyclable material.

Construction Waste:

Demolition  debris have  been
disposed of to authorized sites as per
the approval of MCGM attached as
Enclosure 5.

Solid waste generated at the labour
housing is being handed over to
MCGM.

Wet Garbage should be treated by Organic Waste
Converter and treated waste (manure) should be
utilized in the existing premises for gardening. And,
no wet garbage will be disposed outside the
premises. Local authority should ensure this.

Agreed to comply with.
Total 9 nos. of OWCs for treatment |
of 8982 Kg/Day wet garbage will be
provided.

Arrangement shall be made that waste water and
storm water do not get mixed.

Agreed to comply with.

Xi

All the topsoil excavated during construction
activities should be stored for use in horticulture/
landscape development within the project site.

No top soil was generated as this is a
redevelopment project

xil

Additional soil for leveling of the proposed site shall

be generated within the sites (to the extent possible)

so that natural drainage system of the area is
rotected and improved.

Agreed to comply with.
Excavation soil shall be partly reused
on site for leveling.

xiii

Green Belt Development shall be carried out
considering CPCB guidelines including selection of
plant species and in consultation with the local
DFO/ Agriculture Dept.

Plantation of 770 Nos. of trees of
various varieties as per norms on
ground and podium over an area of
7921.25 sq. m.

Xiv

Disposal of muck during construction Phase should
not create any adverse effects on the neighboring
communities and be disposed off taking the
necessary precautions for general safety and health
aspects of people, only in approved sites with the
approval of competent authority.

Muck disposal is being carried out as
per the approval received from Solid
Waste Management. Debris NOC is
attached as Enclosure 5.

XV

Soil & ground water samples will be tested to
ascertain that there is no threat to ground water
quality by leaching of heavy metals and other toxic
contaminants.

No source of ground water on site.
Soil quality is being monitored Soil
Report is attached as Enclosure 6.

xvi

Construction spoils including bituminous material
and other hazardous materials must not be allowed
to contaminate water courses and the dump sites for
such materials must be secured so that they should
not leach in to the ground water.

No hazardous waste generation as
per the consent granted by MPCB.
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Sr. No. Condition Compliance Status

xvii | Any hazardous waste generated during construction | No hazardous waste generation as
phase should be disposed off as per applicable rules | per the consent granted by MPCB.
& norms with necessary approvals of the
Maharashtra Pollution Control Board.

xviii | The diesel generator sets to be used during | No DG set is being used for
construction phase should be low sulphur diesel type | construction phase.
and should be confirm to Environments (Protection)

Rules prescribed for air and noise emission
standards.

Xix The diesel required for operating DG sets shall be | No DG set is being used for
stored in underground tanks and if required. | construction phase.
clearance from concerned authority shall be taken

XX Vehicles hired for bringing construction material to | Vehicles  hired for  bringing
site should be in good condition and should have | construction material to site have
valid “pollution under check™ (PUC) certificate and | valid pollution check certificates and
should conform to applicable air and noise emission | conform to applicable air and noise
standards and should be operated only during non | emission standards and will be
peak hours. operated only during non-peak

hours. PUC Certificate is attached as
Enclosure 7.

XXI Ambient noise levels should conform to residential | Monitoring reports is attached as
standards both during day and night. Incremental | Enclosure 8.
pollution load on the ambient air and noise quality

' should be closely monitored during construction
phase. Adequate measures should be made to reduce
ambient air and noise level during construction
phase. so as to conform to the stipulated standards
by the CPCB/MPCB.

Xxii Fly ash should be used as building material in the | Fly ash is being used in the project.
construction as per the provisions of Fly Ash | Details of Fly Ash are attached as
Notification of September 1999 and amended as on | Enclosure 9.

27" August, 2003. (The above condition is
applicable only if the project site is located within
the 100 Km of Thermal Power Stations.)

xxiii | Ready mixed concrete must be used in building | Ready mixed concrete is being used
construction. on site.

xxiv | The approval of competent authority shall be | Structural Stability certificate is
obtained for structural safety of the buildings due to | attached as Enclosure 10.
any possible earthquake, adequacy of fire fighting
equipments etc. as per the National Building Code | Fire NOC is attached as Enclosure
including measures from lighting. 11.

XXV Storm water control and its reuse as per CGWB and | Agreed to comply with Collection
BIS standards for various applications. of rain water from terraces in rain

water harvesting tanks and the water
will be reused.

xxvi | Water demand during construction should be | Ready mixed concrete and curing
reduced by using pre-mixed concrete, curing agents | agents are being used.
and best practices referred. Details of Curing agent are attached

as Enclosure 12.
xxvii | The ground water level and its quality should be | Agreed to comply with

monitored regularly in consultation with Ground
Water Authority.

1342



Sr. No. Condition Compliance Status
xxviii | The installation of the Sewage Treatment Plant | Agreed to comply with.
(STP) should be certified by an independent expert | Total 9 nos. of STPs of total capacity
and a report in this regard should be submitted to the | 3765 KLD will be provided for the
Ministry before the project is commissioned for | project. Treated sewage will be
operation. Treated effluent emanating from STP | reused for flushing and gardening
shall be recycled/ refused to the maximum extent
possible. Treatment of 100% gray water by
decentralized treatment should be done. Necessary
measures should be made to mitigate the odour
problem from STP.
xxix | Local body should ensure that no occupation | STP and OWC will be provided
certification is issued prior to operation of | before occupation.
STP/MSW site, etc with due permission of MPCB.
XXX Permission to draw ground water and construction | During Construction Phase:
of the basement if any shall be obtained from
competent authority prior to construction/ operation | Fresh water supply (For workers):
of project. Source - Municipal Corporation of
Greater Mumbai (M.C.G.M.)
For construction purpose :
Source- Tanker waters
During Operational Phase:
Domestic: M.C.G.M.
Flushing & gardening - 2792 KLD of
treated sewage will be reused.
XXXI Separation of gray and black water should be done | Agreed to comply with.
by the use of dual plumbing line for separation of | Dual plumbing system will be
gray and black water. provided.
XXX Fixtures for showers, toilet flushing and drinking | Agreed to comply with.
should be done by use of low flow either by use of | Low flow Fixtures shall be used
aerators or pressure reducing devices or sensor
based control.
xxxiii | Use of glass may be reduced up to 40% to reduce | Agreed to comply with
the electricity consumption and load on air | The glass usage will be 28%.
conditioning. If necessary, use high quality double
glass with special reflective coating in windows.
xxxiv | Roof should meet prescriptive requirement as per | Agreed to comply with
Energy Conservation Building Code by using | Roof insulation details
appropriate thermal insulation material to fulfill | 6" RCC slab with 2”XPS Insulation
requirement. U Value = 0. 404 W/Sq.m.K
xxxv | Energy conservation measures like installation of | Agreed to comply with

CFLs/TFLs for lightning the areas outside the
building should be integral part of the project design
and should be in place before commissioning. Use
CFLs and TFLs should be properly collected and
disposed off/sent for recycling as per the prevailing
guidelines/rules of the regulatory authority to avoid
mercury contamination. Use of solar panels may be
done to the extent possible like installing solar street
lights, common solar water heaters system. Project
proponent should install, after checking feasibility.
solar plus hybrid non conventional energy source as

Energy conservation measures is as

follows:

 Timers and photo-electric
sensors shall be used to switch
ON / OFF external landscape
and facade lighting.

e High Efficacy LED light
fixtures for all common areas as
well as  for all rehab
Apartments,

e Dimmers shall be provided for

i |
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Sr. No.

Condition

Compliance Status

source of energy.

public area lighting.

e An APFC relay based on
thyristor switching is proposed
to effect the power factor
correction/ improvement within
a few cycles of deviation from
the setting & also to reduce
inrush currents.

* Copper conductor cables will be
specified for sizes of 16 Sq.mm
and below, this will reduce
losses and improve reliability.

e All cables will be suitably de-
rated to avoid heating during
use. This also indirectly reduces
losses and improves reliability.

e Solar PV panels on the building
terraces [0 power common area
lighting loads.

e Solar operated pole lights will
be proposed to power pathway

lights at some strategic
locations.
e All lifts are proposed with

ACVVF drives and with group
control operations

*  More than 75 % efficiency of
motors for transfer pumps.

XXXVI

Diesel power generating sets proposed as source of
backup power for elevators and common area
illumination during operation phase should be of
enclosed type and conform to rules made under
Environment (Protection) Act 1986. The height of
stack of DG sets should be equal to the height
needed for the combined capacity of all proposed
DG sets. Use low sulphur diesel. The location of the
DG sets may be decided with in consultation with
MPCB.

Agreed to comply with.

XXXVil

Noise should be controlled to ensure that it does not
exceed the prescribed standards During night time
the noise levels measured at the boundary of the
building shall be restricted to the permissible levels
to comply with the prevalent regulations.

Noise Monitoring report are attached
as Enclosure 13.

XXXVIil

Traffic congestion near the entry and exit points
from the roads adjoining the proposed site must be
avoided. Parking should be fully internalized and no
public space should be utilized.

Internal road will be provided with a
width of 9m (minimum).

Parking area of 116153.93 sq. mt.
will be provided.

XXXIX

Opaque wall should meet prescriptive requirement
as per Energy Conservation Building Code, which is
proposed to be mandatory for all air-conditioned
spaces while it is aspirational for non air-
conditioned spaces by use of appropriate thermal
insulation to fulfill requirement.

Wall Details is as follows:
87 AAC wall construction
U-factor = 0.56 W/Sq. m. K
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Sr. No. Condition Compliance Status

xl The building should have adequate distance between | 12 m. distance will be provided
them to allow movement of fresh air and passage of | between the buildings.
natural light, air and ventilation. Layout plan showing the building

distance is attached as Enclosure 1

xli Regular supervision of above and other measures for | Agreed to comply with
monitoring should be in place all through the
construction phase, so as to avoid disturbance to the
surroundings.

xlii Under the provisions of Environment (Protection) | Already obtained Environmental
Act, 1986, legal action shall be initiated against the | Clearance from MoEF.
project proponent if it was found that construction | Environmental clearance is attached
has been started without obtaining environmental | as Enclosure 14.
clearance.

xliii Six monthly monitoring reports should be submitted | We have submitted 4 six monthly
to the Department and MPCB. compliance reports till date.

xliv A complete set of all documents submitted to the | Agreed to comply with
Department shall be forwarded to the MPCB.

xly In case of any change(s) in the scope of the project, | Agreed to comply with
the project would require a fresh appraisal by this
Department.

xlvi A separate environmental Management Cell with | Agreed to comply with
qualified staff shall be set up for implementation of
the stipulated environmental safeguards.

xIvii | Separate funds shall be allocated for implementation | Construction:

Iof environmental protection measures/EMP along | Rs. 651.60 Lakhs have been
with item-wise breaks-up. These cost shall be | allocated for the entire construction
included as part of the project cost. The funds | period.
earmarked for the environmental protection | Operation:
measures shall not be diverted for other purposes | Capital cost 1271.81 lakhs
and year-wise expenditure should reported to the | Recurring 317.92 Lakhs per annum.
MPCB & this department.

xlviii | The project management shall advertise at least in | Advertisement on 10.05.2013.
two local newspapers widely circulated in the region | Advertisement copy is attached as
around the project. one of which shall be in the | Enclosure 15.

Marathi language of the local concerned within
seven days of issue of this letter, informing that the
project has been accorded environmental clearance
and copies of the clearance letter are available with
the MPCB and may also be seen at Website at
http://ec. mahahrashtra.gov.in
xlix Project management should submit half yearly | Agreed to comply with

compliance reports in respect of the stipulated prior
environmental clearance terms & conditions in hard
& soft copies to the MPCB & this department, on 1¥
June & 1* December of each calendar year

A copy of clearance letter shall be sent by proponent
to the concerned Municipal Corporation and the
local NGO, if any, from whom
suggestions/representations, if any. were received
while processing the proposal. The clearance letter
shall also be put on the website of the Company by
the proponent.

Agreed to comply with

Copy of EC has been uploaded to
website.
http://www.sbut.com/public-
notice.html

The proponent shall upload the status of compliance |

Agreed to comply with
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Sr. No.

Condition

Compliance Status

of the stipulated EC conditions, including results of
monitored data on their website and shall update the
same periodically. It shall simultaneously be sent to
the Regional office of MoEF, the respective Zonal
Office of CPCB and the SPCB. The criteria
pollutant levels namely: SPM, RSPM, SO, NO
(ambient levels as well as stack emissions) or critical
sectorial parameters, indicated for the project shall
be monitored and displayed at a convenient location
near the main gate of the company in the public
domain.

lii

The project proponent shall also submit six monthly
reports on the status of compliance of the stipulated
EC conditions including results of monitored data
(both in hard copies as well as by e-mail) to the
respective Regional Office of MoEF. the respective
Zonal office of CPCB and the SPCB.

Agreed to comply with

liii

The environmental statement for each financial year
ending 31™ March in Form-V as is mandated to be
submitted by the project proponent to the concerned
State Pollution Control Board as prescribed under
the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the
website of the company along with the status of
compliance of EC conditions and shall also be sent
to the respective Regional Offices of MoEF by e-
mail.

Environmental statement will be

submitted

The environmental clearance is being issued without
prejudice to the action initiated under EP act or any
case pending in the court of law and it does not
mean that project proponent has not violated any
environmental laws in the past and whatever
decision under EP Act or of the Hon'ble court will
be binding on the project proponent. Hence this
clearance does not give immunity to the project
proponent in the case filed against him, if any or
action initiated under EP act.

Agreed to comply with.

In case of submission of false document and non
compliance of stipulated conditions. Authority/
Environment Department will revoke or suspend the
Environmental Clearance without any intimation
and initiate appropriate legal action under
environmental protection act 1986.

Agreed to comply with

The Environment department reserves the right to
add any stringent condition or to revoke the
clearance if conditions stipulated are not
implemented to the satisfaction of the department or
for that matter, for any other administrative reason.

Agreed to comply with

Validity of environmental clearance: The
environmental clearance accorded shall be valid for
a period of 5 years.

Agreed to comply with

As per MoEF&CC Notification
dated 29.04.2015, validity of EC is 7
years,

In case of any deviation or alteration in the project

Agreed to comply with




Sr. No.

Condition

Compliance Status

proposed from those submitted to this department |

for clearance, a fresh reference should be made to
the department to assess the adequacy of the
condition(s) imposed and to incorporate additional
environmental protection measures required. if any

The above stipulations would be enforced among
others under the provisions of the Water (Prevention
and Control of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) act 1981, the
Environment (Protection) Act, 1986 and rules there
under. hazardous wastes (Management and
Handling) rules. 1989 and its amendments, the
Public Liability (Insurance) Act. 1991 and its
amendments.

Agreed to comply with

Any appeal against this environmental clearance
shall lie with the National Green Tribunal. Van
Vigyvan Bhawan, Sec-5, R.K. Puram, New Dehli-
110 022, if preferred. within 30 days as prescribed
under Section 16 of the National Green Tribunal
Act. 2010,

Agreed to comply with

Please find all the above mentioned in order and kindly acknowledge the receipt of the

sdme.

Thanking you,

With warm regards.

For, SAIFEE BURHANI UPLIFTMENT TRUST
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Compliance as per Monitoring the Implementation of Environmental Safeguards
Ministry of Environment & Forests, Regional Office (W), Nagpur

Monitoring Report
DATA SHEET

Project type: River - valley/ Mining / Industry / : | Redevelopment Construction Project
Thermal / Nuclear / Other (specify)

[

Name of the project : | “Saifee Burhani Upliftment Project™

At Bhuleshwar Division in C- Ward. situated at
Maulana Shaukatali road, S.V.P. road, mutton
street & Ebrahim Rehmatullah road known as
Bhendi bazaar, Mumbai- 400003

Clearance letter ( s ) / OM No. and Date : | SEAC-2010/C.R.531/T.C.-2
Dated :3" May, 2013

Location :

a. District (S ) : | Mumbai

b. State ( s ) : | Maharashtra

c. Latitude/ Longitude : | Latitude : 18°57'36.38"N

Longitude : 72°49'50.24"E

|
Address for correspondence

a, Address of Concerned Project Chief : | M/s. Saifee Burhani Upliftment Trust
Engineer ( with pin code & Telephone/ telex/ Ground Floor, Ezzi Hall,
fax numbers 47/49 Raudat Tahera Street,

Bhendi Bazar, Mumbai-400 003
Tel: (022 -43535152
Fax: 022 - 43535151

b. | Address of Executive Project: : | M/s. Saifee Burhani Upliftment Trust
Engineer/Manager ( with pin code/ Fax Ground Floor, Ezzi Hall,
numbers ) 47/49 Raudat Tahera Street.

Bhendi Bazar, Mumbai-400 003
Tel: 022 -43535152
Fax: 022 - 43535151

Salient features

a. | of'the project : | The proposed project is a redevelopment of
Bhendi Bazaar area of Mumbai city. There
are about 3610 residential units and 1341
retail units which are under this Upliftment
project.

b. | of the environmental management plans | : | Expenditure on Environmental Management
During Construction Phase:

Rs. 651.60 Lakhs have been allocated for the

entire construction period.

Expenditure on Environmental Management

During Operation Phase :

Capital cost 1271.81 lakhs

Recurring 317.92 Lakhs per annum.




1349

7. | Break up of the project area z
a. | submergence area forest & : | Not applicable
non-forest
b. | Others *FSl area (sq. m.): 330728.16 Sq. Mt.
*Non FSI area (sq. m.): 394004.61 Sq. Mt.
*Total BUA area (sq. m.): 724732.77 Sq. MLt.
8. | Break up of the project affected Population with | : | There would be no physical displacement of
enumeration of Those losing houses / dwelling units tenements from the site as the given
Only agricultural land only, both Dwelling units & | | rehabilitation building for the (3021+1341)
agricultural Land & landless labourers/artisan 4362 tenements would be built at the same
site.
a. | SC, ST/Adivasis : | Not Applicable
b. | Others : | Not Applicable
(Please indicate whether these Figures are
based on any scientific And systematic
survey carried out Or only provisional
figures, it a Survey is carried out give details
And years of survey)
9. | Financial details |
a. | Project cost as originally planned and subsequent revised estimates and the year of price reference :
1. | Total Cost of the Project Rs. 2945 Cr.
b. | Allocation made for environ-mental N.A.
management plans with item wise and year
wise Break-up.
c. | Benefit cost ratio/Internal rate of Return and o=
the year of assessment.
d. | Whether (¢) includes the Cost of Yes
environmental management as shown in the
above.
e. | Actual expenditure incurred on the project so Rs.692 Cr.
far
f. | Actual expenditure incurred on the | : | N.A,
environmental management plans so far
10 | Forest land requirement

a.

The status of approval for diversion of forest
land for non-forestry use

Not Applicable

The status of clearing felling

Not Applicable

The status of compensatory afforestation. it
any

Not Applicable
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d. | Comments on the viability & sustainability of | : | Not Applicable
compensatory afforestation program in the
light of actual field experience so far

11 | The status of clear felling in Non-forest areas (such | : | Not Applicable
as submergence area of reservoir, approach roads),
it any with quantitative information

12 | Status of construction : | Demolition of some existing building is
done. Construction of Sub Cluster 1 and 3
Started. Total constructed area on site till
date: 24.972.00 Sq. mt

a. | Date of commencement

( Actual and/or planned ) 01.01.2016

b. | Date of completion : s
( Actual and/or planned ) 24.12.2018

13 | Reasons for the delay if the Project is vet to start P -

14 | Dates of site visits g

a. | The dates on which the project was monitored | : | -
by the Regional Office on previous Occasions,
if any

b. | Date of site visit for this monitoring report =

15 | Details of correspondence with Project authorities | : | -
for obtaining Action plans/information on Status of
compliance to safeguards Other than the routine
letters for Logistic support for site visits )

(The first monitoring report may contain the details | : | -
of all the Letters issued so far, but the Later reports
may cover only the Letters issued subsequently.)

Thanking you,

For, SAIFEE BURHWLIFMENT TRUST
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MAHARASHTRA  Maharashtra Pollution Control Board

AR gy ez Hze

FORM V

Environmental Audit Report for the financial Year ending the 31st March 2019

Unique Application Number

MPCB-ENVIRONMENT_STATEMENT-0000025059

Company Information

Company Name

M/s. SAIFEE BURHANI UPLIFTMENT TRUST

Address

Gr Floor, Ezzy Hall, 47/49, Raudat Tahera Street,

Bhendibazar, Mumbai -400009
Plot no

C.S. No. 3571 to 3576, 1/3572, 3577 to 3592, 3601 to
3616, 1/3609, 4394, 4396, 3671 to 3677, 1/3673, 3653
to 3670, 3638 to 3652, 1/3643, 1/3644, 1/3652, 3628 to

3637, 1/3626, 3627, 4186 to 4198, 4179

Capital Investment (In lakhs)
294500

Pincode
400003

Telephone Number
9920450009

Region

SRO-Mumbai |

Last Environmental statement submitted online

yes

Consent Valid Upto
22/03/2020

Submitted Date
21-08-2020
Application UAN number
NA
Taluka Village
Mumbai Mumbai
Scale City
LSI Mumbai
Person Name Designation
Mr. FAIZ A KHAN VICE PRESIDENT PROJECT
Fax Number Email
022 43535151 fkhan@sbut.com
Industry Category Industry Type
Orange 021 Building and construction
project more than 20,000 sq. m
built up area
Consent Number Consent Issue Date

1.0/BO/CAC-Cell/EIC-MU-6590-14/E/CAC-4581 22.04.2015

Product Information

Product Name Consent Quantity Actual Quantity UuomMm
Total built up area 7,613,115.32 679,165 SqFeet/Y
By-product Information

By Product Name Consent Quantity Actual Quantity UoOM

NA NA NA SqFeet/Y
1) Water Consumption in m3/day

Water Consumption for Consent Quantity in m3/day Actual Quantity in m3/day
Process 00 00

Cooling 00 00

Domestic 3839 50

All others 00 00



Total 3839 50 1352
1) Effluent Generation in CMD / MLD
Particulars Consent Quantity Actual Quantity UomM
Sewage Effluent 3413 3 CMD
2) Product Wise Process Water Consumption (cubic meter of
process water per unit of product)
Name of Products (Production) During the Previous During the current uom
financial Year Financial year
Total built up area NA 679,165 CMD
3) Raw Material Consumption (Consumption of raw
material per unit of product)
Name of Raw Materials During the Previous During the current Financial UOM
financial Year year
Cement 5463 1215 Ton/Y
White Cement 59 15 Ton/Y
RMC of all grades - 19700 Ton/Y
Siporex 5167 5125 Kg/Annum
CC Block - 918 Kg/Annum
Binding wire 19 20250 Kg/Annum
Tiles 156 33786 SqFeet/Y
Paint 9 115685 Kg/Annum
Plaster 273 133150 SqFeet/Y
Wood 7 4475 SqFeet/Y
Aluminum 195 6135 Ton/Y
Steel 2503 92 Ton/Y
4) Fuel Consumption
Fuel Name Consent quantity Actual Quantity uomMm
Diesel - 100 KL/A
Pollution discharged to environment/unit of output (Parameter as specified in the consent issued)
[A] Water
Pollutants Detail Quantity of Concentration of Pollutants Percentage of
Pollutants discharged(Mg/Lit) Except variation from
discharged PH,Temp,Colour prescribed standards
(kL/day) with reasons
Quantity Concentration %variation Standard Reason
Total suspended solids -- 00 - 50 mg/liter -
Biochemical oxygen -- 00 -- 30 mg/liter -
demand
Chemical oxygen demand  -- 00 - 100 mg/liter -
Residual Chlorine - 00 - 1 ppm -
[B] Air (Stack)
Pollutants Detail Quantity of Concentration of Pollutants Percentage of variation
Pollutants discharged(Mg/NM3) from prescribed
discharged standards with reasons
(kL/day)
Quantity Concentration %variation Standard Reason



Total Particulate -- -- NA 150 mg/Nm3 N4 353
Matter (TPM)

HAZARDOUS WASTES
1) From Process
Hazardous Waste Type Total During Previous Financial year Total During Current Financial year uomMm

0 -- - Kg/Annum

2) From Pollution Control Facilities
Hazardous Waste Type Total During Previous Financial year Total During Current Financial year uom

0 NA NA Kg/Annum

SOLID WASTES
1) From Process

Non Hazardous Waste Type Total During Previous Financial Total During Current Financial uomMm
year year

Solid waste generated by construction Non-biodegradable -33.12 Non-biodegradable - 1800 Kg/Annum

workers

Solid waste generated by construction Biodegradable - 22.08 Biodegradable - 900 Kg/Annum

workers

2) From Pollution Control Facilities
Non Hazardous Waste Type Total During Previous Financial year Total During Current Financial year UOM

NA -- - Kg/Annum

3) Quantity Recycled or Re-utilized within the

unit

Waste Type Total During Previous Total During Current Financial UOM
Financial year year

0 - - Kg/Annum

Please specify the characteristics(in terms of concentration and quantum) of hazardous as well as solid wastes and
indicate disposal practice adopted for both these categories of wastes.

1) Hazardous Waste
Type of Hazardous Waste Generated Qty of Hazardous Waste UOM Concentration of Hazardous Waste
0 - Kg/Annum  --

2) Solid Waste

Type of Solid Waste Generated Qty of Solid Waste UuomMm Concentration of Solid Waste
Solid waste Non-biodegradable - 1800 Kg/Annum --
Solid waste Biodegradable - 900 Kg/Annum -

Impact of the pollution Control measures taken on conservation of natural resources and consequently on the cost of
production.

Description Reduction in Reduction in Fuel Reduction in Reduction in Capital Reduction in
Water & Solvent Raw Material Power Investment(in Maintenance(in
Consumption Consumption (Kg) Consumption Lacs) Lacs)

(M3/day) (KL/day) (KWH)
NA NA NA NA NA NA NA

Additional measures/investment proposal for environmental protection abatement of pollution, prevention of pollution.

[A] Investment made during the period of Environmental
Statement



Detail of measures for Environmental Protection

House Keeping

Water for dust suppression

site sanitation

Disinfection- Pest Control

First aid facility

Health Check-up of workers
Environmental monitoring

Personal protective equipment’s

Pest control

Sewage Treatment Plant - Setup cost

Organic Waste Convertor - Setup cost

Environmental Protection Measures Capital lnvesth35 4

Environmental protection measures
Environmental protection measures
Environmental protection measures
Environmental protection measures
Environmental protection measures
Environmental protection measures

Environmental protection measures

(Lacks)
29.7

3.2
0.6
1.2
0.48

0.5

NA

NA

To treat waste water

To treat solid waste

150
0.4
35
11

[B] Investment Proposed for next Year
Detail of measures for Environmental Protection
House Keeping

Water for dust suppression

site sanitation

Disinfection- Pest Control

First aid facility

Health Check-up of workers
Environmental monitoring
Personal protective equipment’s

Pest control

Environmental Protection Measures Capital Investment (Lacks)

Environmental protection measures
Environmental protection measures
Environmental protection measures
Environmental protection measures
Health & Hygiene

Environmental protection measures
Environmental protection measures
Health & Hygiene

Health & Hygiene

29.7
3.2
0.6
1.2
0.48

0.5
150
0.4

Any other particulars in respect of environmental protection and abatement of pollution.

Particulars

Environmental norms prescribed by the Central & State Govt. statutorily empowered to do so, is strictly observed in design, construction
& operation of all the facilities of the Company. Work environment in the operation areas is conductive to safe, healthy working

condition.

Name & Designation
FAIZ A KHAN - VICE PRESIDENT - PROJECT
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Maharashtra Pollution Control Board

FORM V

Environmental Audit Report for the financial Year ending the 31st March 2020

Unique Application Number

MPCB-ENVIRONMENT_STATEMENT-0000025064

Company Information

Company Name
M/s. SAIFEE BURHANI UPLIFTMENT TRUST

Address

Gr Floor, Ezzy Hall, 47/49, Raudat Tahera Street,

Bhendibazar, Mumbai -400009
Plot no

C.S. No. 3571 to 3576, 1/3572, 3577 to 3592, 3601
to 3616, 1/3609, 4394, 4396, 3671 to 3677, 1/3673,
3653 to 3670, 3638 to 3652, 1/3643, 1/3644, 1/3652,
3628 to 3637, 1/3626, 3627, 4186 to 4198, 4179

Capital Investment (In lakhs)
294500

Pincode
400003

Telephone Number
9920450009

Region

SRO-Mumbai |

Last Environmental statement submitted
online

Application UAN number

0000039482

Taluka
Mumbai

Scale
LSI

Person Name
Mr. FAIZ A KHAN

Fax Number
022 43535151

Industry Category
Orange

Consent Number

Submitted Date
21-08-2020

Village
Mumbai

City
Mumbai

Designation
VICE PRESIDENT - PROJECT

Email
fkhan@sbut.com

Industry Type

021 Building and construction
project more than 20,000 sq.
m built up area

Consent Issue Date

yes 1.0/BO/CAC-Cell/UAN No. 30/11/2018
0000039482/CE/CAC-1812000170

Consent Valid Upto

21/04/2020

Product Information

Product Name Consent Quantity Actual Quantity UuomMm

Total built up area 9,220,354 133,054 SqFeet/Y

By-product Information

By Product Name Consent Quantity Actual Quantity UoOM

NA NA NA SqFeet/Y

1) Water Consumption in m3/day
Water Consumption for
Process

Cooling

Domestic

Consent Quantity in m3/day

00
00
4144

Actual Quantity in m3/day
00

00
30



All others 00 00 1356
Total 4144 30
1) Effluent Generation in CMD / MLD
Particulars Consent Quantity Actual Quantity uom
Sewage Effluent 3611 3 CMD
2) Product Wise Process Water Consumption (cubic meter of
process water per unit of product)
Name of Products (Production) During the Previous During the current uUoM
financial Year Financial year
Total built up area NA 133,054 CMD
3) Raw Material Consumption (Consumption of raw
material per unit of product)
Name of Raw Materials During the Previous During the current uomMm
financial Year Financial year

Cement 1215 609 Ton/Y
White Cement 15 25 Ton/Y
RMC of all grades 19700 105 Ton/Y
Siporex 5125 1710 Kg/Annum
CC Block 918 306 Kg/Annum
Binding wire 20250 40 Kg/Annum
Tiles 33786 90000 SqFeet/Y
Paint 115685 10500 Kg/Annum
Plaster 133150 23550 SqFeet/Y
Wood 4475 1130 SqFeet/Y
Aluminum 6135 1700 Ton/Y
Steel 92 61 Ton/Y
4) Fuel Consumption
Fuel Name Consent quantity Actual Quantity uomMm
Diesel -- 100 KL/A
Pollution discharged to environment/unit of output (Parameter as specified in the consent issued)
[A] Water
Pollutants Detail Quantity of Concentration of Pollutants Percentage of

Pollutants discharged(Mg/Lit) Except variation from

discharged PH,Temp,Colour prescribed standards

(kL/day) with reasons

Quantity Concentration %variation Standard Reason
Total suspended solids -- 00 -- 50 mg/liter -
Biochemical oxygen -- 00 - 30 mg/liter -
demand
Chemical oxygen demand - 00 -- 100 mg/liter --
Residual Chlorine -- 00 - 1 ppm -

[B] Air (Stack)



Pollutants Detail Quantity of Concentration of Pollutants Percentage of variation 1357

Pollutants discharged(Mg/NM3) from prescribed

discharged standards with reasons

(kL/day)

Quantity Concentration %variation Standard Reason
Total Particulate - - NA 150 mg/Nm3 NA
Matter (TPM)
HAZARDOUS WASTES
1) From Process
Hazardous Waste Type Total During Previous Financial year Total During Current Financial year uomMm
0 -- - Kg/Annum

2) From Pollution Control Facilities
Hazardous Waste Type Total During Previous Financial year Total During Current Financial year uomMm
0 NA NA Kg/Annum

SOLID WASTES
1) From Process

Non Hazardous Waste Type Total During Previous Financial Total During Current Financial uomMm
year year

Solid waste generated by construction Non-biodegradable -1800 Non-biodegradable - 1800 Kg/Annum

workers

Solid waste generated by construction Biodegradable - 900 Biodegradable - 900 Kg/Annum

workers

2) From Pollution Control Facilities
Non Hazardous Waste Type Total During Previous Financial year Total During Current Financial year UOM
NA - - Kg/Annum

3) Quantity Recycled or Re-utilized within the

unit

Waste Type Total During Previous Total During Current Financial UOM
Financial year year

0 - -- Kg/Annum

Please specify the characteristics(in terms of concentration and quantum) of hazardous as well as solid wastes and
indicate disposal practice adopted for both these categories of wastes.

1) Hazardous Waste
Type of Hazardous Waste Generated Qty of Hazardous Waste UOM Concentration of Hazardous Waste
0 - Kg/Annum  --

2) Solid Waste

Type of Solid Waste Generated Qty of Solid Waste uom Concentration of Solid Waste
Solid waste Non-biodegradable - 1800 Kg/Annum --
Solid waste Biodegradable - 900 Kg/Annum --

Impact of the pollution Control measures taken on conservation of natural resources and consequently on the cost of
production.

Description Reduction in Reduction in Fuel Reduction in Reduction in Capital Reduction in
Water & Solvent Raw Material Power Investment(in Maintenance(in
Consumption Consumption (Kg) Consumption Lacs) Lacs)

(M3/day) (KL/day) (KWH)

NA NA NA NA NA NA NA



12358
000

Additional measures/investment proposal for environmental protection abatement of pollution, prevention of pollution.

[A] Investment made during the period of Environmental

Statement
Detail of measures for Environmental Protection

House Keeping

Water for dust suppression

site sanitation

Disinfection- Pest Control

First aid facility

Health Check-up of workers
Environmental monitoring
Personal protective equipment’s

Pest control

Environmental Protection Measures Capital Investment

Environmental protection measures
Environmental protection measures
Environmental protection measures
Environmental protection measures
Environmental protection measures
Environmental protection measures

Environmental protection measures

(Lacks)
35

3.8
0.75
1.5
0.56

0.5

NA
NA

75
0.45

[B] Investment Proposed for next Year
Detail of measures for Environmental Protection
House Keeping

Water for dust suppression

site sanitation

Disinfection- Pest Control

First aid facility

Health Check-up of workers
Environmental monitoring
Personal protective equipment’s

Pest control

Environmental Protection Measures Capital Investment (Lacks)

Environmental protection measures
Environmental protection measures
Environmental protection measures
Environmental protection measures
Health & Hygiene

Environmental protection measures
Environmental protection measures
Health & Hygiene

Health & Hygiene

35
3.8
0.75
1.5
0.56

0.5
75
0.4

Any other particulars in respect of environmental protection and abatement of pollution.

Particulars

Environmental norms prescribed by the Central & State Govt. statutorily empowered to do so, is strictly observed in design, construction
& operation of all the facilities of the Company. Work environment in the operation areas is conductive to safe, healthy working

condition.

Name & Designation
FAIZ A KHAN - VICE PRESIDENT PROJECT
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INDEX
S.. No. PARTICULARS
1 Part A : Current status of work
2. Part B : Point wise compliance status
3. Datasheet
4. Annexures

Annexure —01 Environmental clearance

Annexure —02 Commencement certificate

Annexure —03 FireNOC

Annexure — 04 Approved Layout Plan

Annexure — 05 Health screening reports

Annexure — 06 DebrisNOC

Annexure — 07 Structural stability certificate

Annexure —08 PUC certificate

Annexure— 09 Monitoring Reports

Annexure—10 Advertisement copy

Saifee_Burhani_Upliftment_Project_Bhedibazar
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: PART A :

Current Status of Work

Status of construction .| Segment - Redevelopment

Cluster 1 - 19743 Sg. meters
Cluster 2 B - Yet to start
Cluster 3 - 32540 Sg. meters
Cluster 4 - Yetto start
Cluster 5 - Yetto start
Cluster 6 - Yetto start
Cluster 9 - Yetto start

Segment — Sale

Cluster 2 A - Yet to start
Cluster 7 - Yetto start
Cluster 8 - Yetto start

Segment — Reservation

Cluster 4 - Yetto start
Cluster 9 - Yetto start

a Date of commencement .| Construction work started from 01/01/2016 (Actual)
(Actua and/or planned)

b. Date of completion | 24/12/2018 (Planned)
(Actua and/or planned)

Saifee Burhani_Upliftment_Project Bhedibazar



: PART B :

Compliance status of conditions stipulated in environmental clearance granted for proposed

Redevelopment project ‘Saifee Burhani Upliftment Trust’, of Bhuleshwar division in C —
Ward, situated at Maulana Shaukatali road, S.\V.P. road, mutton street & Ebrahim

Rehmatullah road known as ‘Bhendibazar’, Mumbai granted Environmental clearance
vide letter no. SEAC-2010/C.R.531/TC.2, dated: 03/05/2013 and amended in Environmental
Clearancevide F. No. 21-208/2017-1 A-111, dated : 24/11/2017 are as follows;

No.

Stipulated Conditions

Compliance Status

Construction Phase

The project proponent shall obtain al necessary
clearance/ permission from al relevant agencies
including town planning authority before
commencement of work. All the construction
shall be done in accordance with the local
building byelaws.

Complied.

All

necessary permissions have been

obtained from the competent authorities;

K/
0.0

J
X4

*,

O/
°

Obtained Environmental Clearance
from SEIAA, Govt. of Maharashtra vide
letter no. SEAC-2010/C.R.531/TC.2,
dated: 03/05/2013 and amended EC F.
No. 21-208/2017-1A-Ill, dated :
24/11/2017.

Please refer Annexure—1for EC copy.
Obtained commencement certificate
from MCGM vide letter no.
EEBPC/7307/C/A, dated : 28/08/2015.
Please refer Annexure — 2 for
commencement certificate.

Obtained Fire NOC from Fire Bridge,
MCGM vide letter no. FB/HR/RI/150,
dated : 20/02/2017.

Please refer Annexure — 3 for Fire
NOC.

MCGM approved the layout plan on
16/01/2015 for a FSI of 318607.56 Sq.
Meters, Revised approva was granted
on 21/06/2016 for FSI area of
317400.83 Sq. meters.

Please refer Annexure — 4 for revised
Approval.

Sewage shall be treated in the STP base on
MBBR Technology with tertiary treatment i.e.
Ultra Filtration. The treated effluent from STP

Agreed to comply with.
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shall be recycled rewused for flushing,
horticulture & DG cooling. Excess treated sewage
from the whole project will be disposed in to
municipal drain.

The total bye- law provisions on rain water
harvesting should be followed. If local bye- law
provision in not available, adequate provision for
storage and recharge should be followed as per
the Ministry of Urban Development Mode
Building Byelaws, 2016. As proposed, 12 no’s of
rain water harvesting tanks of total capacity of
1100 m3 shal be provided as per CGWB
guidelines.

Agreed to comply with.

Rooftop rainwater of building will be
collected in 12 nos of RWH tanks of total
1100 KL capacity for harvesting after
filtration.

Separate wet and dry bins must be provided in
each unit and at the ground level for facilitating
segregation of waste. Solid waste shall be
composted in Organic Waste Converter 569 sgm
space shall be provided for solid waste
management within the premises which will
include area for segregation, composting. The
inert waste from group housing project will be
sent to dumping site.

Agreed to comply with.

Total 20 nos of Blue (Dry) and 15 nos of
Green (Wet) dust bins are provided at project
site.

The natural drain system should be maintained for
ensuring unrestricted flow of water. No
construction shall be allowed to obstruct the
natural drainage through the site, on wetland and
water bodies. Check dams, bio- swales,
landscape, and other sustainable urban drainage
systems (SUDS) are allowed for maintaining the
drainage pattern and to harvest rain water.
Buildings shall be designed to follow the natural
topography as much as possible. Minimum
cutting and filling should be done.

Agreed to comply with.

Vi

Construction site shall be adequately barricaded
before the construction begins. Dust, smoke &
other air pollution prevention measures shall be
provided for the building as well asthe site. These
measures shall include screens for the building
under construction, continuous dust/ wind
breaking walls al around the site (at least 3 meter
height). Plastic/ tarpaulin sheet covers shall be
provided for vehicles bringing in sand, cement,
murram and other construction materials prone to

Agreed to comply with.

« Construction site is  adequately
barricaded prior to the construction
starts.

¢+ Tarpaulin sheet are provided as a cover
for vehicles bringing in sand & cement.

s Adequately sprinkled with water to
suppress dust.
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Compliance Status

causing dust pollution at the site as well as taking
out debris from the site. Sand, murram, loose soil,
cement, stored on site shall be covered adequately
SO as to prevent dust pollution. Wet jet shall be
provided for grinding and stone cutting. Unpaved
surfaces and loose soil shall be adequately
sprinkled with water to suppress dust.

Vi

All construction and demolition debris shall be
stored at the site (and not dumped on the roads or
open spaces outside) before they are properly
disposed. All demolition and construction waste
shall be managed as per the provisions of the
Construction and Demolition waste Rules, 2016.
All workers working at the construction site and
involved in loading, unloading, carriage of
construction material and construction debris or
working in any area with dust pollution shall be
provided with dust mask.

Agreed to comply with.

All construction / demolition debris is stock
piled and will be used for plot leveling with
in the project site.

All demoalition / construction waste will be
manage as per the provisons of the
Congtruction and Demolition waste Rules,
2016.

Suitable dust mask are provided to workers
working at the construction site.

viii

Provisions shall be made for the housing of
congtruction labour within the site with all
necessary infrastructure and facilities such as fuel
for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, créche etc.
The housing may be in the form of temporary
structures to be removed after the completion of
the project.

Agreed to comply with.

/7
0.0

About 552 nos of residential workers are
working on project site in 107 nos of
hutments.

Proper housekeeping & regular pest
control have been carried out.

First Aid room and medical facilities has
been provided.

42 nos of Toiletss and 10 nos of
bathrooms have been provided.

Site sanitation like safe & adequate
packed municipal water for drinking &
tanker water for domestic purpose, and
periodical medical check-up facilities has
been provided.

Please refer Annexure — 5 for Health
Screening reports.

Waste generated from toilets and
bathrooms is being disposed off to septic
tank.

At least 20 % of the open spaces as required by
the local building bye- laws shall be pervious.
Use of Grass pavers, paver blocks with at least 50
% opening, landscape etc. would be considered as
pervious surface.

Agreed to comply with.

*
°

Total 770 nos of various varieties of
trees shall be planted in RG area of
7921.25 Sg. meters.
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Compliance with the Energy Conservation
Building Code (ECBC) of Bureau of Energy
Efficiency shall be ensured. Buildings in the
States which have common area lighting shall be
LED. Concept of passive solar design that
minimize energy consumption in buildings by
using design elements, such as building
orientation, landscaping, efficient building
envelope, appropriate fenestration, increased day
lighting design and thermal mass etc. shall be
incorporated in the building design. Wall, window
and roof u-values shal be as per ECBC
specifications.

Agreed to comply with.

Xi

Use of water saving deviced fixtures (viz. low
flow flushing systems; use of low flow faucets tap
aerators etc) for water conservation shall be
incorporated in the building plan.

Agreed to comply with.

Low flow fixtures will be used for toilets,
drinking water and showers.

Xii

Installation of dual pipe plumbing for supplying
fresh water for drinking, cooking and bathing etc
and other for supply of recycled water for
flushing, landscape irrigation, car washing,
thermal cooling, conditioning etc. shall be done.

Agreed to comply with.

Dual plumbing system will be provided for
buildings for using the treated wastewater for
flushing and gardening.

Xiii

Separation of gray and black water should be
done by the use of dual plumbing system. In case
of single stack system separate recirculation lines
for flushing by giving dua plumbing system be
done.

Agreed to comply with.

Dual plumbing system will be provided for
buildings for using the treated wastewater for
flushing and gardening.

Xiv

Solar based electric power shall be provided to
each unit for at least two bulbs/ light and one fan.
As proposed, central lighting and street lighting
shall also be based on solar power.

Agreed to comply with.

XV

A first Aid Room shall be provided in the project
both during construction and operations of the
project.

Complied.

% First Aid room and medical facilities has
been provided.

XVi

Topsoil should be stripped to a depth of 20 cm
from the areas proposed for buildings, roads,
paved areas, and external services. It should be
stockpiled appropriately in designated areas and
reapplied during plantation of the proposed
vegetation on site.

Agreed to comply with.

Top soil is stock piled and will be used for
plantation with in the project site.
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XVii

Disposal of muck during construction Phase
should not create any adverse effects on the
neighboring communities and be disposed off
taking the necessary precautions for genera
safety and health aspects of people, only in
approved sites with the approval of competent
authority.

Agreed to comply with.
Excavated material partly reused for
backfilling and remaining debris is disposed

of to the authorized sites.

Please refer Annexure—6 for Debris NOC.

XVili

The diesel generator sets to be used during
construction phase shall be low sulphur diesel
type and shall conform to Environmental
(Protection) prescribed for air and noise emission
standards.

No DG set is being used for construction
purpose.

XiX

Water demand during construction should be
reduced by use of pre-mixed concrete, curing
agents and other best practices standards.

Ready mixed concrete and curing agents are
being used.

XX

As proposed, no ground water shal be used
during construction/ operation phase of the
project.

Ground water has been not used during
construction and operation phase.

XXi

Approval of the CGWA require before any
dewatering for basements.

Ground water has been not used during
construction / operation phase hence;
permission from CGWA is not required.

XXii

The approval of the Competent Authority shall be
obtained for structural safety of buildings due to
earthquakes, adequacy of firefighting equipment
etc as per national Building Code including
protection measures from lightening etc.

Complied.

Structural stability :

% Mr. S R. Goregaokar, (Consulting
Structural  Engineer  certified  the
structural stability of the building vide
letter no. 8413 (B/3), dated
27/10/2016.

v Pease refer Annexure -
Structural stability certificate

7 for

FireNOC :

« Fire NOC from Fire Bridge, MCGM
vide letter no. FB/HR/RI/150, dated :
20/02/2017.

< Please refer Annexure — 3 for Fire
NOC.

XXiii

Any hazardous waste generated during
construction phase, shall be disposed off as per
applicable rules and norms with necessary
approvals of the State Pollution Control Board.

No hazardous waste generation during
construction phase.
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xxiv | Vehicles hired for bringing construction material | Complied.
to the site should be in good condition and should | <+ Vehicles having valid pollution check
have a pollution check certificate and should certificates are being allowed to enter
conform to applicable air and noise emission the project site for bringing construction
standards be operated only during non — peak material. Also the vehicles are being
hours. operated only during non-peak hours.
% Please refer Annexure — 8 for PUC
Certificates.
< Air quality levels and Noise levelsis to
be within prescribe standards.
v Pease refer Annexure — 9 for
Monitoring reports.
Xxv | Ambient noise levels shall conform to residential | Complied.
standards both during day and night as per Noise
Pollution (Control and Regulation) Rules, 2000. | <+ During construction adequate measures
Incremental pollution loads on the ambient air are taken to maintain ambient air and
and noise quality shall be closdy monitored noise quality within the prescribed
during construction phase. Adequate measures limits.
shall be made to reduce ambient air and noise | «» Ambient ar and Noise levels
level during construction phase, so as to conform monitoring is being carried out during
to the stipulated standards by CPCB/ SPCB. the construction phase.
v Pease refer Annexure - 9 for
Monitoring reports.
xxvi | Use of environment friendly materials in bricks, | Complied.
blocks and other construction material quantity.
These include Fly Ash bricks, hollow bricks, | Fly ash along with cement, metals & River
AACs, Fly Ash Lime Gypsum blocks, | Crussand sand are being used.
Compressed earth blocks, and other environment
friendly materials. Fly Ash should be used as
building material in the construction as per the
provision of Fly Ash Notification of September,
1999 and amended as on 27" August, 2003 and
25" January, 2016. Ready mixed concrete must
be used in building construction.
xxvii | A comprehensive mobility plan, as per MoUD | Agreed to comply with.

best practices guidelines (URDPFI), shal be
prepared to include motorized, non- motorized,
public and private networks. Road should be
designed with due consideration for environment,
and safety of users. The road system can be
designed with these basic criteria.

e Hierarchy of roads with proper segregation of

vehicular and pedestrian traffic.
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e Traffic calming measures
e Proper design of entry and exit points
e Parking norms as per local regulation
xxvii | An assessment of the cumulative impact of all | Agreed to comply with.
[ activities being carried out or proposed to be
carried out by the project, shall be made for traffic | < Public road and public areas are not
densities and parking capabilities in a 5 kms being used for project activity purpose
radius from the site A detailed traffic and are free for smooth traffic
management and a traffic decongestion plan movement.
drawn up through an organization of repute and | %+ Provisions will be made for adequate
specializing in Transport Planning shall be parking facilities within the project
implemented to the satisfaction of the State Urban complex.
Development and Transport Departments shall | <+ Parking area of 15718.85 sg. mt. will be
also include the consent of al the concerned provided.
implementing agencies.
xxix | Project proponent should comply with conditions | Agreed to comply with.
M.C.G.M with conditions stipulated at Appendix
— XIV of the amended EIA Notification vide S. O
3999 (E) dated 09.12.2016.
I Operational Phase
i. | Fresh water requirement from M.C.G.M. Water | Agreed to comply with.
supply shall not exceed 2725 KLD.
ii. | A minimum of 1 tree for every 80 sgm of land | Agreed to comply with.
should be planted and maintained. The existing
trees will be counted for this purpose. Preference | «+ Total 770 nos of various varieties of
should be given to planting native species. Where trees shall be planted in RG area of
the trees need to be cut, compensatory plantation 7921.25 Sg. meters.
intheratio of 1:3 (i.e. planting of 3 treesfor every
1 tree that is cut) shall be done and maintained.
As proposed adequate area shall be provided for
green belt devel opment.
iii. | The gaseous emissions from DG set shall be | Agreed tocomply with.
dispersed through adequate stack height as per
CPCB standards. Acoustic enclosure shal be| « CPCB approved enclosed type D.G. sets
provided to the DG sets to mitigate the noise with proper stack height will only be
pollution. Low sulphur diesel shal be used. The used in case of power failure.
location of the DG set and exhaust pipe height
shall be as per the provisions of the Centra
Pollution Control Board (CPCB) norms.
iv. | For indoor air quality the ventilation provisions as | Agreed to comply with.
per National Building Code of India.
v. | The quantity of fresh water usage, water recycling | Agreed to comply with.
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and rainwater harvesting shall be measured and
recorded to monitor the water balance as
projected by the project proponent. The record
shall be submitted to the Regional Office, MoEF
& CC aong with six monthly Monitoring reports.

vi. | The installation of the Sewage Treatment Plant | Agreed to comply with.
(STP) shall be certified by an independent expert
and a report in this regard shall be submitted to | < Sewage treatment plants of different
the Ministry before the project is commissioned capacities will be provided on the site
for operation. Periodical monitoring of water and it will be used during operation
quality of treated sewage shall be conducted. phase.
Necessary measures should be made to mitigate | <+ Treated sewage will be reused for
the odour problem from STP. flushing and gardening.

vii. | No sewage or untreated effluent water would be | Agreed to comply with.
discharged through storm water drains.

+ Sewage treatment plants of different
capacities will be provided on the site
and it will be used during operation
phase.

s Treated sewage will be reused for
flushing and gardening.

viii. | Sludge from the onsite sewage treatment, | Agreed to comply with.

including septic tanks, shall be collected,
conveyed and disposed as per the Ministry of | Sludge from sewage treatment plant and
Urban Development, Central Public Health and | septic tanks will be collected properly and
Environmental Engineering Organization | will be used in gardening as manure.
(CPHEEO) Manua on Sewerage and Sewage
Treatment Systems, 2013.

iX. | The provisions of the Solid Waste Management | Agreed to comply with.
Rules, 2016, e-Waste (Management) Rules, 2016
and the Plastics Waste Management Rules, 2016
shall be followed.

X. | Solar, wind or other Renewable Energy shall be | Agreed to comply with.
installed to meet electricity generation equivalent
to 1 % of the demand load or as per the state
level/ local building bye- laws requirement,
whichever is higher.

xi. | Solar power shall be used for lighting in the | Agreed to comply with.

apartment to reduce the power load on grid.
Separate electric meter shall be installed for solar
power. Solar water heating shall be provided to
meet 20 % of the hot water demand of the
commercial and institutional building or as per
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the requirement of the local building bye-laws,
whichever is higher. Residential buildings are
also recommended to meet its hot water demand
from solar water heaters, as far as possible.

xii. | Energy conservation measures like installation of | Agreed to comply with.
CFLS/TFLs for lightning the areas outside the
building should be integral part of the project | Energy conservation measuresis as follows:
design and should be in place before| < Timers and photo-electric sensors shall
commissioning. Used CFLs, TFLs and LED shall be used to switch ON / OFF external
be properly collected and disposed off/sent for landscape and facade lighting.
recycling as per the prevailing guidelines/rules of | <+ High Efficacy LED light fixtures for
the regulatory authority to avoid mercury corridors and lift lobby.
contamination. + Dimmers shall be provided for public

arealighting.

% Provision for Air Water Heaters.

+ Use of Copper conductor cables which
will reduce losses and improve
reliability.

« All cables will be suitably de-rated to
avoid heating during use. This also
indirectly reduces losses and improves
reliability.

+« Solar PV panels on the building terraces
to power common area lighting loads.

« Solar operated pole lights will be
proposed to power pathway lights at
some strategic locations.

++ Morethan 75 % efficiency of motorsfor
transfer pumps.

xiii. | An environmental management plan (EMP) shall | Agreed to comply with.

be prepared and implemented to ensure
compliance with the environmental conditions
specified above. A dedicated Environment
Monitoring Cell with defined functions and
responsibility shall be put in place to implement
the EMP. The environmental cell shall ensure that
the environment infrastructure like Sewage
Treatment Pant, Landscaping, Rain water
harvesting, Energy efficiency and conservation,
water efficiency and conservation, solid waste
management, renewable energy etc. are kept
operational and meet the required standards. The
environmental cell shall aso keep the record of

10
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environment monitoring and those related to the
environment infrastructure.

XiV.

The company shall draw up and implement a
corporate socia responsibility plan as per the
Company’s Act of 2013.

Agreed to comply with.

PART B —GENERAL CONDITIONS

A copy of the environmental clearance letter shall
also be displayed on the website of the concerned
state Pollution Control Boar. The EC letter shall
also be displayed at the Regiona Office, District
industries Centre and Collector's Office/
Tehsildar’ s office for 30 days.

Agreed to comply with.

The funds earmarked for environmental
protection measures shall be kept in separate
account and shal not be diverted for other
purpose. Year wise expenditure shall be reported
to this Ministry and its concerned regional Office.

Agreed to comply with.

Officials from the Regional Office of MoEF &
CC, Nagpur who would be monitoring the
implementation of environmental safeguards
should be given full cooperation, facilities and
documents/data by the project proponents during
their inspection. A complete set of all the
documents submitted to MOEF&CC shall be
forwarded to the APCCF, Regiona Office of
MoEF& CC, Nagpur.

Agreed to comply with.

In the case of any changes in the scope of the
project, the project would require a fresh appraisa
by this Ministry.

Agreed to comply with.

The Ministry reserves the right to add additional
safeguard measures subsequently, if found
necessary, and to take action including revoking
of the environment clearance under the provisions
of the Environmental (Protection) Act, 1986, to
ensure effective implementation of the suggested
safeguard measures in a time bound and
satisfactory manner.

Agreed to comply with.

Vi.

All other statutory clearances such as the
approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil
Aviation Department, the Forest Conservation
Act, 1980 and the Wildlife (Protection) Act, 1972
etc. shall be obtained, as applicable by project

Complied.
FireNOC :

« Fire NOC from Fire Bridge, MCGM

vide letter no. FB/HR/RI/150, dated :

20/02/2017.

< Please refer Annexure — 3 for Fire
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proponents from the respective competent
authorities.

NOC.

Vil.

These stipulations would be enforced among
others under the provisions of the water
(Prevention and Control of pollution) Act 1981,
the Environment (Protection) Act, 1986, the
public Liability (Insurance//0 Act, 1991, and the
EIA Notification, 2006.

Agreed to comply with.

viii.

The project management shall advertise at least in
two local newspapers widely circulated in the
region, one of which shall be in the vernacular
language informing that the project has been
accorded Environmental Clearance and copies of
clearance letters are available with the State
Pollution Control Board and may also be seen on
the website of the Ministry of Environment,
Forest and Climate Change
at http://www.envfor.nic.in. The advertisement
shall be made within Seven days from the date of
receipt of the Clearance letter and copy of the
same shall be forwarded to Regional Office of
thisministry at Nagpur.

Complied.

«  After getting Environmental clearance

from MoEF & CC, Govt. of India vide

file no. 21-208/2017-1A-1Il,

dated

24/11/2017, we published public notice
in local newspapers on 01/12/2017.

*

Advertisement copy.

< Please refer Annexure — 10 for

Any appeal against this clearance shall lie with
the National Green Tribunal, if preferred, within a
period of 30 days as prescribed under Section 16
of the National Green Tribuna Act, 2010.

Noted.

A copy of clearance letter shall be sent by
proponent to the concerned Municipad
Corporation and the local NGO, if any, from
whom suggestions/representations, if any, were
recelved while processing the proposal. The
clearance letter shall also be put on the website of
the Company by the proponent.

Agreed to comply with

Xi.

The proponent shall upload the status of
compliance of the stipulated EC conditions,
including results of monitored data on their
website and shall update the same periodically. It
shall simultaneously be sent to the Regional
office of MOEF, the respective Zonal Office of
CPCB and the SPCB. The criteria pollutant levels
namely: SPM, RSPM, SO,, NOy (ambient levels
as well as stack emissions) or critical sectorial
parameters, indicated for the project shal be

Agreed to comply with
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monitored and displayed at a convenient location
near the main gate of the company in the public
domain.

Xii.

The environmental statement for each financial
year ending 31 March in Form-V as is mandated
to be submitted by the project proponent to the
concerned State Pollution Control Board as
prescribed under the Environment (Protection)
Rules, 1986, as amended subsequently, shall also
be put on the website of the company along with
the status of compliance of EC conditions and
shall also be sent to the respective Regional
Offices of MOEF by e-mail.

Environmental statement is submitted for the

financial year 2016-17.

Xiii.

This issue with the approval of the Competent
Authority.

Noted.
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Monitoring the Implementation of Environmental Safeguards

Ministry of Environment, Forests & Climate Change

Regional Office (WCZ), Nagpur

Monitoring Report

DATA SHEET

Project type: River - valley/ Mining / Industry
/ Thermal / Nuclear / Other (specify)

Redevel opment Construction Project

Name of the project

Saifee Burhani Upliftment Trust
At Bhuleshwar Division in C- ward, situated at
Maulana Shaukatali road, S.V.P. road, mutton
street & Ebrahim Rehmatullah road known as
Bhendibazaar, Mumbai — 400 003.

Clearance letter (s) / OM No and Date

SEAC-2010/C.R.531/TC.2,

dated: 03/05/2013 and amended EC
F. No. 21-208/2017-1A-I11,

dated : 24/11/2017

Location

a. | District (9) Mumbai

b. | State (s) Maharashtra

c. | Latitude/ Longitude Latitude :18°57'36.38" N

Longitude : 72°49'50.24" E

Address for correspondence

a. | Address of Concerned Project Chief Mr. Faiz A. Khan
Engineer ( with pin code & Telephone/ Ground floor, Ezzi Hall, 47/49 Raudat Tahera
telex/ fax numbers Street, Bhendi Bazar, Mumbai - 400 003.
Tel. No.: 022-4353 5152
Fax No.: 022-4353 5151
b. | Address  of Executive  Project: Mr. Faiz A. Khan
Engineer/Manager ( with pincode/ Fax Ground floor, Ezzi Hall, 47/49 Raudat Tahera
numbers) Street, Bhendi Bazar, Mumbai - 400 003.
Tel. No.: 022-4353 5152
Fax No.: 022-4353 5151
Salient features
a. | of the project The proposed project is a redevelopment of

Bhendi Bazaar area of Mumbai city. There
are about 3610 residential units and 1341 retail
units which are under this up-liftment project.
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b. | of the environmental management plans

Expenditure on Environmental M anagement
During construction phase:

Rs. 651.60 Lakhs have been allocated for the
entire construction period.

During operation phase:

Capital cost : Rs. 1271.81 lakhs and

Recurring cost : Rs. 317.92 lakhs per annum.

Breakup of the project area
a. | submergence areaforest & Not applicable.
non-forest
b. | Others s FSl area: 4,32,463.17 Sg. meters

% Tota construction area : 8,56,591.75 Sq.
meters

Breakup of the project affected Population
with enumeration of Those losing houses /
dwelling units Only agricultural land only,
both Dwelling units & agricultural Land &
landless |abourers/artisan

The project will comprises of 9 clusters Total
flats 5721 nos and shops 1379 nos shal be
planned in entire development including
retained structure.

a | SC, ST/Adivasis

Not applicable.

b. | Others

(Please indicate whether these Figures
ae based on any scientific And
systematic survey carried out Or only
provisional figures, it a Survey is carried
out give details And years of survey)

Not applicable.

Financial details

a. | Project cost as originally planned and subsequent revised estimates and the year of price

reference:

1. | Total Cost of the Project

Rs. 3734 Cr.

b. | Allocation made for environ-mental
management plans with item wise and
year wise Break-up.

Expenditure on Environmental M anagement
During construction phase:

Rs. 651.60 Lakhs have been allocated for the
entire construction period.

During operation phase:

Capital cost : Rs. 1271.81 lakhs and

Recurring cost : Rs. 317.92 lakhs per annum.

c. | Benefit cost ratio/Internal rate of Return
and the year of assessment.

d. | Whether (c) includes the Cost of Yes
environmental management as shown in
the above.

e. | Actual expenditure incurred on the Rs. 997 Cr.

project so far
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f. | Actual expenditure incurred on the Rs. 23,04,700 L akhs
environmental management plans so far
10. | Forest land requirement
a. | The status of approval for diversion of Not Applicable.
forest land for non-forestry use
b. | The status of clearing felling Not Applicable.
c. | The status of compensatory afforestation, Not Applicable.
it any
d. | Comments on the viability & Not Applicable.
sustainability of compensatory
afforestation program in the light of
actual field experience so far
11. | The status of clear felling in Non-forest areas Not Applicable.
(such as submergence area of reservoir,
approach roads), it any with quantitative
information
12. | Status of construction Segment - Redevelopment

Cluster 1 - 19743 Sg. meters
Cluster 2 B - Yet to start
Cluster 3 - 32540 Sg. meters
Cluster 4 - Yetto start
Cluster 5 - Yetto start
Cluster 6 - Yetto start
Cluster 9 - Yetto start
Segment — Sale

Cluster 2 A - Yet to start
Cluster 7 - Yetto start
Cluster 8 - Yet to start

Segment — Reservation

Cluster 4 - Yetto start
Cluster 9 - Yetto start
a | Date of commencement Construction work started from 01/01/2016
( Actual and/or planned ) (Actua)
b. | Date of completion 24/12/2018 (Planned)

(Actua and/or planned )
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13.

Reasons for the delay if the Project is yet to
Start

14.

Dates of site visits

a. | The dates on which the project was
monitored by the Regiona Office on
previous Occasions, if any

May 2017

b. | Date of site visit for this monitoring
report

15.

Details of correspondence with Project
authorities for obtaining Action
plansg/information on Status of compliance to
safeguards Other than the routine letters for
Logistic support for site visits)

(The first monitoring report may contain the
details of all the Letters issued so far, but the
Later reports may cover only the Letters
issued subsequently.)

Saifee Burhani_Upliftment_Project Bhedibazar
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ANNEXURE 01 - ENVIRONMENTAL CLEARANCE COPY1 391

Government vl Maharashica

SEAC-2MO/C.R-331 710
Fnvirenimoent departinenl,
Kocim ™a. 217, 2 fuar,
Fantralaya Anneas,

Mumbag 400 032

Drate: 3™ May, 2013

T,

iz Sailiee Burhang Liplifiment Trust
L% Flaor, Fusaing Tower.

43435 Ravudar Takera Streel,
Hhendi Bgear, “uombai- 4041 003

Subject: Envitonmental chedraoce for proposed redevelopment project On property sl T8 Ty,
35T o A%61 of Rhinleshwar Division n © Ward al Maonlona Skaokatali Bosd, 5%, F Raoad,
mukion sirest & Lbhrabim Behmatnith cogd, Bhendl Barzase, Mumbai by Mis. Saifec
Burhanl Uplifoweent Trost - Environmental clesraece reganiling,

Sir,

This has refercoee W0 woulr communication on the above mentioned suabject. The
prueposil s considersd as per the EIA Motificaten - 2008, by the State Level Lxper Appraisia
Committes-11, Mahorashira in s 1"" g & 3T moeeling duecided to recommuend the posject (e print
envicunmental ciearance 10 SLlAaA Information ‘-'.IJ['II'I:'IllH.‘-I:l by 1,:.11.1 has been conapdered by Siale

Level Environment Impaet Assessment Autherity in s 55™, 56" & 57 ke lings.

Z. Iis pided chan dhe propasal s for grant of Enviecnmeatal Cleaianoe tor proposed
redevel opment project o propety at U8 Me. 3571 104341 of Bhulestwar Thivision Tn T Ward a1 Saulans
Shavkawli Rowd, 5 VP Road, Moo Streel 8 Frlmubim Behmatollh mad, Bhendi Bagaar, bumbzi.
S1AC conzulercd 1he project under screening cntegory BCb) BI as por ElA Noweanien 2006

Brlel Information of tbe project submittcd by Froject Propancn is as;

 Name of Projeet “aifee Burhani Uplifacnt Projeet it Bhaleshwar Division in -
Wurd, silwated a1 Manlang Shaukatali rnad, %% P, roawd. inutton streel
& Fh-ruhim Hehmatullah read known as Hhendibazaar, Mumhbai:

o I .1, |+ L L . _
Mreject Froponent . "d"*;_ Sailee T-]urhan:l Unhﬁmr:m Trus[
Connsuliant Mes. Ultca-Tech Coaveronmenlal Consultancy & Lakboralory
HEE of prajeel _ |Redeveiopment Conslructioe Prigeicl T —
Larcation of the project C.5 Mo, 3571 o 3570, 173572, 3577 00 3592, 5007 1w 3al6, [0

4394, 43, 2671 w0 3077 V3673, 3653 e 36T 3634 1w 5652
L3645, 1A, LAH6S2, 3628 to 1837, 173006,.2627, 4186 1 4194,
LAY 7910 4184, 4199 10 42204332 1w 4250472 3] 10 4263 428010 429
CLidZB], AXTS 10 4279, ATR2 we 4298, L4200 43000 4303w 4305
|41I}E [T, 45060, 4300, 4302 10 4314, L3I0 4305 o 43206, 4204
o 4268, 4270 to 4272, 4274, 42744161 o 41TH 4321 we 251,

i d s




1327, 4327w 4341, 4342, 4343, 43560 4361 of Bhulsshwarg
Drvision i C-Ward, situatcd a1 Maulana shaokpabi roml 00 P o,
muttion sineel & Ebrahim Rebomarllal pid bnowwn ps Bhend bieeaar”
Yumbal. |

—_—

Folds) Mok Arew (- ma}
Deductions
Med Plol ared

0, 20474 S.ant.

|'

Fermngs e
TR de )

FSI {including

| |

|'1, W0.730.42 Sy.mi

Froposed Bailt-up Area (FYE
& Non-Fhl)

R area (s, m.)s S2B0MS IR Sy Mt |
=~on FS] arca (sg. m.): 31918029 S, Mt
Toual BUA ara {vg. o TUT275 67 Sg ML

Lorund-coverape Percenlape
{fu}

Fstimated cost of the pl‘nj.én."t

'Ne. of building & it
conlgurationis)

rhd4TH Sy ML (54550 |
" 2tM3 Crores - -I
Cluster | {af:;:;?::;:?mn Wing & Flur.'-r.:" . ul'l_lml.s. B
SECGMENT | REDEVELOPMENT
Clster | Wing 3 ig 15" | |
1 Midi+2 | & | rt1.-r'i tTais: M
shappine firs + - y —_ Shnges 232
2 wings , Wing * 3 1011 Feoanmis: B8
| B _npper tles, . _|
Fxistimy Musficd - |
Jer D n:n"r:.l'rr-_['.!'l' | L l -
Cluster [ B G -2 Wi F. .
2 art 4 iTie (1T
i ! [.FI.:IH hhl.l]:j]'.lln.[__ o £ 21 Iuppt:r Fats: 3%
part parkin(d “ 11Irg Bhoes; 18RS
levelsy] - 3" & - o —— T
4™ parking £ | Wing | & 10 13 !
5h amemty r | 2L _|upg=r s _
Cluster "R+G -2 Wing |6 10"
2 fpar shopping 3 4 upper 11rs
Mpart parkang 13 T . IFlats: SRZ
Ievels)| + 398 | . - e Shops: 172 !
-1'“ 'ki"E firs I||"|'|I1[§_ B it '
-3 amenity S U | upger e
N _ )
Cllils:::r E’s ! fl]' 2 ﬂﬁ | wing | 5" 10 42"
part slOpEnE S A | upper fles
‘part pivhingd T . -
;% e lang e
lewel] + 37 & . I h Shans- | 5
4" parking An, | WINR | & 0 43 s e
I 57 amenicy 11 uppser Tlis
[fr o
Frivern g Lhos i
o | feberetained 4 _
Cluster [ 2151 G - 2l | Wing | &% o 397
5 [part shopping | 4 A upper 11
Spart ok ing (3 N I lats: 530 {
In::n:lﬁﬂ V3" | Wing | & b Al Sheps: 122
o oparking s 5B ypper fies
> umewiy 11r | |

%W&u

- 5 — -
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L — i — ——— —

R I | —

"'lum ber ¢F lcnands and shops

—_——— ]

SNumthr of t‘Ipl:dL‘d residenis
i ysEry

[

-%-

| ! Buitdi ofs | < |G- 1" ! Sl | & -
| f‘ltlf?.l".'? EIT'll.:l 5T|_ I ||
| Fer g rgrieriopgead . 117 - : | |
. - o b _dmrthoed o .
II i Eriching Muciic! |
fo b pelonred | |_ _ . 'I'
Lwisting
|| |_R-:.5J|:I-:n1:|al St - 27 {les HI- -ifl: H.f
‘rmpﬁ z
| Nuilding _ 1 T
|| Cluster B G+ 3115 Wing T,:F-"_, 16
|I L i [pan qhnp_ping [ & A upper Hr
AT prarkan -l;] ] Flans: 9011
iI 1 levelsj] v 3 | wing | 7" g Slops 221
5" parking ﬂn+ & 14 upper frs ||
| L6 amemieres | |T L
(N [rodn hind : g2 N —"
|| Chuster | Exisding Adaziid | _ L .-!
b di b refainnd ]
[SFGMENTSATE T
1 g I 1k
] s H|-'I .L' ; -IE I :_},: " Flats 228
wxler sdup]:-ln_g r:».!1 I i Shepe fi4
? 3 e " | | e [Hedevgeingamsent)
parking  fir o 1rs R
CL0™ Aty i I| 1
— — + - - -
‘H-{rnzﬂmﬁ Wine | 31“
|mr| shopping  yy EI}_ ' _'i-l'.l
Cluster " purt  purkinga ¥ | " upper Flats: i”lm
B Icwlﬁ}] 3 |_ _ Nrs _ 5'_15:"-"5" ]
L purking s | | E-'r " ITHR e vz lonmam)
= ™ amenity | Wing & g
fIr I B | upper
| o P s o
SEGMENT: KESERVATION
(Clusier Building C.oeefapu ratisn i
- [ﬁ iParkine 1ol Ressrvntion) + €3 11r, i Refuge shed) + 1 |
Cluster & & 2% 41es [Public 1oiler] - 3™ Ar Pumicipal Cleess ki & 4"
| Chbore shed | _ _
MHADA S MCGM Poblic howsine
Cluster® | B - %40l = 2™ 10 32* Nloars - 337 pan eor
_Flans: Z15 ris. .
| Muriepal Yrimary Schaol
Fedevelopment:
Residential: 3514 fiats :
Shops: 1373 Mas, |
Rooms: BE Mis
Reservation: g
Residential; 215 flals '
fala: i
Residential: 1424 flats L
For Eodevelopiment: 24140 M, K
For Beseryvatiar: 1528 M. |
For Sale: B424 Mos. :
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In a1l clustees we huve alse considered the vecupancy for hooseheld k
SET¥RNTS, SWapers, gurdeners, seoueity staff ond drivers loe seme of
th velicles.: 474 Mas,

Tuodd! Oueupancy . M08 Moy,

Tenand density per hecler

For Redevelepimicnt; T84
For Sale: 213

Height of the huildinggx)

Compaorenl | Height (i 'E'urnp;:‘-nrrli ' i-[cight ity |
Iiluster b | 647 T Cluster & NES
Claster 2: 340 Cluster 6 155.4
Cluster 3: 1195 Cluster T 15000
Chrster 4 143,49  Closter 8. LACKTTE i

Hlght ol WHY

—_

2, Jeml.

Turtdng  radius  for .v:h}'
ACCCRS ol fire lender
{mupvemend from all avcund
the boilding excloding  the
width fur the plantation

Al buildings are abuited rom iternal pecipheral tuids of Width fdare |

Total Water Requiremy ni

fham | 5o S cxiemnad roain toud of 52m & Stm [
!
d

13y senson.
sl'resh wearer (ORI 2492 (Frogn MOS0 2480 1 Tanker wiier ol
motable quality o33

=Hooyeled water (CMEY: L3868 (5TF Treated sewage)

*Total Water Requirgrmen, (CMD3RI87E

=Swimming pool make up {Cumy: &

=Fite Nzhting {C um):

Fou redevelopment uilding 1800 m

Far rescrvation building 100 m' &

Far salc buildine : 750 ' {vme Time Requirement)

Wel Seaco:

*Fresh water (CRD: 2492 (1891 fram MOOML | 504 from BWIT
tank & 3 from Potable Tanker)

rRecyviled watel {CMDY [ 336 {STF Troated sewuere )
«Tedal Waler Bequirement (M) 3878

«Svammang pesil nake wp (CM1Y) G

=bire figrhling (O V03 )

Tar redevelopment building § BO0 m”

Far reservation building 100 m' &

L' sale bilding ; 70 m” {one ime Hequitcment

Ruil Water Harvesling
{HWH)

*Level of the Cruwnd waler table: 4.9 and 7,10 m Selrw ground surfo
50 fewd e ol W 1N Lan ks ) and Quaniy-

Pack ol BWH tanks: T1 Mos.

Tatal Capaciny: IO0m”

JVE M cost - LES Lacs/annum

Burdpetary allocatinn (Capaal cost and Oend cose
Capital cost - T.00 Lacs

SIorm waker drainape

weapacity will be Jizeharged in (o the nonicipal $W 0.
“rgquanting of stumn water: |30 m e,

[*Size of SW .
Mutwork — 1 (N1 730 dia pipe (1200 2y
Metwark  2{MI

The stoem water enllected teough the sturo wter drains of adequale

-




AHY i pipe §12300 slopey

Bewape und Yeasle waler

sSowage penetation ¢ OO 3412
«STP echnolagy: WMBBER Movimg Bed Bio Heacrar).
sapacily of STF (UMIN: Cluslor wise S5TPs capacity:

AL

10 sels (duruag emereeneyt: For essential buckup
{Total D capasily of the project ingluding load of ST
I T3 setnf [BOKYV A

310G, aets of 3200 RY A each

126 sel ofF 250 kW A

11263 setnd TR kW A

I D sl o 200 R Y A

|2 setiF TS0 kv A

rlRudpelary alhcation (Capital cost and O] cost)
Capiral cost:” 103024 [acs

& Mootz ™ 11197 Laws fannum

Snlid waste Mangpement

Waste generation in cthe operativ: Phase:
Dy oweaste (Egriday): 4430

v Wouwasic (Kpsday ) B3E2

Mok 01 Dspusal of waste:

ey waste: Mon recyclable dry garhage will he handed over 10
WMALL N,

“Wer washe: Wot garbage will be reaced inoan Oreanie Waisle
Converler ((PC)

*[1 - waste: Shall be stored sepemtely snd dispaied ot o the reoyelers
authogiced by MPCI,

*Hazacdouwe wasier Shall be handed oves 1o authosed coemion
hazardaws wasie disposal sie.

=5TE Sluedee (Dey sludge): Dricd stedpe from 5 CF will be osed a-
MUnUTE.

Budgtary allocation (Capital vust and ChdM cost)

Capital cost © SEO Lacs (Cost for treatment of binde eradable ook
in {TW)

C1 & M oeesr: 3955 Lacwannum [Cost tor treatment of biedepradeble
garbags in 0w ]

Crcen Balt
Do ediprend

Tkl REG ariza;

I. 145 area onder preon helt:

+ RO on the groundd (s, .y 2401 .46
= Rl can D prsdiom €5g. my: 531979

Trees to he planted. 770 M,
Shrubs oo be planted: 1301 Mo,

o Lloalr I L gpi pencanoe L L MM iy (kD
1 Lucier-1 14 . 15
X i Casler -1 , A ) T 15
) : Claler -2 ' S 1TH
4 Lusr-4 | 41z B 45
5 DTE T did LI
i Cusier -6 i74 - L
1 Cuzler -1 157 1
b tema | Ko |
] Liligier - 9 144 TEL
Il il Alh

*Murmbker af trecs Bpegiss ko be planted 60 the pround BO3 468 Saos
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Mumbsr of sliruhs species tn be pl:_l‘ﬁtud-mhe grremnd RG: 13D nos
Mumnber of Irecs species to be plusted i T pedion Bz 302

Pudgetary allocation (Capital cos ued Q&M costh
{Capital cost: "43.57 Lacs |
L3 & M cnsl: 697 | acwiannum

Encryy

—

Fuwes wupply:
shfaximum demand: | T2EGOK W '
Hounnecled ol 39499 W

ssopree: BEST

L

sMumber and capacity of e (L3205 fe ke used
T set ol TRIEKWA

I DG sois of 320 kYA each

[ DG st ool 250 KV A

I 2.5 senof 38D RV A

[ R2CE ser of 200 K'Y A

L e, st of 750 KW A

Ty oof Fuel sused: 1igsel

Frierpy Sivang by neaw convemionsd method:

»  Lighling With CFL. T35 with Electronic Chohes

o Use of enerey efficient LEDY lights foc thae corridors and che Lin
lobbics.

»  Lse of copper conductor wites Wy reduce losses and oo
rchiabihity

v ATl cables will be do-raied o avoid healing during vse 1o rodec:
losses and impreve reliabiliny.

¢ Solar PV panels for pencraling puveer (KT ko) that will oeed s
comimo area, [ighing,

+ Solar operated pole lights will he proposed o opower pilhsas
[Tl an Sotne s1rateic Pocalions.

«  Provisoon of A Waler heaters

a Climers and photo-checene sensors 1o swilch DROHF exeenal
landseape and fazade lighting, Dieances Tor public arca Bahring,

*Dletai) cabeulations & 5 of waving: 20.6% j

=Hudpedary al localion
Capital cost: “25 00 | acg {tor salar Lighling) i
Crd: M ozt (030 Lacsfannum {for snlar lightizge)

Fralfic Afunagcment

Markine el

*Numher g areg of haseinent;

! Dascment in cach clusber & 2 basemers in Clustes 5
+Total Farking area: 1,16, 153593 Sq. mL

sArga par vart 30.79 Sq.mt 1
=2-Whiler: dH0Q Mg

rd-Wheoler: 3773 Mas

+ Width of al? tmemea resds (in2 05 8L wide Intemal Eaads,
« Hpad width biesement clustar 5 & cluster B s (o be 1605 mirs

Fovironmental Manosgement[Cansoraction phase {with Troak-upl: _’
plan udevtary Allocslion =Capttal vowl

) & M ocost (Please cnsuge roanpower and other delails

Tl cost iwteetee,] for FALH ]

-
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[ T |

1 .

. Towal cost

. . . o | -
S Ma LrametleT Clan sy
| Water Bor dust suppression 120

2 il zanitarion 10h.016)

)| 3 Lnvirenmenial mechitorieg 1240 .
4 Lisinfection .00
5 Teallh cleck up GA0k.00
& Trdal cos P T

Operation Phise (with Brepdup)s
~Capital wost
M cosl [P letse ensuee manpower and other decails)

Sy | " Fotil selap I| Crperzlicanal &
hn M rimedcr ol C ntinlenanoe cost |
L , (Ri Inlakhy) | (Re i fees 7¥rg !
1 STP sl 024 Il i
FEWwH TANKS
2 11 WH Tanke of capadiny TTIK I.54 '
Lode’) |
|1 . Fovippomental Maniloring, 150K : M !
J Solur Lights 2500 140 l
§ | Gardeming 4357 _RMT
B | Sold Wasie Manigemens | ~ RIn Johny
: Crther maintenance cosl |
7 (For H¥W M. Wuter tanks. i - RIEHH
I MGl | .
TOTAL COST | 2718 | el A )

= wantum and pencratiom of Coepos fund: Peroject proporwend shalt
aperate and maintyin EMT for [0 sears aller piving possession and
shall als pepcrale corpus fund durmg 3 vears for O & M af Es
F31.76 s i, 317 22 Taus & 3 vears).

Kesponsibility for farther O &M Corpus fund shall be bonaded over o
the party. While kanding over Environmental Manazerbent Facilnies
MLOLLL shall b muiede with segicty to aceepl responsibilite ol Turher
O& Mol LM,

1 The proposal has besn considered by SEIAA i jis 55™ 86" & ST meeting decaded o
aecrrd covironrncental clearmee o the said project onder the provgions of Ervirooment Impa
Arsesament Niotilwation, 200 subject 1o smplernentalion of the tollowing terms and conditiongs. -

{i] Fhis envieenmental clearapce s issued subject o lond use werification. Logal
authariey ¢ planning authoriy should ensire is with respect w Woles, Repoldion:.,
Mubiticarions,  Caoveenment  Hesolotions, Circobars, cle. ssoed if any. [his
envirmmental clearance ssued with respect 6 the cpyvitonmental consleralion apd i

AT




(i3}

il

{iv]
{+)

Lui}

1¥11Y

[wiiry

[is}

(%]

[xip

(%i1)

(xi1]

£Xiv )

(xv}

Pk

IRATTH

das not mean that State Level lmpact Assessment Authorits (SEIAA} approved the
provpuosed Jamt gse.

The heght, Comstruction built up arca of propased construclion shall he in accerdance
with the existing FSYUAR ooy of the uchan locel body & ot shoudd cisure the samy
along with survey number before approving lavoul plan & betore azenrding
eommencement carlilcale i propesed work, Plen approving wothordy shoudd alse
ensure the zoning permissibifity G he proposed projcol as per dhe approecd
devclopment plam of the arga.

"Consent for Establishment” shall be ahoained from Maharashtea Potletion Cuonero!
Baard under adc and Water Act and w cony shall be submitizd 1o the Environmeni
depariment belire stanl of any construction work at the site.

All required sanilary atd hyzicnic measures should e in place before stariing
constnucton aelivities and to be main@ined trowghoo the construg Een phasy.

I*raject proponent shall ensore connpletion of 5TP, 5% dispasal fagility, green beto
development prior to oceppativn of the beihlings. Mo physical ocgapation or
aliotment will he given unless all above said envicommental intkaetruciure is installyd
and made funciional includipg water sequirement o FPara 2. Prier cernlication tram
approptiate audhorite shall b obramed.

Provision shald e made Bor the hoasing of constmction lsbour within the st witk, ol
necessary infrastracture and facilities such as fuzl for cooking, mobile wilers, nivhile
STP, wate drinking water. medical healfh care, sréche and First Aid Room s,
Adequates drinking water and saniiary facilities should be provides] e comssrection

workers gt the sile. Provision shoold be made for tmokile ilets. The satc disposal of

wastewaler and wlid wastes penerabed during the consiruction phase shooald b
ensuTEd.

The snlid waite penerated should be pripedy cillgeied and seprepated. dncdinert sobud
wasle should he disposed off o the approwved siies fior land (fling, atier recovering
mvelahle malerial

Wit garhage shontd be treatcd by Chrganic Wasle L onvensr and fresrcd @i
{manure} should be wilized in the exisiing promizcs doc gardening. And, e wer
parbage will be disposed outside e prommises. Local sutharn should ensun: Chis.
Armingerment shall be nrad e thit wiste watcr and stomm witer die ool pet mixed.

All the topsnil cxsavared durine consoruction activities shoold be stored fier use in
hrmicultore ¢ kapdscape dewelopmont within the peoject site.

Additional ol for leveling of the proposed site shall be reoerted within the sites [1a
the extent passibled so that macwral drainage system of the srea & protecled and
impraved.

Green Bell Development sdiall b carred ool consdering CPCE poidelines includog
seleetion of platr specics and in consultion with the lncal IEOE Sgricultae: Depl.
[igposal of muck during comstruction nhas:." should o ercaie any adverse eRpe an
the neighboring communities aml be disposed king the necgsstry precputions hsr
peneral safety and health aspects of people. only I approved siles with che approval
uf compelent authorily,

Soil and ground wader sampkes will e tested 0o ascerlzin that theee s no thrgat o
gcrownd water qualtry by leaching ol Tueavy metals and rther Loxis comtymninant,
Congirugtiem spiHs. intluding bitumitous matceial ppd cher hasapdows Ataterials
roust not be allowed o conlaminae watercoures and the dumpsites Jor such material
sl be secured sa that they should ol beach inbo the ground waler,

Avy harardous wasic genetaed durlng construclion phase should be dispased olF 3
per applicable males and nomms with hetessiry spprovals of the Mahgrashicn Pollorion
Coodntre] Boand.

K-

—
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ixyiii) The dicsel penerator sets 10 be wscd duting consinpction phase shoold e b solphor
dicse] 1vpe and should conformt 10 Unvicciments {Protection) Rules preseribed foe air
Ansd mnisg crmissien stindsed s,

(%ix} The diesel required for operating 130 sers shall be stored in ehderaround ranks and il
requircd, clearanes framy coneam sutharity shall be takien.

fxx]  Vohicles hined i bringimg conswuction material te the sie should be inpond
cunditivm and should have a pallutiom check cerntficate and should contorm to
applicable air god noise emission seandards aad should be operaed onby ducing oem-
peahk hours,

txxt)  Awmbionl noigs levels should conforn to residential standards both doring ey and
night. Incremental pollalion hads on the ambicnl 2ir and acise gaality showld be
closely monitvred docing construction phase. Adequate measunes should be made oo
redwee ambiene ar and notse [cvel during consirugtiom phase, so g4 o combm e the
slipulated standards by CPCBMPCE.

(i) Flw oah should b wsed s building matedal o the constmction az poy the preaisicns
i Fly Ash Molidwcanon of September 1999 and amehded as oy 2 7the Aupust, 208035,
[Thes itbarvre condifion bs applicable only iF e progect sile 15 Tecated s thae T00RmM
ol Thermal Power Stations).

faxili] Jteady mined comerete musl be psed inbuilding constnection.

txsivl The approval of competent awthority shall be obtaaned For stmoctural safety of the
buildings deac to any pessible carthquake, sdeguarey af fire Aghting equrpments cle. ax
per Natwosal Buildiog Code ncluding measuees from Hahting,

ixxw]  Siorm o water contral and 5 re-wse 22 per COWD and BIS standards e varicos
applicatinns.

(mavi) Water demand during constructien should be reduced by use of pre-mxed congrete.
cwrirte Agents and other best practices refermed.

{uuwii} The pround water level and iis guality should be mumilored regolacly in consuliatiaon
wilh Cirgwond Water Autharity,

PexwiiTIThe toseallation of the Sewsase Urcatment Plam (511 should be ceciiied by an
indcpendant ¢xpert and a report Tn this cegard should be submitted 1o the Minjsir.
beiore the pregect s commissioned Tor opernion. Preacd efTucm cmanating fiom
STP shall be recyeledirefused to the maximum exent possible, Treatment of 100%;
pray waler by decemdralized treatment should be done. Nevessany migasUres shonld e
mrgde w mknigate the tdour prabloem fron ST

faxix} Local body should ensuee fhat no eecupation coriileation is ssoed proc 1 aperalion
of STEAMSW sie el wilh due permission of MPCR.

fama)  Ternssion e draw procend water shall be obtained from the compeient Authorits
prion o comstructicnuperation of the project.

fxxxi] Separation ot gray snd black waler should be dune by the use af doal plumbing Lac
for sepuration of grav and black water,

taxxibh ixtargs for showers, toilet tlushing and dtinkinge showld Be of low Aow gither by oz
of agralrs or pressie reducing devices or $ensar based cohtral,

fuxxiinplze of glass may be reduced up te 4070 10 reduce the electricily vonsumplivn and
load on air conditioning. 1Y neeessary, use high quality dvuble plasy with special
refleclive Loaling o windows.

(wanivIRowf should mesl prescriplive coquirgment as por Energy Canservation Buildinge
Cade by wimy appropriaie thermal insotation material 1o Rl requirgment

(xxxv) Enerpy conservafion measores BRe installadon of CTLs SUFLs for the liaking the
arcivs oulsice the hailding should be intcgead pat of the project design and showid be
in place hefore project camissioning. Lse CFLs and THLs should be propeely

citlected und disposed offfseot fr recycling as pee Lthe prevailing guidelinesrules af

the regrulatery aothority to avoid mercery contamination. Lsc af salar pancls may

3.

| —
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done [ the exlenl possible like installing solar sweet lighis, common solar water
hicaters sysem. Praoject proponent should install, after checking femsibrhing. sobar s
hyhrid meen conventional energy source as soarce of cneruy.

{xxxviilesel power gengrating scis proposed a5 source of back up power for elevalors and

ermmaon arga illyminaiion ducing vperation phase should be of enclosed rype and
eonforem 1o mles made under the Favironment (Panection) Acl, 980, The Rhoight ot
slack of TG sers should be cqual to the height needed for the combined vapacity al a1l
praposed O sets. Use low sufphor diesel, The location af the DG sets may he
decided with in consultation with Maharashira Pollution Conieal Beard.

fanivitp Moise should be conmolled to ensore that o doesd ool excecd 1he prescribod

stundards. During nighttime che nedsc levels measured at the boundaery ol the haildinge
shall ke restricted 1o the peamissible levels o comply with the provalone regulanons,

(xxsyiil Traffic conpestion near the eriey and exil paiets from e roads adioining 1he

proposed praject site most he geoided. Parking should e fully eteenalized and no
public space shonld be utilized.

ook Cpayue wall shoutld meer proseriplive reqoirement as per HEoergy Consorvalion

(xl]
[xle
(xlii]
{adiii
IRULY
{a]wl
[x1¥T)

(xlwiif

Building Code, which iz proposed o be mandatory tior gl air-conditinned spaces
while @t is asprednional for non-air-conditdoned spaces by use ot approproate therroal
insulatiesn enaterial o Tulfill eguirement

The huildimg should have adeqoote drstance Bestween e Do allew movemenl al
fresh air and passape of natoral light, air and ventilation

Bcpular supervision of the above and other measwres for monitoring shauld be in
place all throoph the crstruction phase, so as w avoid distwbanec o the
smrmoundings. )

Linder the provisions ot Environment (Froteetion) Ao, 1986, lepal action shall be
initiated against the project proponcet it it was fnund thal constmuction of Lhe priojec
has heen swarted withoat obiaining savironmertal clearanee,

Six monthly monitortng reponts shoald be submitied to the Department and SA190CH,

A complete set of all the docudrents submined w0 Deparienent shonld be forwarded m
i MPMCE

In the cise of any champe(sh in the segie ol the project, e poopect wiold reguoire s
frexh appraisal by thes Department.

A separae environment management cell with gqualificd stall shall e oset oup lor
impletnentiticn of the stipelated environmenial safgpuards.

Separate Bunds shell be wllocawed for impicmentation o enviconmcmal protesion
medsures WP along with lem-wise broaks-up, These cosl shall be ucluded as par
of the projeci cost, The funds eammarked For e enviremreal profcclion measures
shad] nat be diverted for ofher porposcs and yedr-wize capenditure showld repotied Lo
the MPCER & this depantment,

[»lwiith The project manzgerient shadl ddverise 4 leasl in two keal newspapers widely

[ lim

i

circulnted i the region aroond the project. vne of which shalt be in the barathi
lanpuage of the local contemed within seven days of Issug of this leter, inporming
That tne prigect has been acconded envitonmental clearance and copics of ¢l
lemer are avalianie with e Mahamashia Moflotien Contrl Board and o slao b
LT At W ehsitc ot R ATERRNTES STEllazashlre g,

Peoect tnanagernenn showld submit ball wearly comphisnce feporis moespect of he
siipulaied prior vnyironment chrardnes wrms and conditions o herd & solt copies e
the MPCR & this doparionent, on 1% June & 1% December of eack cabendar yoor.

A copy of the clearaneg letier shald be seni by proponens o the coneerned Mutiicipul
Corporttion and the loced bGCY G0 any, from whom suppestionseproacniatioeg, if

Jisas
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any, were reacived while proecssing the propesal. The elearanse leoer shabt also e
put am thye wiebsite of the Cumpany by the propunent.

[lu} The proponent shall wplead the dalus of cumpbance of the stipolated PO conditiens.

{lii}  The praject peoponent shall also submit six o]y reports an e slalos ol

inzludmg rosults of monitored data on their website and skl wpdate the same
poriodically, It shall simuldancously be sonc 10 the Regional Offics of MoEF. the
respective Zonal Qffice ol CPCB and the SPCE. The criteria pollutant kvels name |v:
SPM. RSEPM. 5k, NOx fambient levels as well as slack emissionsp or orilical secior
parameters, ndigated for the peoject shall be monitored and displayed st a convenizni
{oicaniom near the main gate of the company in the public demain,

comigharise of the shipulaed EC condioons including resulis of smonitered Jdata {both
i hard copies os well as by e-madl) o the respective Bepioned (ffce of Mokl 1he
respoctive Somal Oifice of CHC and the S 1971

{liiiy  Ihe envircnmental statement for each fivencial veac ending 31% March in Torm-V s

is mandated o be submitted by the pouject propunent to the conoemied State Pollation

Comrod Board as prescrbed nnder the Environment (Protecthiond Rudes, 198G, as

amended subsequently, shall also be puc on e woheiie of the campany along with the

status of compliance of EC conditions and shall alie e sent ta the respesiive
- Restonal CHEces ol Mol by c-muodl.

The envieenmental cleamoce o being, issued without preiedice to the aclion initiated under
P &t vrany conn case pending in the cowd of [aw and it docs ned menn that praje
propanent bas not vialated any epvitonmental baws in the past and whatcver dacisian
under EF At ar of the Hon hle coun will he hinding on the project proponcnt Hencg e
clearance docs 1ot Bree immunity 10 the progect pecponent in the case Tilcd agonst hio, 41
ariy ar wction initiated under <P At

In case of submission of false docomenl and nen comphance of sopalaced condition s,
Autherine Envitonment E)epartment will revake or suspend the nvironmental Cleanance
without any  imimation and initiate  appropriste legal action wnder Faviroommental
Proteetion Act, 1986,

‘I'he Unvirenment tepartment ceserves 1he 2ight to 2dd any siringent condilion o revoke
the clearance if conditions stipulsted are not implemented to 1he satistaction of 1he
de partment or for that mader, Tor gy atlier administrative ricasen,

Validity of Environment Clearsgos: The envieonmental clearanee accorded shall he
valid fur w perivd of 5§ years,

In case ol any deviation or alieration in the project propascd Tram thase submitied to 1nis
departrhent fot clearmee, & fhesh refierence shawld be made wo the deparment 1 asses the
adeguacy of the condition{st imposed and 1o incorparate additinmal enviromnental
PrCtECTIon IMEASUES required, it any.

The above stipulations would be enfisreesd among athers under the Waler [Prevention anl
Comirl o Pollutiond &ct, 1974, the Afr (Prevention and Conirod of Pollution b Act, 181
1the Ervironment (Profecticas) Acl 1986 and wules there umder, Tlharardouys Wasgs
{Management and Handhne 3 Rulas 1089 amd ils amendments. the public T.aakilcy
Insurance Act, 1981 and s amendments,
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1 Any eppet apainst this environmental chcarance shall Tiz with e Naticmal Groen
Iribunal . Wan Yigyan Bhawan, Sec- 3, R.K, Poram, New Dehli - 11022, 0l prelerred.
within W duys ws prescribed under Section 16 ol the National Green | ribanaf Acet, 2041

Copy t0;

+

{Walsa B Majl Singhy
mecrelary. Envieommesn
department & “AS. SEIAN

. Shra. PWLA Hlakeem, 1AS (Rewd.), Chaipnan, SELAA, Jugne’ Kotamm Buoad.

Calicus- 673 00i Kerla.

« Shri, Ravi Bhushan Budhiraja. Chaarman, SEAC-I, 5-Sauth, Difwarg Apaten,

Cooperaze, M.E Rood, Sumbai 40002

Additiomal Secretary, SICGEE, "Parpavaran Bhiewan® {000 Complex, Laodhi B,
wow [elhi- 110510

Member Scerelare. Maharashera Poliution Condrol Board, with request toodisptay o
copy of 1he clearance,

« The OCF, Regiomal OMNice. binistiny of Fovimnment and Foarest (Bepivnal Qe

Western Region. Kendriye Paryavaran Bhavan, Link Koad Bo- 3 i5-50 Ravi-shanbar
MNapar, Bhopal- 462 (1 &). {MP),

. Bopiong ke, MMNCB, Mumbai.

, Dallector, dombai

Cammmssioner, Municipal Comoration Cirsgter Mumbai W0

1A- [hvision, Maonitoring Cell, MokE. MParpavaran Bhavan, OO0 Comples. Lodhi
Fnad, New [w:lhi-] 10003

L Dircctwr (TC-11 Dy, Secretary {1023, Scientia-1, Envipmment Dcparmmen.

11, Selest dile (10°-5].
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Sayyed Mohammed Sabir Usman

Union of India & Ors.

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE
Original Applicaiton No.98/2019 (WZ)

Vs

INDEX

....Applicant

... Respondents

Sr.No.

Description

(Pointwise observations (pertaining to
building completed in Sector 3A)

Attachments
in Point-4

1EB-6468-C-AL_18-04-2017

2017 Master Plan sheet 1

2017 Master Plan sheet 2

2017 Master Plan sheet 3

2017 Master Plan sheet 4

2017 Master Plan sheet 5

2017 Master Plan sheet 6

Cluster 3 - Podium plans
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Government Approval for RG on podium_23-
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE

Original Applicaiton No.98/2019 (WZ)

Sayyed Mohammed Sabir Usman ....Applicant
Vs
Union of India & Ors. ... Respondents

INDEX
Sr.No. Description Attachments in

(Pointwise observations (pertaining to Point-S
building completed in Sector 3A)

1. SWM NOC Cluster-1dated 02/082018

2. SWM NOC Cluster-3 dated 26/08/2015 2

3. SWM NOC Cluster -3 dated 27/01/2016 2.2

4. Cluster 1 debris summery dated 31/07/2018 3

S. Cluster 3 debris summery dated 27/01/2016 4

6. Sample Challan 5

7. Six Month Compliance Submission to Ministry 1
of Environment for June 2016

8. Six Month Compliance Submission to Ministry 2
of Environment for December 2016

9. Six Month Compliance Submission to Ministry 3
of Environment for June 2017

10. Six Month Compliance Submission to Ministry 4
of Environment for December 2017

11. Six Month Compliance Submission to Ministry 5
of Environment for June 2018

12. Six Month Compliance Submission to Ministry 6
of Environment for December 2018

13. Six Month Compliance Submission to Ministry 7
of Environment for June 2019

14. | Six Month Compliance Submission to Ministry 8
of Environment for December 2019

1439



1440

MUNICIPAL CORPORATION OF GREATER MUMBAI
(Solid Waste Management Department)

Office of Executive Engineer,

SWM SWM Zonal Office 1,

Application Number - CHE/CTY/0896/C/337(NEW)-SWM, dated - 31/Jul/2018
Issued remarks Number SWM/001287/2018/C/CTY Dated 02/Aug/2018.

To (Architect / L.S), CC (Owner),

SUMEDHA GORE M/S. SAIFFE BURHANI UPLIFTMENT TRUST

Unit no. 108, Shree Samarth (mahim) 47145, EZZI HALL, RAUDAT TAHERA STREET, BHENDI
Premises Co-Op Soc Ltd. 151 H. Prakash BAZAR, MUMBAI-400003

Kothari Marg, Hinduja Hospital, Mahim

Subject :- Approval to Construction & Demolition Waste Management Plan for the site at CTS/CS Number 3571 to 3592, 3601 to
3616, 4394 & 4396 of village Bhuleshwar at ward Ward C.

Reference :-  your application / online submission for C&D Waste Management Plan levelling & filling at designated site dtd. 31/Jul/2018.

With reference to your application/ online submission, the Debris Management Plan submitted by you has been approved as per
"Construction and Demolition Waste Rules 2016" and you are allowed to transport Construction & Demolition/ Excavation Material from
construction site to the unloading site subject to following terms & conditions.

1. This approval is subject to the orders given by Hon. Supreme Court u/no. in SLP (Civil) No. D23708/2017 dated 15.3.2018. You shall
follow this order of Hon. Supreme Court and instructions therein.

2. You shall handle & transport Construction & Demolition Waste / Excavation Material to the extent of 10000 Brass only to the
designated unloading site JNPT SEZ Phase-l, near JINPT Port, Road No. 348A, Beside Dastan Toll Plaza, Panvel-Uran Road,
Dist. Raigad. & validity 30/Nov/2019.

3.  You shall transport the C&D waste with proper precautions and employee adequate measures safe guards to dispersal of particles
through the air.

4. You have mentioned designated site for transportation of C&D waste for filling and levelling purpose. The C&D waste shall be
transported and deposited at the designated site only.

5. In the event for any reason whatsoever, the consent given by the Designated Site / Agency is revoked or the time limit for the
designated site has expired or the capacity of unloading site is exhausted. In such case the builder / developer shall forthwith stop the
transportation
activities. The builder / developer shall submit revised Construction and Demolition waste management plan along with required valid
documents for revalidation of existing C&D waste Management Plant.

6. The construction & Demolition Waste shall be transported through your Transport Contractor. The details of the same shall be uploaded
in the system by the applicant at the time of actual transportation.

7. The deployed vehicles shall abide by all the R.T.O. rules and regulations. You shall ensure that the vehicles should be properly covered
with tarpaulin or any other suitable material firmly to avoid any escape / fall of waste on road from moving vehicle. The body and wheels
shall be cleaned and washed thoroughly to avoid spreading of waste on road.

8. The copy of approved Construction and Demolition Management Plan Shall be accompanied with each and every vehicle under this
approval. The developer shall issue the proper Challan for each and every trip of vehicles and that shall be acknowledged by the agency
of unloading site. The developer shall maintain record of C&D material transported and shall make it available to MCGM and / or
Monitoring Committee whenever required for inspection.
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10.

11.

12.

13.

14.

15.

Note:

The approval is granted presuming that the papers submitted by the applicants / Owners are genuine. For any dispute arising out o;l 441
documents submitted by applicant, POA / Occupant / Owner shall be held responsible as prescribed under the law prevailing in force.
The approval granted hereto does not absolve the other approval required from the other department of M.C.G.M. OR Govt. authorities.
In case of disputes, court matters etc. related to the subject site / land / property, this approval cannot be treated as a valid proof.

In case of any breach of condition is brought to the notice of MCGM or Monitoring Committee, Show Cause Notice will be issued and
decision will be taken within one month as expeditiously as possible, which shall be binding on you / land owner.

This approval is not a permission for excavation or permission for dumping but this is the only approval under Construction & Demolition
Waste Management Plan for the transportation of Construction & Demolition Waste for unloading at designated unloading site.

You / Land owner shall submit valid Bank Guarantee from the bakers approved by the MCGM and the amount applicable as per
attached table. The bank guarantee remains valid till grant of Occupation Certificate (OCC).

The license architect / license engineer shall upload compliance report in respect of Construction & Demolition Waste Management
Plan, any breach will entitle the cancellation of building permission and work will be liable to stop immediately.

The above remarks are system generated based on the input data submitted by Architect / Consultant / L.S and if in future it is found
that the data is incorrect / fraudulent then the remarks deemed to be treated as cancelled and necessary action will be initiated.

The above remarks are system generated and does not require any signatures.

This C & D approval is issued subject to obtaining valid 10D / CC. Actual transportation shall begin after obtaining valid IOD / CC only.
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BRIHANMUMBAI MAHANAGAR PALIKA

S0LID WASTE MANAGEMENT DEPARTMENT
™ oo, Woil Qarags Bidg. Dr E Moses Riaad, Worl, Mumbai-400018 2463560 7MEMI, Fas- 24872168

To, . \

Mis. Saifes Burhani, it S S, 1184 /WY
Ezzi Hall, Ground floor, I——
47/49,Raudat tahera street, 1688
Bhandi Bazar,

Mumbai-400 003

Sub: - SWM, NOC for proposed cluster redevelopment of property bearing C.85. No.
3627 .2628,3629,3630,3631,3622, 3613, 3835,3634, 3637 ,1/2626, 2638 of sector-] Phase-1,
within Bhendi Bazar, Bhuleshwar Division, C Ward, Mumbai

Ref :- 1) Your letter did 18.08.2015 received in this office on 19.08.2015
2) CC no EEBPCITZ36/CIA ditd 26.06.2015

3) NOC of Ex.Engr.(AP-R/R-ll) wno. a) CIDCO/CE(NMLA)2015/ACE(I) B2 did 05.01.2015
b) CIDCO/EE|AP-R/R-II) r2015/33 did 03.02.2015
c) CIDCO/EE{AP-R/R-IIy2015/8 did 31.03.2015
Gentlemen,
With refarance to the proposed fredevalopmient allowsd on plol under refarence along with all ths

conditions of 100 issued / amended plans approval lefler issued by EE(BP)City, the dabris managemant
plan submitted by you has been approved & there is na objection to issue o debris clearance certificate
under the *Construction & Demolibon waste (Management & Disposal) Rules- 2008° This s only approval
io transportation plan submitted by you and does nol amount fo permission o dispose off demaolition
dabrisfexcavaton earth at designaled or any other site. As per datashasl submitted Dy you the excavation
aarth is appros. 32000 Cu M. which will ba ransportad & unloaded in the Ares Developmaent of land
for Rehabilitation and resettlement of Airport Project Affectad Villags in Sector 25 & 25{A) of
Vahal, Ulwe Node, Navi Mumbai as per the NOC issued by Ex.Engr.AP-RMR-l) CIDCO. Few
conditions, which ana related to the ewsting project work, which mvolves Envronmantal concem, ane
required io abice stncily which are descnbed as below

1. The genaration of debris, amangement for it"s proper storage at the site, iransportation plan & the
agencias appointed for the sama with registration nos of vehicles 1o be deployed and the final
destination where debris are fo be unloeded by them shall be sinclly as per the debris
managamant plan submitied by vou, Under no circumstances debris should be unloaded at any
dumping ground of M.C G.M

2. It is bending cn Owner | Developers to bamcade along the boundary of the plot to sufficiant haight
{i.a. minimum 20 fi ) 80 as 1o avoid escape of fugitive dust particies iMo the atmosphare, es wall
as its deposits (o spread on streels | fooipaths [ drains otc. emanating oul from the plot ares while
carrying out all type of demalitions, excavations, construction, loading, unioading & iransporting
activities carmied oul during project implemeriation parod

3  Under no circumstances debrisfearth should keep in haphazard manner on site which will be
liable for penal acton as per the new Bye-Laws, 2006 for Cleanliness of Greater Mumbai.

4 On many occasions, it is observed that the vehiclas deployed cames dust | liquid slurry stuck up
wilh the body & wheels of the ranspon vehicles | which 5 Ihen spread on the streets. Tha Builder
{ Architect shall tharefors ensurs & make arrangement lo clean / wash the vehicles befors the
vehicles move oul on sireel. Waler shall be sprinkled on earth filed vehicles o preven! dusl while
iransporiing

5. The vehicles deployed shall be properly covered with tarpaulin or oiher sustabla matanal fmly
fixed on the vehicles 1o ansure that nesther any dus! escape nor any debnis/earth is allowed io Tall
on the ads dunng it's ransportaton.

8 The transport vehicles deployed shall be complying with applicable laws and mesting relevant
Eurnmuhmwmﬂimmp-mmﬂm&mlpﬁwﬂhﬂ it ks furthar ansurs
that ihe Transpor vahicles comply with all epplicable traffic regulalions

7. Nolsa lavels during consiruction acirvities shall ba restneled within thea MP.C B.'s permissible
Morme

B Adequeils maasuras shall be takan to prevent any eanh, sand, top-soil, camani, concrate, dabris
or any othar matenal 1o fall or be washed into the drain from any siockpile thersol,
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10

1.

12,

13

14,

14

186,

17.

18.

18.
. Aey cheogme it the Daebss Managermend Flan submitted by you shell be irireted 1o the

21

23,

The Doavedoper? Archite:! hays 1o sOmil progress repor of demolition work & unkacding sgpot to
e crdarsEgned afler svery Sk months otherwiss this NGOG wil be treat ga invalid.

This MO is ooty for tensporiaton of Greavalion earth & songliucion detris o).

The architect! daveloper have 10 chlain pyahy parmlt om collector bafare slart of excavabon
work.

Draing in 1he viconity of the worksie shall nol be silfed or obeslnuctad dos 20 the comalruciion
wWikE.

Effeciive measures should ba 1akeh o minmmze dust pofdion causad by consLcon warks, a.q.
water spray, shieldng &iC. 30 85 10 achevya optrum SPMRSPM leved 85 par MPCES
PETIRSADE (HTES,

All C&D washks shoold be slomd and removed for teposal quickly. They shauld not kit to
et e at ihe Site for rmors than 48 nours.

All waste water qgenerated Bl tha coneniclion site must be propsry theaded 5 disposads. Na
dizchargs of sewngs or othar unirsated wasie wialar into den or land = allowed.

Oil & Chemicals in dromg, carboys, comainers oo, shall be stored In 8 desiphaled storags sraa
withim a Balairg or covarad 5hed with concrets floors & fecikbes 1o conlain ary leak of Srians

A full cordairmee buncwall shell be proviced for bulk starsge cil tanks ncheding skid 1aks. A
sotledtion surmng soukd B prowaded Lo eollact sty spillaga. Al lapk & spillages in the sIorase snes
o conginuciion ase snell be cofscied & sanl to & licensed iowic waste Oollector for proper
dispossf

The C & D wasta pararaior will observa all appopriate freffie cantrad mwasuras A% MaaooTrmeicod
b 1hve Gty traiffic polica for debria fencavelion aarth ste.

Irdermsal tewmiporany slorage spots shall remain (he seme 83 shown In 3ite pian submittad by you.

undersigred & fresh appoval be oblanaed.

Mo buHding matensl used, unuged, wasta, all ypos of debris fexcavatlon aarth or is resdues are
parmitted o ba stoved or aflowed 0 be scakarsd on poron of fospethroads owside the ol
L

- A copy of the epproval received rom Ex Engr (Emw) Zone | shall be kepl with e divers during

traneporiiog the debvis feccavatinn earth § constrechon waste.

The permizsion ‘a garted predauming thet the décumer e submitted by vou ame gemuing ore and
vialabon of any Sonditon slated above of submussion of falss documerta will sHract the achon.
This NOIC is mausd a3 per Manicipal Corpardion of Greatar Mumbai Congtruction & Demplition &
Cre-malting YWasta (Management & Dispegal), Rutes X6 & Cleantiness 4 Sarstary Byslaws 2006
for Ciaanliness of Greetar Mumbad, failing which the pendities as per Annaxurs 1S ofthe C & D

Fubes 2006 shall be (evid.
Youre lasthdudly
11 -
'l.*:
W&
Ex.Fhigr.| 5WMW ) Zone

Registration No.s of the vahjlctas which will be ussd under this NOC.

1.MHM-OF-01%) 12 MHO4-EY 2964 43 MHO4-FJ-452

£.MBH04-El-E658 13 MH-FF-MT 28 MH-GC-4312
3. MHO4-EK- 2582 14.NHOA-DE-SB4T 25 MHOA-GC-H0M
A WPH0d-F ) G558 1E.MHO4 -GC 8872 6. MHOL-GC 4313
& NHOA-EY- 3055 18. MR- FP-8112 T MHO-GC-BRAS
S MHO-GGC-H332 1. MHM-OCAETT 20 MHPA-KP-1087
LNHM-GF-143T 18 M HO4-GC-3411 20.MH12-KP-1083
8 HT-AP-TTEH 1 MH04-EE-B8T0 30, MHAME-AF-1509
B.MHOA-EY-2418 20.MH04-EB-5204 1. MHO4-F-Td s

10 MHM-EY -804 LMY 3811 33 MHD.NS5-2 164
1. MHO-FC 4221 22 M HO-GK-4511 3 MHAL Y34
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BRIHANMUMBAI MAHANAGAR PALIKA

SOLID WASTE MANAGEMENT DEPARTMENT

To ~ floor, Worli Garage Bldg, Dr E Moses Road. Worli. Mumbai-400018.24935687/88/93, Fax-24922166
W/s. Saifee Burhani, Sq owhaal/awsl/ ) A3/ W
Ezzi Hall, Ground floor, = -
47/149,Raudat tahera street, L4 [ 7 { G

Bhendi Bazar, *
Mumbai-400 003

Sub: - SW.M. N.O.C for proposed cluster redevelopment of property bearing C.S. No.
3627, 3628, 3629, 3630, 3631, 3632, 3633, 3635, 3634, 3637, 1/3626, 3636 of

sector-3 Phase-1 , within Bhendi Bazar, Bhuleshwar Division, C Ward, Mumbai.
(Addition of Vehicles)

Ref :- 1)CC no EEBPC/7236/C/A dtd 26.06.2015

2) NOC of Ex.Engr.(AP-R/R-Il) u/no. a) CIDCO/CE(NMIA)/2015/ACE(ll) 83 dtd 05.01.2015
b) CIDCO/EE(AP-R/R-Il) /2015/33 dtd 03.02.2015

¢) CIDCO/EE(AP-R/R-I1)/2015/83 dtd 31 03.2015
3) This office earlier NOC u/no. Ex.Engr/SWM/1184/Zone-| dtd 26.08.2015
4) Your letter u/no. SBUT/LTR/1591 dtd 19.01.2016 received in this office on 27.01.2016

Gentlemen.
In continuation to this office earier NOC issued on 26.08.2015, under above reference

no.3 the following vehicles are allowed for transportation of debris under same terms & condition of the
earlier NOC.

— e = TEE

- 1)MH-43-U-6292 28) MH-43-U-9952
' 2) MH-43-U-6294 29) MH-43-U-9953
- 3) MH-43-U-7801 30) MH-43-U-9956
' 4) MH-43-U-7802 31) MH-04-GC-9642 |
- 5) MH-43-U-7803 32) MH-04-GC-9643
6) MH-43-U-7804 33) MH-04-GC-9644
- 7)MH-43-U-7805 34) MH-04-GC-9645 |
- 8) MH-43-U-7806 - 35) MH-04-GC-9646
- 9) MH-43-U-7807 - 36) MH-04-EL-9750
- 10) MH-43-U-7808 - 37) MH-04-FJ-4190 ;
11) MH-43-U-7809 - 38) MH-06-AQ-9393
- 12)MH-43-U-78010 ' 39)MH-06-AQ-9494 |
- 13) MH-43-U-8272 | 40) MH-06-AQ-9596 |
- 14) MH-43-U-8273 - 41) MH-43-Y-317 }
' 15) MH-43-U-8274 ' 42) MH-43-Y-318
' 16) MH-43-U-8276 - 43) MH-43-Y-0444 1
- 17) MH-43-U-8278 44) MH-21-X-9000 |
- 18)MH-43-U-8279 - 45) MH-43-Y-6623 -
19) MH-43-U-8286 46) MH-43-Y-6634
20) MH-43-U-8287 47) MH-43-Y-6635
' 21) MH-43-U-9391 ' 48) MH-43-Y-6638
' 22) MH-43-U-9491 ' 49) MH-43-Y-6641
23) MH-43-U-9591 50) GJ-18-AU-7765
- 24) MH-43-U-9691 51) GJ-18-AU-7766
- 25) MH-43-U-9940 ' 52) MH-43-Y-6653
- 26)MH-43-U-9941 - 53) MH-04-GJ-0190

| 27)MH-43-U-9942

' 54) MH-04-GR-9622

e —— — — T — e ——

Thanking you.

Yours faithfully.

e

~ 1 A\ N
AL
{'i,l‘_ _ m\\\é
Ex.Engr.( SWM ) Zone-|



1456

SECTOR 1
SWM NOC Number : CHE/CITY/0896/C/337(NEW)-SWM dated 31.7.2018

Period Challan No CIT:ItI:Ins Unit Qé‘::;::/ Total
EXCAVATED EARTH
2.8.18t020.9.18 1-268 268 Brass 4 1072
21.9.18 to 31.10-18 269-493 225 do 4 900
1.11.18 t0 31.12.18 496-825 330 do 4 1320
1.1.19 t0 1.3.2019 828-1212 385 do 4 1540
1.4.19to0 31.5.19 1213-1554 342 do 4 1368
1.6.19 to 30.6.19 1555-1714 160 do 4 640
1.7.19t0 1.8.19 1715-1900 186 do 4 744
1.8.19t0 6.9.19 1901-2085 185 do 4 740
6.9.19 t0 30.11.19 2080-2500 421 do 4 1684
2.1.2020 to 10.3.2020 1-325 325 do 4 1300




SWM NOC Number : Ex.Engr/SWM/2733/Zone-1 dated 27.1.2016

FOR SECTOR 3

Period Challan No CIT:ItI:Ins Unit Qé‘::;::/ Total
EXCAVATED EARTH
18.2.16 to 31.3.16 1-399 399 Brass 4 1596
31.3.16 t0 6.4.16 400-523 124 do 4 496
13.4.16 to 21.4.16 900-1401 502 do 4 2008
21.1.16 t0 29.4.16 1404-1854 451 do 4 1804
29.4.16 t0 17.5.16 1855-2314 460 do 4 1840
17.5.16 to 14.6.16 2315-2638 324 do 4 1296
CONSTRUCTION DEBRIS
10.11.16 to 10.1.19 1-189 189 do 4 756
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
Original Applicaiton No.98/2019 (WZ)

Sayyed Mohammed Sabir Usman ....Applicant
Vs
Union of India & Ors. ... Respondents
INDEX
Sr.No. Description Attachments
(Pointwise observations (pertaining to in Point-13
building completed in Sector 3A)
1. Eco friendly material Clvil 1

Eco friendly material MEP 2
Usage of Eco friendly material 3
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Item Description Unit Qty

RCC & Civil works

1 Fly Ash-in Ready made Cement Concrete MT 3200

2 AAC Blockwork Cum 6835

3 Reinforcement bars - Rerolled bars MT 5800

4 Structural steelworks- Angles, plates, channels, etc. MT 165

5 Vitrefied Tiles Sq. M. 124000

6 Paint- LOW VOC as per IGBC Sq. M. 126000

/ We have used AAC Blockbats in waterproofing - Filling works cum 1100
We have also used brickbats available from old demolished

8 ) - Cum 300
structures for waterproofing works in filling

9 We have used Artificial Sand in Concrete MT 36000

1519



Source

Arranged by RMC plant (20% by wt)

Wada/ nasik

90%, JSW (Dolvi plant -Uran)

JSW (Dolvi plant -Uran)

Morbi

less than 250gms/ litre

In house wastage

Demolished Structure

crushed sand
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MEASURES ADOPTED BY USING ECO FRIENDLY MATERIALS USED IN CLUSTER 3

Item Description Unit Qty
MEP related works
A LED Light fitting
Surface mounted LED light fixture 18 W LED tube in each
No. 2018
1 apartment
2 LED light fixture 2X18W No. 366
3 LED light fixture of 7.5W rating No. 1968
4 LED light fixture of 14.7Watts No. 171
5 5 star rated ceiling fans (60 Watt) No. 1200
. . No. 2
6 Soalr power packs with ON GRID net metering (25KW)
. . No. 1
7 Automatic ON OFF arrangement for common area lights
CO sensor based ventilation system for car park in No. 1
8 Basement
B Capacitor Bank for Power savings
1 25 KVAr APFC (Automatic Power Correction Panels) No. 2
2 75 KVAr APFC (Automatic Power Correction Panels) No. 1
3 100 KVAr APFC (Automatic Power Correction Panels) No. 2
4 125 KVAr APFC (Automatic Power Correction Panels) No. 1
C Plumbing
1 Low flow fixtures
2 STP for flushing in toilets
3 Dual cisterns for flushing

1521



Annexure?2l

MEASURES ADOPTED BY USING ECO FRIENDLY MATERIALS USED IN
Al-Sa'adah', Sector 3A, Bhendi Bazaar.

Item

Description

MEP related works

LED light fitting

LED light fixture 18W LED tube in ech apartment

LED light fixture 2x18W

LED light fixture of 7.5W rating

LED light fixture of 14.7Watt

S Star rated ceiling fans ( 60 watt)

Solar Power packs with ON GRID net metering (50 KW)

Automatic ON OFF arangement for common area lights

CO Sensor based ventilation system for Car park area in Basement

Capacitor Bank for Power savings

25 KVAr APFC (Automatic Power Factor Correction Panels

75 KVAr APFC (Automatic Power Factor Correction Panels

100 KVAr APFC (Automatic Power Factor Correction Panels

125 KVAr APFC (Automatic Power Factor Correction Panels

Plumbing for Water preservation

Low flow fixtures

STP for flushing in toilets

Dual Cisterns for flushing

RCC & Civil works

Fly Ash-in Ready made Cement Concrete

AAC Blockwork

Reinforcement bars - Rerolled bars

Structural steelworks- Angles, plates,channels etc.

Vitrefied Tiles

Paint- LOW VOC as per IGBC

Artificial Sand in Concrete

AAC Blockbats in waterproofing - Filling works

NoI No'll ENN Ko ¥ N3, 1 RN NS O ol f o B HOSH B O Tl o 1 (SN KOS O eyl I -« B Kool IEN R Ko K, IR KOV B O ou i

Brickbats available from old demolished structures for waterproofing works in

filling.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
Original Applicaiton No.98/2019 (WZ)

Sayyed Mohammed Sabir Usman ....Applicant
Vs
Union of India & Ors. ... Respondents
INDEX
Sr.No. Description Attachments
in Point-14

(Pointwise observations (pertaining to
building completed in Sector 3A)
1. PUC Certificate

N

Periodical noise, water and air quality

checks

Annual Environment statement 2016-17

Annual Environment statement 2017-18

Annual Environment statement 2018-19

A I Bl
o B @ N

Annual Environment statement 2019-20
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
Original Applicaiton No.98/2019 (WZ)

Sayyed Mohammed Sabir Usman ....Applicant
Vs
Union of India & Ors. ... Respondents
INDEX
Sr.No. Description Attachments
(Pointwise observations (pertaining to in Point-15
building completed in Sector 3A)
1. MPCB-SBUT_CTO_Order 1
2. MPCB_Payment_made_C-to-O-Receipt 2
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Maharashtra Pollution Control Board 1541
5d8h12287f65916¢c71bfab9f

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5d8b12287{65916¢7 1bfa69f



Maharashtra Pollution Control Board 1542
5d8h12287f65916¢c71bfab9f

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5d8b12287{65916¢7 1bfa69f



Maharashtra Pollution Control Board 1543
5d8h12287f65916¢c71bfab9f

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5d8b12287{65916¢7 1bfa69f



Maharashtra Pollution Control Board 1544
5d8h12287f65916¢c71bfab9f

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5d8b12287{65916¢7 1bfa69f



Maharashtra Pollution Control Board 1545
5d8h12287f65916¢c71bfab9f

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5d8b12287{65916¢7 1bfa69f



Maharashtra Pollution Control Board 1546
5d8h12287f65916¢c71bfab9f

Kindly verify the document on the Maharashtra Pollution Control Board Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5d8b12287{65916¢7 1bfa69f



MAHARASHTRA  Maharashtra Pollution Control Board

HEIRISE UguYl ferzizm iz

Your payment has been received.

Payment Receipt
Payment Status: Success

Industry Name M/s. SAIFEE BURHANI UPLIFTMENT TRUST, Survey No. at C.S. No. 3571 to 3576, 1/3572, 3577 to 3592, 360

Unique Id MPCB-CONSENT-0000094700
DR No: MPCB-DR-1277
Payment type: RTGS

Transaction/DD no BINH20219873210
Received On: 07-08-2020

Amount: 706000.00 INR.




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH, PUNE
Original Applicaiton No.98/2019 (WZ)

Sayyed Mohammed Sabir Usman ....Applicant
Vs
Union of India & Ors. ... Respondents
INDEX
Sr.No. Description Attachments

(Pointwise observations (pertaining to in Point-6
building completed in Sector 3A)

1. Tanker water challans_2017 1

2. Tanker water challans_2018 2

3. Tanker water challans_2019 3

4. Six Month Compliance Submission to 1
Ministry of Environment for June 2016

S. Six Month Compliance Submission to 2
Ministry of Environment for December 2016

6. Six Month Compliance Submission to 3
Ministry of Environment for June 2017

7. Six Month Compliance Submission to 4
Ministry of Environment for December 2017

8. Six Month Compliance Submission to 5
Ministry of Environment for June 2018

9. Six Month Compliance Submission to 6
Ministry of Environment for December 2018

10. Six Month Compliance Submission to 7
Ministry of Environment for June 2019

11. Six Month Compliance Submission to 8
Ministry of Environment for December 2019
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RELIVERY CHALLAN Mob. : #9873 35656

39} GUPTA GROUP TRANSPORT 7"

FRESH WELL WM"EH EUF:FLFERE

OiE. A ¢ mmm:,mmummﬁq Ceu-op. Housing Socisty Lid.,
18MD, Povemia Stieed, Granl Road (E], Mumbal - #30 004,
Wedl Add. : L5, 5. Foad, Kandewnd! Polics Chowdd, Gingoon, Wumbed - 400 604,

i 3156 e nm:J_iM.;ﬁ

we_ ChBOC7E N2 U AV =

Loy Na. Time %{W HWW ﬁﬁmg’{ Ona Trip

Lt "1' { 3 3 '{-
f'. 1 }'Lr-ﬂﬂﬁ 4141k et
/ ,;'041 12 H“F f"wll
= _— p??jfﬁg .-=" EE ' 4 5‘9"‘“—”“

e — - 'a09q 4 A

Node - Wo are not responsible if Drainags cover is damaga.
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% GupTa GROUP 'r|=u=|rlsum:un‘mt""‘"";:j*"m

DAY & NIGHT SERVICE

Qift. Add, & SRop Mo, 413, Ground Foo, AWing, Simplax Bldp. Co-op, Housing Boclaty Lig,,
2040, Pavwaln Steosd, Graend Aoad (E), Mumbal - 400 004,

Wall Acd. - J. 5, & Foad, Kandevwndi Potice Chowld, Glgaon, Wombal - 400 004,

al94 R

::.. (o0 78 BoRAmunf

me | A\Ne (RPFUSBSR CA | OmTe

/lﬂwﬂ C?.Efl'f?_\ [é“'ﬂ;? j# E""':"Lr

od L4 fn*:uf?f‘" pL L f i

. e
EJgqunn — 573«}.3 ﬁ;f_.-—'—’mf

Nete ; We 8 ot responsibile f Drainage cover is camags.
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@ GUPTA uﬁ“&'?i%”ﬁi'ﬁnsmﬁ“ s i

FRESH FFELL WATER SUPPLIERS

DAY & NIGHT SERVICE

Ofi. Add. ; Bhop o, A3, Ground Floog, AWing, Simplax Bidg. Co.-op. Housing Soclaty Lid,
36780, Pavwaln Streat, Geasd Rond (), Mumbal - 400 004,

Whaldl Add. 1 J. & 5 Rond, Kandewad] Polica Chowkl, Gisgean, Mumbal - 400 004,
E«mall : guptagroupirsnapartiEgmall com
Mg, 3155‘

we_ COLO¢ 16 D oWl prew o
oyt | e | ] e CANVAYAIR (7 O™
.-Pln Iﬂ' ] EE"\ ' ¢2

oSy ey e
(f [ r'b”’lMﬂ I;“ Bu ﬁ“ ", g

H.u-r_‘l[rf..- ;Fllf'-.. H,ﬂ-—-—;

hﬂ?”“ | 37879 é#’

Moba : Wa ara not responsiols i Drainags covar is }
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@ e ——

i '5'1
O, Add. : Shop Mo, A-13, Ground Floor, A-Wing, Simplea Bidg. Ce.-ap. Housing Sackety LY., # q 4

JRME. Prvnla Sireet, Grart Road [E], Murnbal - 400 004,

Well Add, ; J. 3. 5. Road, Karckwadl Pobce Chowld, Girgeon, Mumbal - 400 004,
Pl B TR L

No: 9133 il i

we__ (000t 1f BoV posce S

Dol | =

Loy No. me | A1)\ (& AT \GUMAR WA | e

n Frowi
A G-e0 A }HHJJT
1 ij}pr?“‘.ﬂ . (o™

ff_* 4 = e = 1
e —R 9215 4/4{5@ i

Mols : We ane not responsible ¥ Drainsgs cover @ damago.
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DELIVERY CHALLAN Mob. : 99673 35858

%} GUPTA GROUP TRANSPORT

" FRESH WELL WATER SUPPLIERS

DAY & NIGHT SERVICE

3540, Parvweala Street, Crurt Road (E), Murmbal «
Wil Add. ;| 5 5 Posd, Mandewsd Polics Chowld, Qirgann, Muminsi - 400 004,

v, 9160 T B uptagroupransporiggre com 17110/}
0 Dete -

we_ (00871 Doyt M A

BE20I 1714

%
Ci.—-'n_:bn /|

Of. Add, : Eheg Mo, A-13, Ground mmmmm.mﬁ#um i

oo | e | e AAUGHRL [y m-mpt
Llogth 1 0
;f"ﬁ R T (,p
;J“'/'mtuﬁw’ “ Q_I"_l-r'%_h1 2 g f}-l'i:':_.- |
F{“!l F”’H—H’L?i""b o hﬂl@‘m
st 31734 ¥

Mobe : anmrnwhﬁﬂﬁlmumm-
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3%  GUPTA GROUP TRANSPORT '
" FRESH WELL WATER SUPPLIERS %5/2 |

DAY & NIGHT SERVICE

O, Add, : Shop Mo, 813, Ground Floor, AWIng, Simplex Bidg. Co-op, Housing Sociaty "h -
Well Add. : .La.nmmmmqmmw « 400 DO,

Mo.: 3155 Date * _E.});ﬂ ‘]T

C&"{gf{fﬁ(j‘:m}ﬂﬂ Mt
Loy No. Tima V4 Ve (8 ﬂ@ﬁﬁéﬁfﬁgﬂ?ﬁi One Trip

ey’ =
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If;,{:r. Uxih_l’ﬂ_éh a)e ﬂ‘”‘ :
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DELIVERY CHALLAN Mob. : 99873 35658

GUPTA GROUP TRANSPORT ™™™
FRESH WELL WATER SUPPLIERS o)

DAY & NIGHT SERVICE /ﬁ%\

O Add, : Shop No. A3, Ground Floar, AWing, Simalax Bidg, Co.-op. Housing Society g
33/40, Pevwaln Sireal, Grani Rosd (5], Mumbad - 800 004 !"3

‘Wall Add, ! J. 1anﬂ.wmmmw - 0 OO,

%iffﬂ iii’u't‘q DIt WJ;]_L o Ti=Te=77%

One Trip

no: 9197
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oo, | mn | _g2\e CAWAYMR (i)
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Note : Wa s rrnt rnpmwij]mrnmm is damage.
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Oif, Add, ; Shog Ma. A-13, Grownd Floor,
2540, Pervwla Siresd, O

o 161 e
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DELIVERY CHALLAN Mob. : 99873 16858

39 GUPTA GROUP TRANSPORT *™

- FRESH WELL WATER SUPFPLIERS (y,
DAY & NIGHT SERVICE ‘\
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‘E@) GUPTA GROUP TRANSPORT
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74} GUPTA GROUP TRANSPORT

FRESH WELL WATER SUPPLIERS
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Off. Acd. 1 Shop Na. 413, Geound Foot, AMng. Simplex Bicg. Co.-op. Housing Sccity
3540, Povwnls Strosd, Grand Rosd (E], Mumial - 400 004,

Wall Add. : J. 3. 8. mwmmwm 400 004,

Ma.:
M. ChARCeTE “hovin Mu“.qp

Lorry Mo. . Tims ‘d\ .\_{ Pl.’-:&ﬁ!r;'yﬁi ﬂ'lrﬂ M? @tﬂmTﬂp

f-;-" 'mf?—é'”’ 0 Qe 9ot
"?Z;fh"f"@ 28482 7

i i Signature
h;::, 37980 ﬂ,qg,tm
: 'We are not e if Drainage cover 8 damage.




1612

"%} GUPTA GROUP TRANSPORT ™|
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DELIVERY CHALLAN Mob. : 99873 35656

% GUPTA GROUP TRGHSPOREEH

FRESH WELL WATER SUPPLIERS
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24 DELIVERY CHALLAN Mob. : 99673 35686
49t GUPTA GROUP TRANSPORT
FRESH WELL WATER SUPPLIERS N
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DELIVERY CHALLAN Mob. : 99873 35658
¢ GUPTA GROUP TRANSPORT ™=
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2 DELIVERY CHALLAN Ihhﬂm
%} GUPTA GROUP TRANSPORT
» FRESH WELL WATER SUPPLIERS
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¢ g} GUPTA GROUP TRANSPORT m:mg

FRESH WELL WATER SUPPLIERS ,_F,

i
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DELIVERY CHALLAN Mob. ; 89873 35656
Pt GUPTA GROUP TRANSPORT ™"
FRESH WELL WATER SUPPLIERS
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DELIVERY CHALLAN Maob. : 98873 35858

; “} GUPTA GROUP TRANSPORT = ™"
ElL FRESH WELL WATER SUPFPLIERS
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@ GUPTA GROUP TRANSPORT ™
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{$)} GUPTA GROUP TRANSPORT -

FRESH WELL WATER SUPPLIERS
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. DELIVERY CHALLAN Mob. : 98073 35650
30  GUPTA GROUP TRANSPORT ="t
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DELIVERY CHALLAN Mob. : 9873 35855

GUPTA GROUP TRANSPORT ™"

FRESH WELL WATER SUPPLIERS
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%} GUPTA GROUP TRANSPORT ?
FRESH WELL WATER SUPPLIERS @‘H
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Of, Add. : Shap Mo, A-13, Ground Fioor, ANing, Simph Bidg. Co-op. Houalng Sccluty Lid.) Fl.j;:ﬁ
AR, Pewwala Stresd, Grant Aoad (B}, Mumtsal - 400 004
Wall Add. : J. 5. 5. Alcad, Kendewad Pollon Chowid, Girgeon, Murmbal - 530 004, ]

Ne: 3189 . 2
Mis. ﬁﬂ’ﬂﬂffc%aﬁd MLy

A\ Ye (SN ML | oo
Tl ke | e
|l Y rarcasCec] | U

|f"-. / {

\ , - mm%summ
F o itoPay ; HME’L___‘;?/ | 2
% Che \ s
Nota : Wa are nat . iz If Orainage cover i@ damags,




1632

%

DELIVERY CHALLAN

GUPTA GROUP TRANSPORT

FRESH WELL WATER SUPPLIERS

DAY & MIGHT SERVICE
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£% GUPTA GROUP TRANSPORT ﬁmﬁL

FRESH WELL WATER SUPPLIERS
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{3} GUPTA GROUP TRANSPORT "

FRESH WELL WATER SUPPLIERS '
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fﬁ} GUPTA GROUP TRANSPORT =]

FRESH WELL WATER SUPPLIERS “J:’; -
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DELIVERY CHALLAN Mob. : 99873 35650
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